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VKK-LP/1A/11.00 

RAJYA SABHA 
Tuesday, the 7th February, 2023 / Magha 18, 1944 (Saka) 

 
The House met at eleven of the clock, 

MR. CHAIRMAN in the Chair. 
 
MR. CHAIRMAN: Papers to be laid on the Table.  

PAPERS LAID ON TABLE 
 

RAO INDERJIT SINGH: Sir, I lay on the Table — 

(1)   A copy each (in English and Hindi) of the following papers, 
under sub-section (1) and (2) of Section 229 of the Insolvency and 
Bankruptcy Code (IBC), 2016:— 

(a) Annual Report and Accounts of the Insolvency and Bankruptcy      
Board of India, New Delhi, for  the year 2021-22, together with 
the   Auditor’s Report on the Account.  

(b) Statement by Government accepting the above Report.  

(2)  Statement (in English and Hindi) giving reasons for the delay in 
laying the papers mentioned at (1) (a) above.  

 
�ी कृष्ण पाल : महोदय,  मैं िनम्निलिखत प� सभा पटल पर रखता हँू :- 

I.    A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Power, under sub-section (1) of Section 59 of the Energy 
Conservation Act, 2001:- 
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(1) No.BEE/S&L/Water Heater/3/2022-23, dated the 12th December, 

2022, publishing the Bureau of Energy Efficiency (Particulars and 
Manner of their Display on Labels of Stationary Storage Type 
Electric Water Heater), (Amendment) Regulations, 2022. 

(2) No. BEE/S&L/DT/01/2022-23, dated the 29th December, 2022, 
publishing the Bureau of Energy Efficiency (Particulars and Manner 
of their Display on Labels of Distribution Transformer), 
(Amendment) Regulations, 2022. 

(3) S.O. 6028 (E), dated the 23rd December, 2022, publishing the 
Energy Conservation (Manner of Holding Inquiry) (Amendment) 
Rules, 2022. 

 
II.   A copy (in English and Hindi) of the Ministry of Power Notification 

No. S.O. 6027 (E), dated the 23rd December, 2022, under Sections 14, 26 
and 52 of the Energy Conservation Act, 2001, directing that every Electricity  
Distribution Company shall designate or appoint energy manager and 
accredited energy auditor. 

DR. BHAGWAT KISHANRAO KARAD: Sir, I lay on the Table—  

I.  A copy (in English and Hindi) of the Ministry of Finance 
(Department of Economic Affairs) Notification No. G.S.R. 51 (E), dated the 
25th January, 2023, publishing the Coinage (Issue of Commemorative Coin 
on the occasion of 75 years of Raising of National Cadet Corps) Rules, 
2023, under Section 25 of the Coinage Act, 2011. 

II. A copy  each (in English and Hindi) of the following Notifications of 
the Ministry of Finance (Department of Revenue), under Section 77 of the 
Narcotic Drugs and Psychotropic Substances Act, 1985, along with 
Explanatory Memoranda:- 
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(1) G.S.R. 792 (E), dated the 27th October, 2022, publishing the 
Narcotic Drugs and Psychotropic Substances (Regulation of 
Controlled Substances) Amendment Order, 2022. 

(2) S.O. 4427 (E), dated the 22nd September, 2022, declaring 
Isotonitazene Salt and preparations thereof, to be manufactured 
drugs. 

(3) S.O. 4428 (E), dated the 22nd September, 2022, amending the 
Schedule to the said Act, by inserting the names of certain 
psychotropic substances in that  Schedule. 

(4) S.O. 4429 (E), dated the 22nd September, 2022, amending the 
Principal Notification No. S.O. 1055 (E), dated the 19th October, 
2001, by inserting certain entries in that Notification. 

(5) S.O. 5318 (E), dated the 16th November, 2022, declaring 
Brorphine and Metonitazene, its salts and preparations thereof 
to be manufactured drugs. 

(6) S.O. 5319 (E), dated the 16th November, 2022, amending the 
Schedule to the said Act, by inserting Eutylone as a 
psychotropic substance in that Schedule. 

(7) S.O. 5320 (E), dated the 16th November, 2022, amending the 
Principal Notification No. S.O. 1055 (E), dated the 19th October, 
2001, by inserting certain entries in that Notification. 

 
III. A copy  each (in English and Hindi) of the following Notifications of 

the Ministry of Finance (Department of Revenue), under Section 159 of the 
Customs Act, 1962, along with Explanatory Memoranda:- 
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(1) G.S.R. 599 (E), dated the 25th July, 2022, publishing the 

Customs Authority for Advance Rulings (Amendment) 
Regulations, 2022, along with Delay Statement. 

(2) S.O. 5543 (E), dated the 30th November, 2022, amending the 
Principal Notification No. S.O.748 (E), dated the 3rd August, 
2001, by substituting certain entries in that Notification. 

(3) No. 101/2022- Customs (N.T.), dated the 1st December, 2022, 
determining the rate of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for imported 
and export goods w.e.f.  2nd December, 2022. 

(4) S.O. 5869 (E), dated the 15th December, 2022, amending the 
Principal Notification No. S.O.748 (E), dated the 3rd August, 
2001, by substituting certain entries in that Notification. 

(5) No. 109/2022- Customs (N.T.),  dated the 15th December, 
2022, determining the rate of exchange for conversion of certain 
foreign currencies into Indian currency or vice-versa for imported 
and export goods w.e.f. 16 December, 2022. 

(6) G.S.R. 873 (E), dated the 10th December, 2022, publishing the 
Exports by Post (Amendment) Regulations, 2022. 

(7) G.S.R. 874 (E), dated the 10th December, 2022, publishing the 
Postal Export (Electronic Declaration and Processing) 
Regulations, 2022. 

(8) G.S.R. 904 (E), dated the 26th December, 2022, notifying the 1st 
tranche of tariff concessions in relation to the India-Australia 
Economic Cooperation and Trade Agreement (ECTA). 

(9) G.S.R. 906 (E), dated the 27th December, 2022, amending the 
Principal Notification No. G.S.R. 423 (E), dated the 1st June, 
2011, by substituting certain entries in that Notification. 
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(10) G.S.R. 908 (E), dated the 29th December, 2022, amending the 

Notification No. G.S.R. 904 (E), dated the 26th December, 
2022, by substituting certain entries in that Notification. 

(11) G.S.R. 909 (E), dated the 29th December, 2022, amending the 
Principal Notification No.  G.S.R. 733(E) and 734(E), each 
dated the 13th October, 2021, by substituting certain entries as 
mentioned therein, in those Notifications. 

(12) G.S.R. 22 (E), dated 13th January, 2023, exempting Covid-19 
vaccine, when imported into India by Central Government or 
State Governments, from whole of the duty of customs leviable 
thereon. 

 
IV. A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Finance (Department of Revenue), under Section 24 of the 
Integrated Goods and Services Tax Act, 2017, along with Explanatory 
Memoranda:-  

(1) G.S.R. 917 (E), dated the 30th December, 2022, amending the  
Principal Notification No. G.S.R. 666 (E), dated the 28th June,  2017, 
by substituting certain entries in that Notification. 

 (2) G.S.R. 920 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 667 (E), dated the 28th June, 
 2017, by substituting/inserting certain entries in that Notification. 

(3) G.S.R. 923 (E), dated 30th December, 2022, 2022, amending 
the Principal Notification No.G.S.R. 669 (E), dated the 28th 
June,  2017, by substituting certain entries in that 
Notification. 
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(4) G.S.R. 927 (E), dated the 30th December, 2022, amending the  

Principal Notification No. G.S.R. 684 (E), dated the 28th June, 
 2017, by inserting/omitting certain entries in that Notification. 

 
V. A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Finance (Department of Revenue), under Section 166 of the 
Central Goods and Services Tax Act, 2017, along with Explanatory 
Memoranda:-  

 

(1) G.S.R. 877 (E), dated the 13th December, 2022, amending the 
Notification No. G.S.R. 699 (E), dated the 10th November, 
2020, by inserting certain entries specified therein, in that 
Notification 

(2) G.S.R. 902 (E), dated the 26th December, 2022, publishing the 
Central Goods and Services Tax (Fifth Amendment) Rules, 
2022. 

(3) G.S.R. 903 (E), dated the 26th  December, 2022, specifying that 
the provisions of sub-rule (4A) of rule 8 of the Central Goods 
and Services Tax Rules, 2017 shall not apply in all the States and 
Union territories except the State of Gujarat. 

(4) G.S.R. 916 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 673 (E), dated the 28th June, 
2017, by substituting certain entries in that Notification. 

(5) G.S.R. 919 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 674 (E), dated the 28th June, 
2017, by substituting/inserting certain entries in that Notification. 
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(6) G.S.R. 922 (E), dated the 30th December, 2022, amending the 

Principal Notification No. G.S.R. 676 (E), dated the 28th June, 
2017, by substituting certain entries in that Notification. 

(7) G.S.R. 926 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 691 (E), dated the 28th June, 
2017, by inserting/omitting certain entries in that Notification. 

(8) G.S.R. 8 (E), dated the 4th January, 2023, amending the 
Principal Notification No. G.S.R.  818 (E), dated the 1st July, 
2017 by inserting certain entries in that Notification. 

 
VI. A copy each (in English and Hindi) of the following Notifications of the 

Ministry of Finance (Department of Revenue), under sub-section (7) of 
Section 9A of the Customs Tariff Act, 1975, along with Explanatory 
Memoranda:-  

(1) G.S.R. 890 (E), dated the 20th December, 2022, imposing an 
Anti-Dumping duty on "Stainless-Steel Seamless Tubes and 
Pipes" originating in, or exported from China PR. 

(2) G.S.R. 893 (E), dated the 21st  December, 2022, amending the 
principal Notification No. G.S.R. 323 (E), dated the 28th April, 
2022, by substituting certain entries in that Notification. 

(3) G.S.R. 905 (E), dated the 27th  December, 2022, imposing an 
Anti-Dumping Duty on semi-finished Ophthalmic Lenses 
originating in, or exported from China PR. 

(4) G.S.R. 914 (E), dated the 30th  December, 2022, imposing an 
Anti-Dumping Duty on certain Jute products, as mentioned 
therein, originating in, or exported from Bangladesh and Nepal. 
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(5) G.S.R. 12 (E), dated the 6th January, 2023, amending the 

Notification No.  G.S.R. 359 (E), dated the 10th April, 2018 by 
inserting certain entries in that Notification. 

 
VII.  A copy each (in English and Hindi) of the following Notifications of 

the Ministry of Finance (Department of Revenue), under Section 24 of the 
Union Territory Goods and Services Tax Act, 2017, along with Explanatory 
Memoranda:-  

(1)  G.S.R. 918 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 710 (E), dated the 28th June, 
2017, by substituting certain entries in that Notification. 

(2) G.S.R. 921 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 711 (E), dated the 28th June, 
2017, by substituting/inserting certain entries in that Notification. 

(3) G.S.R. 924 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 713 (E), dated the 28th June, 
2017, by substituting certain entries in that Notification. 

(4) G.S.R. 928 (E), dated the 30th December, 2022, amending the 
Principal Notification No. G.S.R. 703 (E), dated the 28th June, 
2017,  by inserting/omitting certain entries in that Notification. 

 

VIII.  A copy each (in English and Hindi) of the following Notifications of 
the Ministry of Finance (Department of Revenue), under sub-section (2) of 
Section 38 of the Central Excise Act, 1944, along with Explanatory 
Memoranda:- 
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(1)  G.S.R. 4 (E), dated the 2nd January, 2023, amending the Principal 

Notification No. G.S.R. 584 (E), dated the 19th July, 2022, by 
substituting certain entries in that Notification. 

(2) G.S.R. 5 (E), dated the 2nd January, 2023, amending the Principal 
Notification No. G.S.R. 492(E), dated the 30th June, 2022, by 
substituting certain entries in that Notification. 

(3) G.S.R. 23 (E), dated the 16th January, 2023, amending the Principal 
Notification No. G.S.R. 584 (E), dated the 19th July, 2022, by 
substituting certain entries in that Notification. 

(4) G.S.R. 24 (E), dated the 16th January, 2023, amending the Principal 
Notification No. G.S.R. 492(E), dated the 30th June, 2022, by 
substituting certain entries in that Notification. 

IX. A copy (in English and Hindi) of the Annual Statement of Accounts 
of the Securities and Exchange Board of India (SEBI), Mumbai, for the 
year 2021-22, and the Audit Report thereon, under sub-section (4) of 
Section 15 of the  Securities and Exchange Board of India Act, 1992. 

X.   A copy each (in English and Hindi) of the following papers- 

(i) (a) Annual Report of the Securities and Exchange Board of India   
(SEBI), Mumbai, for the year 2021-22, under sub-section (3) of 
Section 18 of the Securities and Exchange Board of India Act, 
1992. 

       (b) Statement giving reasons for the delay in laying the papers  
mentioned at (a) above. 

 (ii)(a) Annual Report and Accounts of the Institute of Economic 
Growth(IEG), Delhi, for the year 2021-22, together with Auditor’s 
Report on the Accounts. 
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   (b)    Statement by Government accepting the above Report. 

(iii) (a) Annual Report of the Arun Jaitley National Institute of Financial 
Management (AJNIFM), Faridabad, Haryana, for the year 2021-
22.  

(b) Annual Accounts of the Arun Jaitley National Institute of Financial 
Management (AJNIFM), Faridabad, Haryana, for the year 2021-
22, and the Audit Report thereon. 

(c) Statement by Government accepting the above Report. 

XI.  A copy (in English and Hindi) of the Memorandum of Understanding 
between the Government of India (Ministry of Finance) and the Security 
Printing and Minting Corporation of India Limited (SPMCIL), for the year 
2022-23. 

�ी भगवंत खूबा : महोदय, मैं िनम्निलिखत प�ों की  एक-एक �ित (अं�ेज़ी तथा िहन्दी 
मे) सभा पटल पर रखता हँू   : - 

 (a) Annual Report and Accounts of the Sardar Swaran Singh National 
Institute of Bio-Energy (SSS-NIBE), Kapurthala, Punjab, for the 
year 2021-22,  together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 

 (c)  Statement giving reasons for the delay in laying the papers 
mentioned at (a) above. 

 
DR. BHARATI PRAVIN PAWAR: Sir, I lay on the Table, under Section 93 of 
the Food Safety and Standards Act, 2006, a copy (in English and Hindi) of 
the Ministry of Health and Family Welfare Notification No. Std/SP-08/A-
1.2019/N-03, dated the 13th December, 2022, publishing the Food Safety 
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and Standards (Advertising and Claims) Second Amendment Regulations, 
2022. 

 
SHRI SHANTANU THAKUR: Sir, I lay on the Table— 

 I.   A copy (in English and Hindi) of the Ministry of Ports, Shipping and 
Waterways Notification No. G.S.R. 880 (E), dated the 15th December, 
2022, issued under Section 3 of the Public Premises (Eviction of 
Unauthorised Occupants) Act, 1971, appointing the officers of the 
Deendayal Port Authority to be Estate Officers for the purpose of the said 
Act.  

II.   A copy (in English and Hindi) of the Ministry of Ports, Shipping & 
Waterways Notification No. IWAI/NW-5/20/2016-17 (Part), dated the                     
16th December, 2022, publishing the Inland Waterways Authority of India 
(Classification of Inland Waterways in India) Regulations, 2022, under 
Section 36 of the Inland Waterways Authority of India Act, 1985. 

 
III.   A copy (in English and Hindi) of the Ministry of Ports, Shipping and 

Waterways Notification number G.S.R. 30 (E), dated the 17th January, 
2023, publishing the Major Ports Adjudicatory Board Rules, 2023, under 
Section 73 of the Major Port Authorities Act, 2021. 

IV.  A copy each (in English and Hindi) of the following papers, under               
sub-section (1) (b) of Section 394 of the Companies Act, 2013:— 

(i) (a) Seventy-second Annual Report and Accounts of the Shipping 
Corporation of India Limited (SCI), Mumbai, for the year  2021-
22, together with the Auditor’s Report on the Accounts and the 
comments of the Comptroller and Auditor General of India 
thereon. 
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 (b) Review by Government on the working of the above 
Corporation. 

(ii) (a) Annual Report and Accounts of the Cochin Shipyard Limited 
(CSL), Kochi, Kerala, for the year 2021-22, together with the 
Auditor's Report on the Accounts and the comments of The 
Comptroller and Auditor General of India thereon.     

 (b) Review by Government on the working of the above Company. 

(iii) (a) Annual Report and Accounts of the  Udupi Cochin Shipyard 
Limited (UCSL), (formerly Tebma Shipyard Limited), for the 
year 2021-22, together with the Auditor's Report on the 
Accounts and the comments of the Comptroller and Auditor 
General of India thereon.     

 (b) Review by Government on the working of the above Company. 

V.  (1)   A copy each (in English and Hindi) of the following papers, 
under sub-section (4) of Section 44 of the Major Port Authorities Act, 
2021:— 

     (a)    Administration Report and Accounts of the Visakhapatnam Port   
Authority, Visakhapatnam, Andhra Pradesh,  for the year 2021-
22, together with the Auditor's Report on the Accounts.     

(b)  Review by Government on the working of the above Authority. 

(c)  Review by Government of the Annual Accounts of the above 
Authority. 

          (2)   Statement (in English and Hindi) giving reasons for the delay in 
laying the papers mentioned at 1 (a) above. 
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(VI) A copy each (in English and Hindi) of the following:— 
(i)   Memorandum of Understanding between the Government of India 

(Ministry of Ports, Shipping and Waterways) and the Cochin Shipyard 
Limited (CSL), for the year 2021-22. 

(ii)  A copy each (in English and Hindi) of the Memorandum of 
Understanding between the Government of India (Ministry of Ports, 
Shipping and Waterways) and the Shipping Corporation of India Ltd., for 
the year 2021-22.  

DR. MUNJAPARA MAHENDRABHAI: Sir, I lay on the Table, a copy each 
(in English and Hindi) of the following papers:— 

(i) (a) Annual Report and Accounts of the National Institute of Unani 
Medicine (NIUM), Bengaluru, for the year 2021-22, together with 
the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (i) (a) above. 

(ii) (a) Annual Report and Accounts of the National Institute of 
Homoeopathy (NIH), Kolkata for the year 2021-22, together with 
the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 

 (c) Statement giving reasons for the delay in laying the papers 
mentioned at (ii) (a) above. 

(iii)  (a) Annual Report and Accounts of the National Institute of Sowa 
Rigpa (NISR), Leh, for the year 2021-22, together with the 
Auditor's Report on the Accounts.         
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(b)    Review by Government on the working of the above Institute. 

(c) Statement giving reasons for delay in laying the papers mentioned   
at (iii) (a) above. 

(iv)  (a)  Annual Report and Accounts of North Eastern Institute of 
Ayurveda and Folk Medicine Research (NEIAFMR), East Siang 
District, Arunachal Pradesh, for the year 2021-22, together with 
the Auditor's Report on the Accounts.     

(b)  Review by Government on the working of the above Institute. 

  (c) Statement giving reasons for the delay in laying the papers     
mentioned at (iv) (a) above. 

(v)   (a)  Thirty-first Annual  Report  and  Accounts  of  the  National 
Academy of Ayurveda, New Delhi, for the year 2021-22, together 
with the Auditor's Report on the Accounts.     

     (b)  Review by Government on the working of the above Academy. 

      (c) Statement giving reasons for the delay in laying the papers 
mentioned at (v) (a) above. 

 
 (vi)  (a)  Annual Report and Accounts of the All India Institute of Ayurveda  

(AIIA), New Delhi, for the year 2021-22, together with the 
Auditor's Report on the Accounts.      

(b) Review by Government on the working of the above Institute. 

(c) Statement giving reasons for the delay in laying the papers 
mentioned at (vi) (a) above. 

(Ends) 
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REPORTS OF DEPARTMENT-RELATED PARLIAMENTARY STANDING 

COMMITTEE ON SCIENCE AND TECHNOLOGY, ENVIRONMENT, 
FORESTS AND CLIMATE CHANGE 

 
�ीमती सीमा ि�वेदी (उ�र �देश) :  महोदय, मैं िवभाग-सबंंिधत िवज्ञान तथा 
�ौ�ोिगकी, पय�वरण, वन और जलवायु पिरवतर्न सबंंधी ससंदीय स्थायी सिमित के 
िनम्निलिखत �ितवेदन (अं�ेज़ी तथा िंहदी में) �स्तुत करती हंू :- 

(i) 366th Report on the action taken by the Government on the 
recommendations/observations of the Committee contained in its 
358th Report on the Demands for Grants (2022-23) of the 
Department of Atomic Energy;  

(ii) 367th Report on the action taken by the Government on the 
recommendations/observations of the Committee contained in its 
359th Report on the Demands For Grants (2022-23) of the 
Department of Biotechnology;  

(iii) 368th Report on the action taken by the Government on the 
recommendations/observations of the Committee contained in its 
360th Report on the Demands For Grants (2022-23) of the 
Department of Scientific and Industrial Research; 

(iv) 369th Report on the action taken by the Government on the 
recommendations/observations contained in its 361st Report on the 
Demands for Grants (2022-23) of the Department of Science and 
Technology;  

(v) 370th Report on the action taken by the Government on the 
recommendations/observations of the Committee contained in its 
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362nd Report on the Demands for Grants (2022-23) of the 
Department of Space;  

(vi) 371st Report on the action taken by the Government on the 
recommendations/observations of the Committee contained in  its 
363rd Report on the Demands for Grants (2022-23) of the Ministry 
of Environment, Forest and Climate Change; and 

(vii) 372nd Report on the action taken by the Government on the 
recommendations/observations of the Committee contained in its 
364th Report on the Demands for Grants (2022-23) of the Ministry 
of Earth Sciences.   

(Ends) 

(Followed by BHS/1B) 

BHS-MKG/1B/11.05 
 

STATEMENT OF DEPARTMENT-RELATED  
PARLIAMENTARY STANDING COMMITTEE ON WATER RESOURCES 

 
SHRI ARUN SINGH (Uttar Pradesh):  Sir, I lay on the Table, a copy (in 
English and Hindi) of the Statement of the Department-related Parliamentary 
Standing Committee on Water Resources showing further action taken by 
Government on the Seventeenth Report of the Committee on action taken 
on observations/recommendations contained in its Twelfth Report (17th Lok 
Sabha) on ‘Flood Management in the Country including International Water  
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Treaties in the field of Water Resource Management with particular reference 
to Treaty/Agreement entered into with China, Pakistan And Bhutan’. 
 

(Ends) 
REFERENCE TO VICTIMS OF MASSIVE EARTHQUAKE  

RIPPING THROUGH COUNTRIES OF TURKEY AND SYRIA 
CHAIRMAN:  Hon. Members, as you might be aware, a massive earthquake 

measuring 7.8 magnitude on the Richter scale ripped through the countries 

of Turkey and Syria on the 6th of February, 2023, followed by series of 

earthquakes which caused huge devastation, loss of precious lives and 

damage to infrastructure in both the countries.   

 Hon. Members, as reported in media, more than 4,000 people have 

lost their lives and thousands have been injured in both these countries.  

Many more are still trapped under the rubble and the toll of lives, 

unfortunately, is likely to rise.  Governments around the world are pledging 

assistance, deploying search teams, medical squads and equipment and 

offering aid.  Our country has promptly, on its part, sent assistance and 

N.D.R.F. Search and Rescue Teams, specially trained dogs, medical 

supplies and other equipments to assist the authorities in those countries. 

 At this hour of pain and grief, we extend our solidarity with the 

Governments and people of Turkey and Syria and family members of the 
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victims affected by this catastrophe and also hope and pray that the 

survivors trapped in the rubble are rescued as early as possible and all 

assistance is given to the injured. 

 I request Members to rise  in  their  places  and  observe silence  as  a  

mark of respect to the memory of those who lost their lives in this tragic 

incident. 

(Hon. Members then stood in silence for one minute.) 

 (Ends) 

MR. CHAIRMAN:  Hon. Members, I have received 13 notices under Rule 267 

from Members of Indian National Congress, CPI (M), Aam Aadmi Party, 

Telangana Rashtra Samithi and CPI.  Hon. Members have sought 

suspension of Zero Hour, Question Hour and other Listed Business for the 

day.  The notices are replication of the earlier notices on which I have, on 

more than one occasion, given my ruling.  The notices not being in order, 

not in conformity, I am unable to…..(Interruptions)…   

SHRI JAIRAM RAMESH:  Sir, it is in order. …(Interruptions)…  It is under a 

specific rule.  …(Interruptions)…  The notice is under a specific rule.  

…(Interruptions)…   

(Followed by RL/1C)   
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RL-AKG/11.10/1C 

MR. CHAIRMAN:  Take your seat.  ...(Interruptions)... Take your seat.  

...(Interruptions)... Take your seats.  ...(Interruptions)... Take your seats.  

...(Interruptions)... Take your seats.  ...(Interruptions)... I am in the Chair. 

...(Interruptions)...  I hope you know the practice. ...(Interruptions)...  I am in the Chair. 

...(Interruptions)... Hon. Members, what I have seen is that, immediately, we take 

recourse to disregarding the rules.  The House is required under the constitutional rules 

to function for deliberation.  Every time rising is not a parliamentary practice.  One 

second, Mr. Sanjay Singh, don't interrupt.  ...(Interruptions)... Please. 

...(Interruptions)...  Please maintain.... ...(Interruptions)... Let me tell the hon. Members, 

for the last three sittings, we had, at our disposal, 17 hours and 30 minutes. We have 

transacted Business only for 35 minutes, 3.3 per cent. It is time for us to reflect.  People 

are watching us.  And, every time to say the same thing repeatedly is not good. 

...(Interruptions)...  It is our duty... ...(Interruptions)... One second. ...(Interruptions)... I 

would urge.... ...(Interruptions)... I would expect Members to take their seats. 

...(Interruptions)... I will continue with the Listed Business. ...(Interruptions)... Mr. 

Sanjay Singh, you are.... ...(Interruptions)... The House stands adjourned to meet at 

12.00 noon today. 

---- 
The House then adjourned at twelve minutes  

past eleven of the clock. 
 

(12.00 Noon - 1.00 PM  - Question Hour) 
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DPS-BKS/1E/2.00 

The House reassembled at two of the clock,  
MR. CHAIRMAN in the Chair. 

--- 
MOTION OF THANKS ON PRESIDENT'S ADDRESS 

MR. CHAIRMAN:  Now, Motion of Thanks on the President's Address.  Dr. 

K. Laxman to move that an Address be presented to the President in the 

following terms: 

 "That the Members of the Rajya Sabha assembled in this 
Session are deeply grateful to the President for the Address 
which she has been pleased to deliver to both Houses of 
Parliament assembled together on January 31, 2023." 

 
Dr. K. Laxman now to make his speech. 

�ी संजय िंसह: सर, िनयम 267 के अंतगर्त हमारे नोिटस को अलाउ नहीं िकया गया 

और अडाणी के घोटाले पर सरकार जेपीसी बनाने के िलए तैयार नहीं है, इस कारण से 

हमारी पाट� सदन का बिहष्कार करती है।  

SHRI K.R. SURESH REDDY:  Mr. Chairman, Sir, we are also walking out. 

(At this stage, some hon. Members left the Chamber.) 

DR. K. LAXMAN (UTTAR PRADESH):  Mr. Chairman, Sir, I move:  

"That the Members of the Rajya Sabha assembled in this 
Session are deeply grateful to the President for the Address 
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which she has been pleased to deliver to both Houses of 
Parliament assembled together on January 31, 2023." 

 
Sir, it is my privilege to move the Motion of Thanks to the hon. 

President Madam's Address to the Joint Session of the Parliament.  I thank 

our hon. Prime Minister, Shri Narendra Modi, our Party President, Shri J.P. 

Nadda, the leader of my party and the Leader of the House, Shri Piyush 

Goyal, for giving me this great opportunity to move the Motion of Thanks to 

Madam President.   

Sir, I would like to quote a noble Telugu Writer, Abhyudaya Kavitha 

Pitamaha, Shri Gurajada Apparao. ∗"Nation is not mere geographical 

boundaries but it means people.  Irrespective of caste, creed, region, 

religion, language, we are all one, that is, Indians."   And, it is being 

implemented in letter and spirit by our Modiji's Government, which is 

committed to the nation.  Sir, as a Member of this Rajya Sabha, during this 

Amrit Kaal, I have witnessed such a great historical scene.  75 सालों की 

आज़ादी के बाद आिदवासी मिहला होने के नाते महामिहम राष्�पित जी का उद्बोधन 

ज्वाइटं पा�लयामेंट सेशन में करना ऐितहािसक है, यह इितहास के प�े पर िलखने की 

                                        
∗ English Translation of Telugu portion. 
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चीज है। For the first time, in the history of India after seventy-five years, a 

woman, from a tribal community, she has addressed Parliamentarians from 

both the Houses.  दूसरी बात यह है िक अमृत काल में हमारी िव� मं�ी, �ीमती 

िनमर्ला सीतारमण जी ने एक मिहला होने के नाते इस बजट स� में बजट पेश करते हुए 

संबोधन िकया, इस तरह से दोनों मिहलाए ंबड़ी महत्वपूणर् और ऐितहािसक हैं।  

MR. CHAIRMAN:  Hon. Members, I would persuade the hon. Members to 

use the Messenger service rather than walking to the Table.  That will 

facilitate decorous working and senior Members, I am sure, would 

appreciate. 

डा. के. ल�मण : इससे सािबत होता है िक मोदी जी के एक िवज़नरी लीडर होने के 

नाते इस सरकार में मिहलाओं को इतना महत्व िदया गया है।  

(1F/PSV पर जारी) 

PSV-KGG/1F/2.05 

डा. के. ल�मण (�मागत) : इसिलए मैं �धान मं�ी मोदी जी के �ित आभार �कट 

करता हँू और उनको धन्यवाद भी देता हँू।   

 सर, राष्�पित जी ने सदन को सम्बोिधत करते हुए कहा िक अमृत काल का यह 

25 वषर् का कालखंड, स्वतं�ता की स्व�णम शताब्दी का और िवकिसत भारत के िनम�ण 

का कालखंड है।  यह 25 वषर् का कालखंड हम सबके िलए और देश के �त्येक नागिरक 

के िलए कतर्व्य की पराकाष्ठा िदखाने का है।  यह हमारे सामने युग िनम�ण का अवसर 
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है और हमें इस अवसर के िलए शत-�ितशत सामथ्यर् के साथ हर क्षण कायर् करना है।  

उन्होंने �स्थर सरकार चुनने के िलए लोगों का धन्यवाद िकया।   

 सर, उन्होंने आगे यह भी कहा िक 2047 में भारत गरीबी-रिहत देश होगा, िजसमें 

एक समृ� मध्यम वगर् अपने युवाओं और मिहलाओं �ारा िनद�िशत होगा।  यह वतर्मान 

सरकार �ारा लाये गये सकारात्मक पिरवतर्न के कारण सम्भव माना जा रहा है, िजसने 

हर भारतीय को आवाज, आत्मिवश्वास िदया है।  हमें एक ऐसा भारत बनाना है, जो 

आत्मिनभर्र हो, ऐसा भारत, िजसमें गरीबी न हो, िजसका मध्यम वगर् वैभव से युक्त हो,  

ऐसा भारत, िजसमें देश की युवा श�क्त और नारी श�क्त समाज और राष्� को िदशा 

देने के िलए सबसे आगे खड़ी हो, ऐसा भारत, िजसकी िविवधता और अिधक उज्ज्वल 

हो, िजसकी एकता और अिधक अटल हो।  एक समय भारत अपनी अिधकांश 

समस्याओं के समाधान के िलए दुिनया की ओर देखता था, मगर आज दुिनया हर 

समस्या के समाधान के िलए भारत की ओर देख रही है - चाहे वह कोिवड-19 हो, 

आतंकवाद हो या िवश्व शा�न्त की वात� भी हो।  िजन मूल सुिवधाओं के िलए देश की 

एक बड़ी आबादी को दशकों तक इतंजार करना पड़ा, आज मोदी सरकार में उन 

सुिवधाओं को देने का �यास िकया गया है।  भारत में एक ऐसा िडिजटल नेटवकर्  तैयार 

हुआ है, जो िवकिसत देशों के िलए भी �ेरणादायक बन गया है।  देश बड़े-बड़े घोटालों 

से, सरकारी योजनाओं में �ष्टाचार की समस्याओं से मु�क्त चाहता था, वह मु�क्त आज 

मोदी सरकार में िमली है।  इस �कार के िनणर्य से हमारी सरकार में हमारा देश दुिनया 

की पाँचवीं बड़ी अथर्व्यवस्था के �प में उभरा है।  We are the fifth largest economy 
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of the world and we all feel proud to be called Indians.  आज भारत में इनोवेशन 

और टेक्नोलॉजी के माध्यम से जन कल्याण को सव�पिर रखने वाली सरकार है।  मोदी 

जी की सरकार का जो मूल मं� है, "सबका साथ, सबका िवकास, सबका िवश्वास और 

सबका �यास", इस मूल मं� को ध्यान में रखते हुए मोदी जी की सरकार के �ारा 

िविभ� बुिनयादी सुिवधाओं को कैसे गाँव, गरीब, िकसान और मजदूर तक पहँुचाया 

जाए, यह हमारे महामिहम राष्�पित �ारा रखा गया है।  

Sir, a Jamaican nationalist, Marcus Garvey, said, ‘People without the 

knowledge of their history, origin and culture is like a tree without roots.’ So, 

our Government and the visionary leadership of Shri Narendra Modi has 

revived the history during this Azadi Ka Amrit Mahotsav Celebrations of the 

past glory and sacrifices made by our freedom fighters, our leaders and 

unsung heroes. The 400th Prakash Purab of Guru Teg Bahadur, the 150th 

Birth Anniversary of Sri Aurobindo, the 150th Birth Anniversary of 

Chidambaram Pillai, the 125th Birth Anniversary of Netaji Subhas Chandra 

Bose will not only inspire our younger generations but also make them 

committed to our nation.  

 Sir, the national level celebrations, like Veer Bal Divas on 26th 

December in the memory of the sacrifice of Sahibzada and the Birth 

Anniversary of Bhagawan Birsa Munda on 15th November as Janjatiya 
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Gaurav Divas, are all crucial. These heroes deserve honour from the entire 

nation. We can say with conviction that the hon. Prime Minister has imbibed 

the ideals of these great leaders and has also translated them into reality. 

Thanks to Modiji for his visionary leadership. 

(Contd. by 1G/VNK-SSS) 

VNK-SSS/1G/2.10 

डा. के. ल�मण (�मागत) :  

      "उबलते हुए खून की रवानी हैं मोदी जी,  
इस देश के युवा की जवानी हैं मोदी जी। 

        सोए हुए थे जो, अब तक िहन्दुस्तानी,  
उनके जाग उठने की कहानी हैं मोदी जी।" 

  

Sir, as far as this New Education Policy is concerned, the Gita says, 

"न िह ज्ञानेन स�शं पिव�िमह िव�ते", which means there is nothing pure in the 

world other than knowledge. नेशनल एजुकेशन पॉिलसी के अंदर रीजनल 

लैंग्वेजेज़ की बात है। Regional languages have been promoted almost in all 

languages.  I thank the Government for teaching in six Indian languages in 19 

engineering colleges and in ten States and the motto of our Modiji 

Government, हमारा ल�य 'अंत्योदय' है। 'अंत्योदय' का मतलब यह है िक अिंतम 

पं�क्त में जो व्य�क्त है, उनके िहत के िलए काम करना है - हमारी सरकार की यह 
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�ाथिमकता है। इसिलए antyodaya, atmanirbhar, gati shakti in the amrit kaal to 

attain inclusiveness in our growth. मोदी जी ने �धान मं�ी बनने के बाद सबसे 

पहले गरीब कल्याणकारी योजना की बात की।  He has addressed from the Red 

Fort as a Prime Minister.  He has emphasized on Swachh Bharat.  जब मोदी 

जी ने लाल िकले से 'स्वच्छ भारत' के बारे में अपना भाषण िदया, तो हमारे िवपक्ष के 

कई लोगों ने मज़ाक उड़ाया। मोदी जी ने �धान मं�ी बनने के बाद जब इस तरह की 

छोटी-छोटी चीज़ों के बारे में बात की, जैसे शौचालय के बारे में बात की और 'स्वच्छ 

भारत' के बारे में बात की, तो इस पर िवपक्ष के लोगों ने मज़ाक उड़ाया। But we feel 

proud to see that for our Indian women, पूरे देश के अंदर शौचालय बनाये गये, 

िजसको हमारी माँ-बहनों के िलए 'इज्जत घर' माना जाता है। �ामीण स्तर पर nearly 

1,34,396 villages in our country have been declared 100 per cent ODF by 

December 2022. खुले में शौच से मु�क्त िदलाने के कारण िपछले कुछ वष� में देश में 

लगभग पाँच लाख मौतों को न िसफर्  रोका गया, ब�ल्क लगभग 20 करोड़ लोगों को 

डायिरया जैसी बीमारी से भी बचाया गया। खुले में शौच मुक्त वातावरण के कारण 

�त्येक पिरवार को लगभग पचास हजार �पए की बचत हुई। Almost all the poor 

families have saved not less than Rs. 50,000 per family by making it 100 per 

cent ODF.   

हमारे �धान मं�ी मोदी जी का जो सपना है िक हर गरीब के िसर पर छत होनी 

चािहए, उसके िलए '�धानमं�ी आवास योजना' लागू की गयी। नौ साल के अंदर इसके 
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अंतगर्त �ामीण तथा शहरी के्ष�ों में साढ़े तीन करोड़ गरीब पिरवारों के िलए मकान 

बनाये गये। यह संभव इसिलए हुआ, क्योंिक मोदी जी हैं, तो मुमिकन है, बीजेपी है, तो 

भरोसा है - लोगों की ऐसी भावना है। Sir, you will be surprised to know that Rs. 

three and a half crores is not a small number.  You can imagine two 

countries like Singapore can be built in rupees. three and a half crores. कहने 

का मतलब यह है िक नौ साल के अंदर साढ़े तीन करोड़ का इस तरह का देश बन 

सकता है। यह िसफर्  और िसफर्  मोदी जी से ही मुमिकन है और मोदी जी की सरकार से 

मुमिकन है।   

सर, मैं उ�र �देश से राज्य सभा का सदस्य चुन कर आया हँू। आपको यह जान 

कर ताज्जुब होगा िक वहाँ पर भी '�धानमं�ी आवास योजना' तथा 'मुख्यमं�ी आवास 

योजना', दोनों को िमला कर पाँच साल के अंदर लगभग पाँच लाख गरीब लोगों के िलए 

मकान बनाए गए। यह बीजेपी की सरकार में संभव हुआ। मगर दुख की बात यह है िक 

मैं तेलगांना का मूल वासी हँू, वहाँ की सरकार के �ारा गरीब लोगों को गुमराह िकया 

गया। वहाँ की सरकार के �ारा चुनाव के समय में यह वादा िकया गया िक गरीब लोगों 

को दो बेड�म, हॉल तथा िकचन के साथ मकान मुफ्त में िदया जाएगा। वहाँ की 

सरकार चुनाव के बाद यह भलू गई। आपको यह जान कर ताज्जुब होगा िक वहाँ की 

सरकार के �ारा अभी तक नौ साल में लगभग 26 हजार मकान ही बनाए गए।  तेलंगाना 

के िलए '�धानमं�ी आवास योजना (अबर्न)' के तहत एएचपी व�टकल में 1,59,372 
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हाउसेज़ के िलए, इकोनॉिमकली वीकर सेक्शन के िलए सैंक्शन िकया गया, लेिकन 

उनमें से 10,917 हाउसेज़ की ऑक्यूपेंसी है।       (1एच/आरके पर जारी) 

RK-NBR/2.15/1H 

डा. के. ल�मण (�मागत) : �धान मं�ी आवास योजना के अंतगर्त (एएचपी)  

अफोड�बल हाउिंसग इन पाटर्नरिशप, हैदराबाद के बारे में हमारे मुख्य मं�ी बार-बार 

बताते थे जब तक हम हैदराबाद शहर में एक लाख मकान नहीं बना देंगे, तब तक हम 

वोट भी नहीं मांगेंगे - यह उनका वादा था। मगर आज हैदराबाद शहर में 1,00,781 

हाउसेज़ व�टकल में सैंक्शन होने के बावजूद भी 3,722 मकान ही ऑक्यूपाई हुए हैं। 

Being the Capital city of Telangana, this is the fate of the people of 

Hyderabad. �धान मं�ी आवास योजना (अबर्न), जो बीएलसी की स्कीम है, िजसके 

अंतगर्त बीएलसी व�टकल से पूरे देश में 73.45 लाख हाउसेज़ सैंक्शन हुए थे, परंतु 

तेलंगाना राज्य में बीएलसी व�टकल में एक भी मकान सैंक्शन नहीं हुआ। यह टीआरएस 

सरकार का काम है। सर, बीएलसी व�टकल सबसे पॉपुलर है, उसमें तेलंगाना सरकार 

ने एक भी मकान का �पोज़ल नहीं िदया है। यह तेलंगाना सरकार का रवैया है। सर, 

मोदी जी के कायर्काल में हर िदन लगभग 11,000 मकान बनाए गए। यह मोदी जी की 

सरकार की commitment towards the poor थी। इसी कारण से, हम बार-बार बोलते 

हैं िक डबल इजंन की सरकार का डबल इम्पैक्ट िकस तरह का रहता है। गैर-बीजेपी 

सरकार �ारा गरीबों के िलए िकस तरह से मकान बनाए गए, चाहे यूपी हो, गुजरात हो 
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या जो भी बीजेपी शािसत राज्य है, वहाँ डबल इंजन सरकार का डबल इम्पैक्ट िकस 

तरह से हुआ, यह जानकारी होनी चािहए। 

 महोदय, कोरोना काल में '�धानमं�ी स्विनिध योजना' की शु�आत की गई। 

तरकारी बेचने वाले गरीब, स्�ीट वेंडसर्, िजनका रोजगार खो गया था, उन्हें िबना िकसी 

कोले�ल िसक्योिरटी के अिसस्टेंस दी गई। �धान मं�ी जी ने खुद कहा िक मैं खुद 

िसक्योिरटी के नाते यह कर रहा हँू। आज पूरे देश की लगभग 45.32 लाख गरीब 

अवाम, स्�ीट वेंडसर् के रोजगार के िलए 4,606 करोड़ की फाइनेंिशयल अिसस्टेंस दी 

गई। फस्टर् फेज़ में दस हजार, सेकंड फेज़ में 20,000 और थडर् फेज़ में 50,000... Now, 

I humbly request the hon. Finance Minister to see that that 4th tranche be 

fixed at Rs. 1 lakh.  In the recent meeting, we have seen 90 per cent poor 

vendors are paying back loans they have taken from banks.  But, 

unfortunately, तेलंगाना में इसका िजस ढंग से इस्तेमाल होना चािहए था, वह ठीक 

ढंग से नहीं हुआ। इसके अलावा, गरीब के स्वास्थ्य के िलए 'आयुष्मान भारत योजना' 

लाई गई। It is supposed to be the world’s largest health security progamme. 

आज 80 हजार करोड़ खचर् करने के बाद लगभग 50 करोड़ आबादी का �ी �ीटमेंट 

िकया जा रहा है। The Government has also established 9,000 Jan Aushadhi 

Kendras across the country where people can buy generic medicines at 

normal price.  As a result, Rs. 20,000 crores belonging to poor people has 

been saved in the last few years.  Sir, people have saved Rs. 80,000 crores 
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under Ayushman Bharat and Rs. 20,000 crores with 9,000 Jan Aushadhi 

Kendras.  It means, people have saved almost Rs. 1 lakh crores.  Sir, you 

can imagine िक आज गरीब की पॉकेट में एक लाख करोड़ �पये की बचत िकस तरह 

से हुई है। Both are health-related schemes.   But, unfortunately, the 

Government of Telangana is not prepared to implement Ayushman Bharat 

scheme, saying that they have a better scheme of Arogya Sri which gives 

coverage of Rs. 2 lakhs and did not implement Ayushman Bharat Scheme. 

कोिवड के समय में कॉरपोरेट हॉ�स्पटल्स में िचिकत्सा न पाने की वजह से िकतने ही 

गरीब लोगों ने अपनी जान खो दी, हजारों की संख्या में जान खो दी। But, later on, it 

was an eye opener to them and started implementing Ayushman Bharat in 

Telangana also.  

 महोदय, जब नारी-श�क्त की बात आती है, तो मैं आपको बताना चाहता हँू िक 

women empowerment is the core of all schemes being implemented by this 

Government. जहाँ तक नारी श�क्त की बात है, तो नागालैंड से हमारी एक बहन हैं, 

she is supposed to be the first woman to become a Member of the Rajya 

Sabha from Nagaland that too from BJP.  She is Shrimati Phangnon 

Konyak.  

(1जे/डीएस पर जारी)  

 



31 
Uncorrected/Not for publication - 07.02.2023 

 
USY-DS/2.20/1J 

डा. एल. ल�मण (�मागत) : इस तरह, मोदी जी जब 'सबका साथ, सबका िवकास' 

का िज� करते हैं, तो उसमें वे सभी लोगों की बात करते हैं।  Not only a lady from 

Nagaland, even one hon. lady-Member from a very backward area, 

backward region, and backward community, Shrimati P.T. Usha, who had 

brought laurels to our country as an athlete, has been nominated to Rajya 

Sabha by this Government.  We all feel proud that she has been nominated 

to this House by our Government.  ...(Interruptions)... This is the visionary 

leadership of Modiji.   ...(Interruptions)...  

जब 'बेटी बचाओ, बेटी पढ़ाओ' की बात आती है ...(व्यवधान)...  Sir, I feel very 

bad ...(Interruptions)... I fail to understand why you fail to digest when a 

woman from a backward region of your State, Kerala, has become a 

Member of Rajya Sabha.  ...(Interruptions)...  ऐसा आपकी पाट� में नहीं होता, 

आपकी सरकार में नहीं होता, लेिकन जब मोदी जी ने ऐसा िकया, तो आप उसका 

महत्व नहीं समझते हैं। ...(व्यवधान)...  सर, जब 'बेटी बचाओ, बेटी पढ़ाओ' �ो�ाम 

शु� िकया गया, तो the female population has increased more than male 

population.  The health of women has also been improved by this 

programme. ...(Interruptions)... Apart from this, the Modi Government has 

also focused on girls’ education and has taken measures, like, building 
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separate toilets for girls in Government schools; has also provided access to 

sanitary pads; has also facilitated opening bank saving accounts under 

'सुकन्या समृि� योजना।'   इससे पहले गवनर्मेंट स्कूल्स के अंदर ब�च्चयों का िजतना 

�ॉपआउट रेश्यो था, वह अब कम हो गया है और इसीिलए आज ब�च्चयों की पॉपुलेशन 

भी बढ़ रही है।  इसके अलावा, the maternity leave has also been increased from 

12 weeks to 26 weeks.  'मु�ा योजना' के अंतगर्त, अनऑग�नाइज्ड सेक्टर में जो 

लोग हैं, उनके िलए बैंकों के माध्यम से जो रािश िदलाई जानी थी, उसमें देश भर में 

लगभग 16 करोड़ आवेदकों को 7.74 लाख करोड़ िदए गए हैं, particularly to Self-

help Groups.  आज लगभग 80 लाख Self-help Groups हैं, िजनमें 9 करोड़ िवमेन 

मेम्बसर् हैं।  1

∗ "Unfortunately, I am unable to find any member from Telangana 

in the House now. During the State elections in Telangana, TRS wooed 

women voters with interest free loans, and in return it received their votes. 

Today, the State Government owes rupees 4,500 crores to these women 

self help groups. The State Government will definitely face the curse of these 

women."  िजस सरकार ने मिहला का पैसा खाया, वह सरकार कभी नहीं बचेगी।  

आज तेलंगाना की सरकार के पास मिहलाओं का साढ़े चार हज़ार करोड़ बाकी है। 

...(व्यवधान)... Apart from that, जैसा िक मैंने इन्�ास्�क्चर के बारे में िज� िकया, 

                                        
∗ English Translation of Telugu portion. 
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तो उसमें road connectivity, rail connectivity, air connectivity and waterways 

आते हैं। In terms of physical infrastructure, by 2021-22, the network of rural 

roads has increased to more than seven lakh kilometers in the country.  The 

National Highways network has grown by more than 55 per cent during the 

last few years.  More than 550 districts are being connected under 

Bharatmala Project, Sir.  Unfortunately, there were no National Highways in 

Telangana. ∗"In Telangana, there are no National Highways. Because of the 

initiatives taken by the Modi Government."  Now, Telangana stands number 

two in terms of National Highways, having an average of more than the 

national average. *"One Lakh four thousand crore rupees" --  Rupees one 

lakh crores have been allocated for constructing National Highways in 

Telangana.    Earlier, there were no National Highways in Telangana.  This is 

the importance of Telangana in the eyes of Modi Government.   मोदी जी िसफर्  

चुनाव के िलए, िसफर्  वोट के िलए राजनीित नहीं करते हैं।  Modiji is such a leader 

that he never thinks of future elections; he only thinks of future generations, 

not like you people.    

(Contd. by 1k – MZ) 

                                        
∗ English Translation of Telugu portion. 
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MZ-PK/2.25/1K 

डा. के ल�मण (�मागत) : इसीिलए चाहे हमें तेलंगाना में वोट िदया गया हो या नहीं 

िदया गया हो, हम वहां जीते या नहीं जीते, लेिकन िफर भी तेलंगाना को इतनी बड़ी 

रािश देना िसफर्  मोदी जी के कारण संभव हुआ। The number of airports have now 

increased to 147 under UDAN Yojana.  A modern semi-high speed train has 

become a part of Indian Railways in the form of Vande Bharat.  Recently,  

our Prime Minister, apart from   introducing  Vande Bharat Express  

throughout the country, introduced even in  Andhra Pradesh and Telangana, 

Vande Bharat,  from Secunderabad to Vizag, where  the traffic is more than 

120 per cent now.  …(Interruptions)..  Thanks to Modiji for huge allocations 

for Railways for Telangana.  I also thank our Railway Minister, Vaishnawji, for 

record allocation for Telangana.  During the UPA Government, when all 

these so-called regional  parties  were supportive of  the UPA Government, 

the Congress Government, for the undivided Andhra Pradesh State, for the 

Railways, it had given Rs.886 crores  – for combined Andhra Pradesh.   You 

will be surprised to know, till today, Modiji’s Government have given five 

times more  to only Telangana State --  Rs. 4,418 crores exclusively for  

Telangana.  So, you can imagine how Modiji is concerned  about backward 

States,  backward areas, backward regions and backward people.   The 
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total cost of projects sanctioned for Telangana  is Rs.29,581 crores;  never in 

the past!  It may be further increased if the State supports.  Unfortunately, 

there is little support from the State Government of Telangana inspite of 

regular reminders from our Railway Minister and also the Railway Ministry.   

Land acquisition is a problem, getting permission is a problem and getting 

State’s share is also a problem.  Even today,  Rs.500 crores are still 

outstanding from the State to complete the MMTS Project, whereas the 

Central Government has already incurred Rs.715 crores  for this MMTS 

Project.   ‘One Station, One Product’ के तहत आज लगभग 24 स्टॉल खोले गए 

हैं। One more boon for Telangana people is that there was a demand for 

setting up a rail coach factory in Kazipet, costing  Rs.260 crores; but as the 

State Government  was not able to give  1.5 acre connecting land,  Modiji 

has given a better project than that coach factory, that is, a wagon factory, 

costing  Rs.544 crores.    

Sir, as far as agriculture is  concerned, to make agriculture profitable 

and lessen the burden of farmers, Modiji has introduced the  Pradhan Mantri 

Kisan Samaan Nidhi Yojana.  Almost  11 crore farmers of this country, and, 

particularly three lakh women farmers got  benefitted from this scheme.   
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Rs.50,000 crores have been given to women farmers.  And, overall  Rs.2.25 

lakh crores through DBT has been given to farmers.  You can imagine… 

DR. JOHN BRITTAS: How many farmers have benefitted in Telangana? 

DR. K. LAXMAN:  About 33 lakh people have been benefited in Telangana. 

Yes, 33 lakh farmers of Telangana  also got benefitted.   Even farmers in 

Kerala got benefitted.   When we speak of DBT,  िकस तरह यह हमारी गरीब 

अवाम और गरीब िकसान के खाते में पहंुच जाता है। जब पूवर् �धान मं�ी �ी राजीव 

गांधी जी थे तो वे बताते थे िक जब उनकी सरकार में िदल्ली से 100 �पये भेजे जाते थे, 

तो िसफर्  15 �पये गरीब के खाते में पहंुचते थे, बाकी 85 �पये दलाली में खा िलए जाते 

थे। महोदय, आज िदल्ली से एक �पया भी भेजा जाता है तो वह सीधे गरीब के खाते में 

पहंुच जाता है। This is the transparency of Modiji’s Government.  There are no 

leakages, no middlemen’s role. मोदी जी के समय में यहां दलाली की बात नहीं 

रही है। Coming to Millets, ‘Sri Anna’, Modiji has convinced the U.N. to 

declare  the year 2023 as the International Year of Millets.   ‘Sri Anna’ grains 

are highly nutritious and available in the market.   About 90 per cent of 

farmers in our country are small and marginal farmers.  Significant 

consumption of ‘Sri Anna’ will financially  help  these  small  farmers.   
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Yesterday, in the Budget, thanks to Modiji for sanctioning  IIMR Research 

Centres in Hyderabad for marketing, training and helping the farmers.  

(Contd. by PB/1L) 

PB-DN/1L/2.30 

DR. K. LAXMAN (CONTD.): Under MNREGA, in order to provide 

employment to the rural unemployed youth, the Government has spent Rs. 

2.70 lakh crore between 2014-2019 to provide employment to not less than 

16 crore workforce for 211 crore person-days to benefit 5.38 crore rural 

households. ...(Interruptions)...  

 Sir, respecting the karmacharies and their services to the nation, our 

Government has decided to convert all the manholes into machine-holes. 

आज िकसी भी आदमी को कमर्चारी के नाते मैनहोल में काम करने की ज�रत नहीं है, 

वह मशीन के माध्यम से होना है।  आज मोदी जी के �ारा इतना गौरव कमर्चािरयों को 

िदया जा रहा है।  आज पूरे देश के अंदर मैनुअल स्कैवेंिंजग को हटाने के िलए मोदी  

सरकार ने इस सोसायटी को सम्मान िदया है।   

 Then, Jan Dhan-Aadhaar-Mobile (JAM) trinity has been revolutionary 

in weeding out fake beneficiaries and put an end to corruption. About Rs. 27 

lakh crore has reached to crores of beneficiaries with complete 
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transparency. लगभग 27 लाख करोड़ �पये सीधे-सीधे डीबीटी के माध्यम से गरीबों 

के खाते में पहंुचाए गए।    

The country is seeing now the benefits of 'Make in India' and 

'Atmanirbhar Bharat', with an increase in manufacturing capacity. The Modiji 

Government has taken steps to increase the production of semiconductor 

chips and aircrafts in India. आज हम हेयरिपन से लेकर ऐरोप्लेन तक 

indigenously and 'Make in India' के तहत बना रहे हैं।   This is the Atamnirbhar 

Bharat.   

The import of mobile phones has decreased as India has become a 

major exporter of mobile phones.  The import of toys has also been 

deceased by 70 per cent, and their export has increased now by 60 per 

cent.   

The defence exports have also increased six times with the successful 

introduction of the first indigenous aircraft carrier 'INS Vikrant'.  

 Again, the Government's efforts in the sectors like khadi and village 

industries have seen success with the turnover of these industries 

surpassing rupees one lakh crore during the Azadi Ka Amrit Mahotsav.  The 

sale of khadi has also increased four times as a result of Modi Government's 

efforts.  
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 Sir, when it comes to national security, from surgical strikes to firm 

crackdowns on terrorism to a befitting response to every misadventure from 

LoC to LAC, from abrogation of Article 370, the Modi Government has been 

decisive in matters of national security. We never compromised on the 

security issues.  

"िजसका भाषण सुनकर, सरहद का दुश्मन डर जाता है,  
जो करने की कोई नहीं सोचा, उसे नरेन्� मोदी कर जाता है।"  
  

 Now, as far as foreign affairs are concerned, India is now showing the 

world the solutions to its problems, specially, through its Presidency of G-20 

and the role it played in the Ukraine war and being the pharmacy of the 

world. ...(Interruptions)... Yes, he is a part of the Government.  

 As far as social justice is concerned, Sir, the Modiji Government also 

paid tribute to tribal revolutionaries at the national level in Mangarh Dham for 

the first time.  Today, more than 36,000 tribal-dominated villages are being 

developed under Pradhan Mantri Adi Adarsh Gram Yojana and more than 

400 Eklavya model schools have been opened in tribal areas in the country. 

This is the concern towards tribes in the country by Modiji Government.  



40 
Uncorrected/Not for publication - 07.02.2023 

 
Not only that, in the recent Budget, 38,800 new teachers will be 

recruited in existing 740 Eklavya model schools benefiting 3.5 lakh tribal 

students in the country.  

जब सामािजक न्याय के बारे में िज� करते हैं, बात करते हैं, तो 75 साल की 

आज़ादी में पहली बार मोदी सरकार ने यिूनयन गवनर्मेंट में 

एससी/एसटी/ओबीसी/मिहला और माइनॉिरटीज़ का 70 परसेंट िकया, जो इससे 

पहले कभी नहीं हुआ। आज  पहली बार  ओबीसी समाज के 27 लोगों को केन्�ीय 

मंि�मंडल में भागीदारी देकर िकस तरह उनका मान-सम्मान और गौरव बढ़ाया गया। 

Not only that, यह सवैंधािनक दज� िपछड़े वगर् को मोदी सरकार ने िदया।  

(1M/PRB पर जारी) 

PRB-SKC/1M/2.35 

डा. के. ल�मण (�मागत) :  जब यूपीए सरकार दस साल यहां हुकूमत में थी, िजतने 

भी के्ष�ीय दल और जो अपने को िपछड़ा वगर् समाज के ठेकेदार समझते थे, िकसी ने 

उसका समथर्न नहीं िकया।  िपछड़ा वगर् आयोग, जो दंतहीन आयोग था, उसको 

संवैधािनक दज� देने का मन िकसी का नहीं बना था।  िसफर्  मोदी जी �ारा 27 �ितशत 

आरक्षण, जो मंडल कमीशन के माध्यम से िदया गया, उस पर आज ठीक ढंग से अमल 

करने के िलए, वह दज� िदया गया है। Not only that, the 105th Constitutional 

Amendment of 2021, giving power to States to identify socially and 
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educationally Backward Classes, was brought in.  अपने �देश के अंदर, राज्य 

के अंदर, जो भी िपछड़ा वगर् समाज अगर राज्य की सूची के अंदर अपने िलए दज� �ाप्त 

करना चाहता है, तो मोदी जी की सरकार ने उस राज्य को पूरी स्वतं�ता दी है।  इतना 

ही नहीं, initiation of sub-categories of socially and economically backward 

communities, अभी ओबीसी के िलए जो आरक्षण िमल रहा है, उसके अतंगर्त देश के 

अंदर िजतनी भी छोटी-छोटी जाितयां हैं, िजनको आरक्षण का �ावधान नहीं िमला, 

उनके िलए भी आज ज�स्टस रोिहणी कमीशन के माध्यम से अलग �ावधान करने का 

िज� िकया गया है।  Not only that, irrespective of caste, and not just socially 

but even economically weaker sections आज मोदी जी की सरकार के माध्यम से 

ई.डब्ल्यू.एस के नाम पर दस �ितशत िरज़व�शन िदया गया।  Apart from that, ten 

crores of OBC beneficiaries have been covered and an amount of Rs. 14,000 

crore spent towards the socio-economic development of OBCs. मोदी जी 

चाहते हैं िक देश को िसफर्  रोजगार मांगने वाले नौजवान नहीं चािहए, ब�ल्क रोजगार 

देने वाली क्षमता चािहए।   Modiji doesn't want the youth of this country to 

become job-seekers.  Rather, he wants them to become job-creators.  

इसीिलए वेन्चर कैिपटल फंड के नाम पर ओबीसी के िलए अलग एंटरि�न्योरिशप के 

िलए आज लगभग करोड़ों �पये का वेन्चर कैिपटल फंड िदया जा रहा है, िजससे आज 

ओबीसी समाज से कई लोग उ�ोगपित बन सकें ।   
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इतना ही नहीं, आज 'पीएम (िवकास)', जो 'िवश्वकम� कौशल सम्मान योजना' 

है, यह बहुत बड़ी योजना है, जो िक पहली बार मोदी जी ने दी है।  सुनार, लोहार, 

िशल्पकार, कुम्हार, सुधार, मू�तकार, कारीगर जैसे दशकों से परंपरागत, अपने हाथ से 

सृजन करने वाले हज़ारों की संख्या में जो लोग हैं, उनके िलए अलग �ेिंनग, टेक्नीक, 

�ेिडट और मा�कट सपोटर् देने के िलए यह 'पीएम िवकास' योजना बनाई गई, तािक 

इससे हज़ारों पिरवार लाभा�न्वत हो सकें ।  इतना ही नहीं आज नीट के माध्यम से 

मेिडकल सीट्स के अंदर ओबीसी के िलए 27 �ितशत आरक्षण िदया गया है।  27 

�ितशत कें �ीय िव�ालय, नवोदय िव�ालय, सैिनक पाठशाला में पहली बार मोदी जी 

की सरकार  के �ारा ही आज चार लाख ओबीसी समाज के छा� लाभा�न्वत हुए हैं।  

लगभग नौ हज़ार बैकलॉग पोस्ट्स थीं, पूरे देश के अंदर 45 सें�ल यूिनव�सटीज़, जहां 

दशकों से नौ या दस से ज्यादा ओबीसी समाज के कोई �ोफेसर, अिसस्टेंट �ोफेसर 

नहीं थे, जहां 'not found suitable' के नाम पर इस तरह बैकलॉग जमा िकया गया, 

मगर I want to thank Modiji and the HRD Minister धम�� �धान जी िक एक ही 

सकुर् लर के माध्यम से they said that they wanted all the backlog vacancies to 

be filled up within a year and sought a report on that every three months.  By 

now, you would be surprised to know, not less than three to four thousand 

posts of Professors have been filled up in the Central Universities.  This is 

the greatness and commitment of Modiji.   
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अभी यहां आम आदमी पाट� के कई सदस्य िपछड़ा वगर् के बारे में बात कर रहे 

थे।  मैं िदल्ली में देख रहा हंू िक जो �वासी ओबीसी समाज के लोग, चाहे व ेदिक्षण से 

आते हैं, उ�र से आते हैं, मध्य �देश से आते हैं, राजस्थान से आते हैं या िबहार से आते 

हैं, यहां आने के बाद और यहां बसने के बाद आम आदमी पाट� की सरकार उनको 

ओबीसी स�टिफकेट देने के िलए उनसे 1993 का िनवास �माण प� मांगती है।  अगर 

ओिडशा से आकर यहां बस गए तो, उसका काम नहीं बनता है, मगर स�टिफकेट 

मांगने जाएं, तो उनसे 1993 का डोिमसाइल स�टिफकेट मांगते हैं।  इसिलए भारतीय 

जनता पाट�, िदल्ली के अंदर जो भी ओबीसी समाज, जो भी �वासी समाज है, उसको 

भी न्याय िदलाने के िलए ज�र �यास करेगी।  इसीिलए हम बोलते हैं िक हमारे पास 

नेता है, नीित है और नीयत भी है,  इसिलए हम हर वगर् के िलए िंचता करते हैं।  आज 

भारत में 'पीएम गरीब कल्याण अ� योजना' से कोई गरीब इस देश के अंदर भखूा पेट 

नहीं सोएगा।  कोरोना काल में देखा िक अपना रोजगार खोने के बाद िकस तरह लोग 

भखेू सोते थे, इसीिलए आज '�धानमं�ी गरीब कल्याण अ� योजना' के नाम पर साढ़े 

तीन लाख करोड़ खचर् करके हर पिरवार में िनशुल्क राशन िदया जा रहा है।  हर 

पिरवार में हर व्य�क्त को पांच िकलो चावल लगभग आने वाले िदसम्बर तक भी 

पहंुचाया जाएगा। 

(1N/GS पर जारी)  
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GS-HK/1N/2.40 

डा. के. ल�मण (�मागत) : मैं राज्य सभा सदस्य के नाते उ�र �देश से आता हंू, वहां 

पर भी महीने में दो बार 15 करोड़ आबादी को िनशुल्क राशन िदया जाता है, िजसमें 

एक िकलो चावल, एक िकलो गेहँू, एक िकलो तेल, एक िकलो चीनी और एक िकलो 

नमक िदया जाता है। इसमें कोई भेदभाव नहीं होता है, चाहे वह गरीब िहन्दू है या 

मुसलमान है, इस बात को हमारी सरकार नहीं देखती है। इसीिलए आज "�धानमं�ी 

गरीब कल्याण योजना" के अतंगर्त उ�र �देश के अंदर भी 15 करोड़ आबादी को 

िनशुल्क राशन िदया जा रहा है। 

 सर, "जल जीवन िमशन योजना" के अतंगर्त 11 करोड़ फैिमलीज़ को आज 

पाइप्ड वॉटर िदया जा रहा है। गरीब के िलए इतना काम करने के बावजूद भी, हमारी 

समझ में नहीं आता है िक क्यों हमारा िवपक्ष हर बार हमारी मोदी जी की सरकार को, 

बीजेपी की सरकार को लगातार गािलयाँ देता रहता है?  वे क्यों इतनी नफरत करते हैं, 

क्यों इतना गुस्सा होते हैं, क्यों इतने नाराज होते हैं? क्या मोदी जी ने गरीबों को घर 

िदया है, इसीिलए नाराज होते हैं! हर घर में आज मिहलाओं के िलए शौचालय िदया जा 

रहा है, इसीिलए आप गुस्सा हैं! उनके घर में िबजली दी जा रही है, हर गरीब पिरवार 

को िबजली दी जा रही है, इसीिलए आप नफरत करते हैं! उनके घर में आज गैस दी जा 

रही है, घर में गरीबों के िलए मुफ्त राशन भी िदया जा रहा है, गरीबों का बैंक में खाता 

खुलवाने के िलए काम िदया जा रहा है, 'मु�ा योजना' के नाम पर लोन िदया जा रहा है, 

गरीब िकसानों को आज सम्मान िनिध दी जा रही है, इतना देने के बावजूद भी, गरीब के 
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कल्याण के िलए काम करने वाले मोदी जी को क्यों िदन-पर-िदन आप गािलयाँ देते 

रहते हैं, क्यों नफरत करते हैं, क्यों गुस्सा करते हैं - इसे पूरा देश जानना चाहता है और 

हम भी जानना चाहते हैं, यह आप लोग आज बताइए।  मोदी जी को गािलयाँ देने से, 

भाजपा को गािलयाँ देने से, देश का िवकास �कने वाला नहीं है और गरीब कल्याण 

योजना �कने वाली नहीं है। मोदी जी को आपकी गािलयों से दोगुनी ताकत िमलती है 

और वे ज्यादा काम करते हैं, क्योंिक व ेअपने िलए नहीं, ब�ल्क देश के िलए काम करते 

हैं, गरीबों के िलए काम करते हैं।  

 मोदी जी बताते हैं िक राजनीित मेरे िलए कोई ल�य नहीं है, ब�ल्क यह तो एक 

अिभयान है और इस अिभयान को चलाने वाले हमारे मोदी जी हैं। महोदय, आज एक 

ओर अयोध्या धाम का िनम�ण हो रहा है तो वहीं दूसरी ओर आधुिनक संसद भवन का 

िनम�ण भी हो रहा है। एक तरफ हमने केदारनाथ धाम, काशी-िवश्वनाथ धाम और �ी 

महाकाल महालोक का िनम�ण िकया तो दूसरी ओर हर िजले में मेिडकल कॉलेज भी 

बनवाये जा रहे हैं। एक तरफ हमारी सरकार तीथ� और ऐितहािसक धरोहरों का िवकास 

कर रही है, तो वहीं दूसरी ओर भारत को दुिनया की सबसे बड़ी स्पेस पावर भी बना रही 

है। भारत का पहला �ाइवेट सैटेलाइट भी लाँच िकया गया है।  

 एक तरफ हम आिद शंकराचायर्, भगवान बसवशे्वर, ित�वल्लुवर, गु� नानक 

देव जैसे संतों के िदखाये रास्ते पर आगे बढ़ते रहे हैं, वहीं दूसरी तरफ आज भारत हाई 

टेक्नोलॉजी नॉलेज का हब भी बनाया जा रहा है। एक तरफ हम काशी तिमल संगमम्  

के जिरये "एक भारत, �ेष्ठ भारत" की भावना को मजबूत कर रहे हैं, वहीं दूसरी ओर 
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"वन नेशन, वन राशन काडर्" जैसी आधुिनक व्यवस्था भी बना रहे हैं।  गुलामी की 

मानिसकता वाले िचह्नों को बदलने का काम भी हमारी मोदी जी की सरकार ने िकया 

और आज राजपथ को कतर्व्य पथ के �प में बदलने का काम भी हमारे मोदी जी ने 

िकया है।  

Sir, we have seen Gujarat model.  We have seen the popularity of 

Modiji in Gujarat.  The development can be gauged from the fact that for the 

seventh time, the BJP has retained power by winning 156 seats out of 182 

seats.  Under the leadership of Naddaji and our beloved Prime Minister, we 

have attained 53 per cent of votes.  In spite of all opposition parties coming 

together, they were not able to garner even 50 per cent votes.  The people 

of Gujarat rejected the prevailing anti-incumbency theory in the election 

analysis and forced them to accept the pro-governance theory.  The historic 

victory in Gujarat has recognised the BJP's model of sustainable 

development for which Prime Minister, Shri Narendra Modi, deserves 

congratulations.  Out of 40 reserved seats, BJP won 34 seats.  When we 

speak of ST seats, we have won 23 seats out of 27 ST seats; we have won 

11 seats out of 13 SC seats and 64 seats out of 75 OBC-dominant seats.  

This is the victory of BJP; this is the model of Gujarat.   

(Contd. by KSK/1O) 
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LP-KSK/2.45/1O 

DR. K. LAXMAN (contd.):  Therefore, today, Modi means peace, prosperity 

and development.   Modiji has worked towards creating a mass movement 

in the direction of national unity and integrity.  About 25 to 30 crore National 

Flags were hoisted nationwide under 'Har Ghar Tiranga Abhiyan', through 

which wonderful communication of national spirit was done across the 

country. िरसेंटली हमारे अपोिज़शन लीडसर् ने लाल चौक पर ितरंगा झंडा लहराया। 

यह िसफर्  मोदी जी की देन है िक आज लाल चौक के अंदर इतना शांितपूवर्क ितरंगा 

झंडा फहराया। यह मोदी जी �ारा धारा 370 हटाने से संभव हुआ। क्या इतने दशकों में 

कभी ितरंगा झंडा फहराया गया? हमें मालूम है, हमें इसकी जानकारी है। हम मनोहर 

जोशी जी के नेतृत्व में झंडा फहराने गए थे, तो िकस तरह से पत्थरबाज़ी की गई थी, 

िकस तरह से हमारे ऊपर लाठीचाजर् िकया गया था, उस िदन िकस तरह से हमारे 

ऊपर आंसू गैस छोड़ी गई थी।  मैं आपको बताता हंू िक लाल चौक पर ितरंगा झंडा 

फहराना िकतना मु�श्कल था, लेिकन आज हमारे अपोिज़शन के नेता ने भी इतने 

शांितपूवर्क वातावरण में जो ितरंगा झंडा फहराया है, वह मोदी जी और मोदी जी की 

सरकार की वजह से हुआ है।   

Finally, while thanking the Government, on behalf of 74,000 students 

of Telangana for extending free education up to 12th class, I request the hon. 

HRD Minister to increase the number of Kasturba Gandhi Balika Vidyalayas 
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in Telangana.  As the Revenue Districts in Telangana have been increased, I 

request the Minister to consider increasing the number of Navodaya 

Pathshalas in Telangana also, as they provide quality education to the rural 

poor of the country, and the rural poor of Telangana should also get the 

benefit.   So, I once again request the hon. Minister to increase the number 

of Navodaya Pathshalas.   

सर, इतना ही नहीं, देश के अंदर िजतनी भी मोस्ट बैकवडर् क्लासेज हैं, हर 

�देश के अंदर जो छोटी-छोटी जाितयाँ हैं, उन्हें अपने राज्य में बी.सी. का दज�  �ाप्त 

है, मगर वे सें�ल ओबीसी िलस्ट में शािमल नहीं हैं। मैं सरकार से यह मांग करता हंू िक 

आने वाले िदनों में िजतनी भी जाितयाँ हैं, उन सभी छोटी-छोटी जाितयों को सें�ल 

ओबीसी िलस्ट में दज� देने के िलए सरकार के माध्यम से कुछ �यास करना चािहए। 

हम इसके िलए भी किटब� हैं।  

सभापित जी, इतना ही नहीं, हमारे ओबीसी समाज के अंदर जो  27 परसेंट 

आरक्षण िदया जा रहा है, हम उसके अंदर छोटी-छोटी जाितयों के �ावधान के िलए 

एक कैटेगराइज़ेशन की मांग करते हैं।  

सभापित जी, अभी रेलव ेकी बात भी आई है। मैं मोदी सरकार और उ�र �देश 

सरकार से कहना चाहता हंू िक काशी तिमल संगमम्  संप� होने के बाद इतनी िडमांड 

हो गई है िक हैदराबाद टू गोरखपुर एक्स�ेस में बहुत भीड़ हो गई है। तेलंगाना के अदंर 

हैदराबाद से िबहार और उ�र �देश जाने वालों की संख्या बढ़ गई है, इसिलए मैं मांग 
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करता हंू िक हैदराबाद से गोरखपुर एक्स�ेस और हैदराबाद से वाराणसी एक्स�ेस को 

भी बढ़ावा देना आवश्यक है, तािक वे वहाँ पर आसानी से जा सकें ।  

  सभापित जी, अंत में डीएनटी - जो एक गोमंथ समाज है, इस गोमंथ समाज के 

िलए भी मोदी जी सरकार �ारा एक इदाते कमेटी का गठन करके िजस तरह से स्पीड 

जैसे फाइनेंिशयल अिसस्टेंस �ो�ाम िदए जा रहे हैं - वह �शंसनीय हैं। इस देश के 

अंदर गोमंथ समाज की 11 करोड़ की आबादी है। मोदी जी के आने के बाद उनके नेतृत्व 

में एक वेलफेयर बोडर् बनाया गया और हज़ारों करोड़ �पये की रािश भी दी गई। 

महोदय, आज भी कई करोड़ लोग वोटर नहीं बन सके हैं, इसिलए मैं उनके िलए अलग 

से एक �ावधान देने की मांग करता हंू, इसका िज� करता हंू।  

Finally, Sir, as far as the G-20 is concerned, it is a unique platform of 

world's 20 major economies, representing around 85 per cent of the global 

GDP, 75 per cent of global trade and 60 per cent of the global population.  

Even major international organisations, like the UN, IMF, WHO,    इन सभी को 

उसमें भागीदार बनाने के िलए, जी-20 सिमट का अध्यक्ष होने के नाते मोदी जी ने उन्हें 

इसमें भाग लेने का िनमं�ण िदया है। देश भर के अंदर 43 डेिलगेशन्स के साथ 200 

मीिंटग्स होने वाली हैं। ये हर �देश की राजधानी में, शहर में होने वाली हैं। इसीिलए 

आज India has taken up the concept of "Vasudhaiva Kutumbakam" or "One 

Earth, One Family, One Future".  That is why, India has a vital role to play in 

sustaining this programme and in facing the global challenges like economic 
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growth, sustainable development, climate change, terrorism and pandemics 

which can be effectively addressed only through co-operation.   

इसिलए, मैं सभी से, िवपक्ष में हमारे बीच बैठे माननीय सदस्यों से मांग करता हंू 

िक आने वाला जी-20 सिमट, जो देश के िलए नेम और फेम बनाने वाला है, उसमें 

सहयोग करें।  

मैं अंत में एक किवता के माध्यम से अपनी बात पूरी करता हंू। I will say in 

Telugu, ∗"Swami Vivekananda once said, if I find four youth with nerves of 

steel, muscles of iron, and minds like thunderbolt, I will change the 

dynamics of this country. A Narendra, Swami Vivekananda, nearly 200 years 

ago visited America as a delegate to the World's Parliament of Religions to 

spread the greatness of our country and Hinduism. Again, after 200 years 

one more Narendra i.e. Shri Narendra Modi was sent by God as his 

messenger to spread the greatness of our country and make India, a Vishwa 

Guru. Hence, I request everyone to support him." 

  

 

(Followed  by 1P - GSP) 

                                        
∗ English translation of Telugu portion. 
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MKG-GSP/2.50/1P 

�ी जी.वी.एल. नरिंसहा राव : ल�मण जी, इसे िहन्दी में भी बोिलये। 

डा. के. ल�मण : िहन्दी में मैं अलग किवता सुनाता हंू।  

“जो गरीबों के नायक बनकर आये हैं, 
भारत मां के दुख के गायक बनकर आये हैं। 
पक्ष-िवपक्ष सभी को मानते जो अपना हैं, 
भारत िवश्व-गु� हो, यही बस सपना है। 
इसिलए िवपिक्षयो, िवरोध वगैरह सब छोड़कर, 
अपनी श�क्त को भी हमसे जोड़कर, 
आओ िफर से हम नई शु�आत करें,  
मोदी जी संग िमलकर देश की बात करें।”  

जय िहन्द, जय तेलंगाना, जय यू.पी.! धन्यवाद। 

(समाप्त) 

MR. CHAIRMAN: Dr. K. Laxman has been quite poetic also and it was so 

soothing to note that other doctors in the House were responding.  Shri 

Prakash Javadekar to second the Motion. 

�ी �काश जावडेकर (महाराष्�) : महोदय, महामिहम राष्�पित जी के अिभभाषण 

के धन्यवाद �स्ताव पर सदन चच� कर रहा है। उसमें मेरे साथी डा. ल�मण जी ने जो 

धन्यवाद �स्ताव रखा है, उसका मैं समथर्न करता हंू।  
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 उन्होंने वणर्न िकया िक पहली दफा आिदवासी समाज की एक मिहला ने�ी 

राष्�पित बनी हैं। अपने समाज का एक इतना बड़ा िहस्सा 75 साल से राह देख रहा 

था िक वह िदन कब आयेगा। वह िदन आया और 2022 में आया। अम्बेडकर जी ने 

समान वोट का अिधकार िदया, स�ाधारी कौन रहेगा, यह चुनने का अिधकार लोगों 

को िमला। लेिकन स�ा में भी भागीदारी होनी होती है और आिदवासी समाज को, 

एक सम्मान के स्थान की उनकी जो अपेक्षा थी, वह अब जाकर िमली है। मुझे केवल 

थोड़ा सा याद आता है, आज मैं उस िदशा में नहीं जाना चाहता, लेिकन उस समय 

भी कुछ अभ� िटप्पिणयां हुईं, यह देश नहीं भलेूगा।  

उनका संयुक्त अिधवेशन में जो भाषण हुआ, वह जोशपूणर् था, सारग�भत था, 

मु�ों से लैस था, उसमें देश की तरक्की की चच� थी, गरीब के उत्थान का मं� था। 

सबका साथ, सबका िवकास, सबका िवश्वास और सबका �यास, इसका अथर् स्पष्ट 

करने वाला यह भाषण था। महोदय, मैं उनके धन्यवाद �स्ताव का समथर्न करता हंू।  

 िपछले सात साल में देश ने क्या-क्या पाया, उस पर सबको अिभमान होना 

चािहए। हमारे मई में नौ साल पूरे होंगे, उस समय हम दसवें नम्बर की अथर्व्यवस्था 

थे, tenth in the world economy; now we are fifth. सात साल में पांच कदम 

आगे जाकर हम आये हैं और उसमें मुझे तो एक िन�श्चत आनन्द होता है िक िजन्होंने 

हम पर 200 साल राज िकया, उस ि�टेन को पछाड़कर हम पांचवें स्थान पर आये हैं। 

यह भी एक महत्वपूणर् बात है। 2014 में हमें �ेजाइल फाइव कहते थे, जबिक आज 
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हम टॉप फाइव हो गये हैं। आज दुिनया में इन्फ्लेशन 10 परसेंट से 40-50 परसेंट 

तक भी है, लेिकन भारत में 6 परसेंट से कम है। अपना देश फास्टेस्ट �ोइंग नेशन है, 

लेिकन उस पर मैं बाद में बात क�ंगा।  

(�ी उपसभापित पीठासीन हुए) 

 दुिनया में भारत की �ितष्ठा बढ़ी है। कोिवड को िजस तरह से भारत ने डील 

िकया, सभी देश उसकी सराहना करते हैं।  

(एकेजी/1क्यू पर जारी) 

AKG-SK/1Q/2.55 

�ी �काश जावडेकर (�मागत) : जो देश मा�जन पर था, आज वह अनेक के्ष�ों में 

नेतृत्व कर रहा है।  यह कैसे हुआ, इसका िववेचन इस भाषण में है।  उन्होंने शु� में 

ही कहा िक यह �स्थर, िनडर, िनण�यक और बड़े सपनों के िलए काम करने वाली 

सरकार है।  मैं उसी सू� को पकड़ कर कुछ चीजें आपके सामने रखना चाहता हँू।   

 �स्थर सरकार 30 साल के बाद आई।  1984 में पूणर् बहुमत वाली सरकार थी, 

उस समय एक पाट� का बहुमत था।  2014 में िफर से एक पाट� का बहुमत आया, 

हमारी पाट� की 282 सीटें आईं, एनडीए की और सीटें आईं।  मतलब जब �स्थरता 

आती है, तब देश तरक्की करता है; जब �स्थरता आती है, तब आम जन को फायदे 

िमलते हैं।  �स्थर सरकार के बहुत फायदे होते हैं।  यह �स्थरता आई और यह िकसने 

लाई?  यह भारत की जनता लाई।  भारत में 2019 में 80 करोड़ वोटसर् थे, अब 2024 
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में 90 करोड़ वोटसर् हो जाएँगे।  इतना बड़ा लोकतं� दुिनया में कहीं नहीं है।  एक 

तरह से इसे जो 'मदर ऑफ डेमो�ेसी' कहते हैं, वह भी इतनी सही है िक बसव�ा ने 

कण�टक में जो 'अनुभव मंडप' चलाया था, वह लोकतं� का एक पहला बहुत अच्छा 

सफल �योग था।  हमारे देश में 70 परसेंट वोिंटग होती है।  अनेक देशों में आप 

देिखए, तो जो तरक्की िकए हुए देश हैं, िवकिसत देश हैं, वहाँ 30-40-45 परसेंट 

वोिंटग होती है।  हमारे यहाँ 70 फीसदी वोिंटग होती है।  सामान्य मतदाता अपने 

िववेक से और रोबस्ट कॉमन सेंस से सरकार का चयन करता है।  हमारे भारत में वह 

अपने परसेप्शन से सरकार चुनता है िक िकसको चुनना है।  Eminent jurist Nani 

Palkhivala used to say that in our country illiterate intelligence is more 

effective than educated incapacity.  उस समय उनका यह अिभ�ाय था और 

आज हम वह देख रहे हैं।  सामान्य जनता यह तय करती है।  िजसने समाचार प� 

नहीं पढ़ा, वह भी वोट देता है; िजसने टीवी की पोिलिटकल िडबेट्स नहीं देखीं, वह 

भी वोट देता है और जो कभी कोई राजनीितक भाषण सुनने नहीं गया, िजसने कोई 

सभा अटेंड नहीं की, वह भी वोट देता है और अपने िववेक से वोट देता है।  I salute 

the robust common sense of the people of India.  इस रोबस्ट कॉमन सेंस ने 

अनेक बार राज्य और केन्� में स�ा बदली, यह भी हमने देखा और अगर अच्छा काम 

करेंगे, तो यही सामान्य जनता बार-बार आपको अवसर देती है, यह भी हमने देखा 

है और हम देखेंगे भी, क्योंिक "बार-बार मोदी सरकार"।  We should be proud of 
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our vibrant democracy.  30 साल देश ने अ�स्थरता का अनुभव िकया, मैंने उसका 

वणर्न िकया, उसका बहुत नुकसान हुआ।  मोदी जी को राज्य के �मुख और देश की 

सरकार के �मुख के तौर पर लगातार 21 साल हो गए।  उन्होंने 2001 में 7 िदसंबर 

को शपथ ली थी, इसके 21 साल पूरे हो गए।  21 साल में हर बार उनको ज्यादा जन-

समथर्न िमला है और वे लगातार स�ा में बने रहे, यह एक तरह से लोकतांि�क देश 

में िवरल है।  उनको गरीबों का आशीव�द िमला।  कभी तो सोिचए िक क्यों गरीब 

उनको अपना मानते हैं, गरीब उनको वोट क्यों देते हैं, क्योंिक वे केवल देश के िलए 

काम करते हैं, उनका पिरवार नहीं है, स्वाथर् नहीं है, �ष्टाचार नहीं है और वे 

िदवाली भी सैिनकों के साथ मनाते हैं।  उन्होंने 21 साल में एक िदन भी छु�ी नहीं ली, 

वे एक िदन भी बीमार नहीं पड़े, ऐसा तो िकसी ने कभी नहीं देखा है!  वे लगातार देश 

के िलए काम करते रहे हैं।  इसिलए उनके िलए हमारी पाट� में एक नारा है -  

'Nation first, party next, self last.'                 

 

(1आर/एससीएच पर जारी)  
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SCH-YSR/1R/3.00 

�ी �काश जावडेकर (�मागत) : लेिकन जब मैं मोदी जी को देखता हंू तो मुझे लगता 

है, नेशन फस्टर्, नेशन फस्टर्, नेशन फस्टर् - यही उनका तरीका है। उनकी मेहनत की 

राजनीित है, �ितभा की राजनीित है, दूर��ष्ट की राजनीित है।  

मोदी सरकार का दूसरा मं� है - 'अंत्योदय', यानी गरीब, पीिड़त और विंचत का 

िवकास। उपकार नहीं, दया नहीं, कल्याण नहीं ब�ल्क एम्पॉवरमेंट, सश�क्तकरण। 

अपने पैरों पर खड़े हो कर आगे बढ़ने के अवसर का नाम ही है एम्पॉवरमेंट। अभी ल�मण 

जी ने वणर्न िकया िक गरीब के घर में िकतनी सुिवधाएं आई हैं, एक तरीके से पूरा 

सैचुरेशन है। उनके जीने के िलए जो बेिसक साधन हैं, उनका एक दूसरा ही �प मैं 

बताऊँगा। 12 करोड़ टॉयलेट्स बने। हम और आप सब भी जब टूअर को िनकलते थे, 

�वास में जाते थे, तो पानी का लोटा लेकर जाते हुए लोगों को हम हमेशा देखते थे, 

लेिकन अब वैसा नहीं िदखता है। इतना ही नहीं, यहां जो डॉक्टर बैठे हैं, उनसे भी आप 

पूिछए, रेलवे स्टेशन पर जो गंदगी होती थी...(व्यवधान)... मैं वही बता रहा हंू, शहर में 

जो गंदगी होती थी, उसके कारण हर साल डायिरया से िकतनी ही मौतें होती थीं, चंूिक 

पेट में इन्फेक्शन हो जाता था। लेिकन स्वच्छता बढ़ने के बाद, टॉयलेट बनने के बाद 

अब डायिरया लगभग खत्म होने के कगार पर है। डायिरया से अब लोगों की डेथ नहीं 

होती है। आप अपने डॉक्टर िम�ों से पूिछए। यहां मेरे साथ भी एक डॉक्टर बैठे हैं, डा. 
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भागवत िकशनराव कराड एक मेिडकल डॉक्टर हैं। He is a good surgeon.  मेरे पीछे 

भी एक डॉक्टर बैठे हैं।...(व्यवधान)...  

MR. DEPUTY CHAIRMAN:  Javadekar ji, please address the Chair. 

�ी �काश जावडेकर : सभी पेशेंट्स का इलाज करने के िलए यहां बहुत सारे डॉक्टसर् 

हैं, लेिकन आज मैं अपने कुछ िवचार यहां रखना चाहता हंू। 

�ी उपसभापित : जावडेकर जी, आप चेयर को ए�ेस करके बोिलए।  

�ी �काश जावडेकर : गैस, िबजली, नल का पानी, सभी को ये सब पहंुचाना इतनी 

आसान चीज़ भी नहीं है। हम सबने देखा है िक मिहलाएं िकतनी-िकतनी दूर से पानी भर 

कर लाती थीं। अब हर घर में पानी आएगा। चौथी क्लास तक मेरे घर में भी िबजली नहीं 

थी। जब िबजली आई तो िकतना आनन्द आया, नहीं तो हम लोग लालटेन की रोशनी में 

ही पढ़ाई करते थे, उसी से घर का गुजारा होता था, लेिकन अब समय बदल गया है। 

'आयुष्मान योजना' से चार करोड़ लोगों को मुफ्त इलाज िमला है।  

मैं एक नई चीज़ और बताता हंू, आज तक �रल एिरया में कोई भी बीमा नहीं 

खरीदता था। Nobody was purchasing insurance policies. अब 24 करोड़ लोगों ने 

�धान मं�ी जीवन-ज्योित बीमा योजना और �धान मं�ी सुरक्षा बीमा योजना, दोनों िलए 

हैं।...(व्यवधान)...  

Sir, I was serving in the Bank of Maharashtra.  बैंकों के राष्�ीयकरण के 

तुरंत बाद हम वहां लगे थे, उस समय ऐसा बहुत कहा गया िक गरीबों के िलए बैंकों के 

दरवाज़े खुले हैं, लेिकन फाइनली हुआ क्या? 2014 में जब िगनती हुई, तो 47 करोड़ 
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लोग ऐसे थे, िजनका बैंक में अकाउंट नहीं था। 47 महीनों में 47 करोड़ जनधन खाते 

खुले, देश में यह एक बड़ी �ांित हुई, हम इसे भलुा नहीं सकते, जैम ि�िनटी - जनधन 

अकाउंट, आधार और मोबाइल। सर, आज हरेक के पास आधार है, 130 करोड़ आधार 

हैं। नंदन नीलेकिण ने एक लेख िलखा है, आपको मालूम है िक नंदन नीलेकिण एक 

�िस� व्यवसायी हैं, िवशेषज्ञ हैं। पहले व ेबेंगलु� में कां�ेस के उम्मीदवार भी थे, लेिकन 

आनन्द कुमार से हार गए थे, वे ही आधार के �मुख थे। मोदी जी ने उनको िमलने के 

िलए बुलाया था। उन्होंने अपनी िकताब - 'मोदी @ 20' में िलखा है िक मुझे लगा, मैंने 

इसमें भिूमका ली है, इसिलए अब मेरी यह जॉब नहीं रहेगी, यह काम अब िकसी दूसरे 

को दे िदया जाएगा। लेिकन मोदी जी ने पूरे तीन घंटे तक उनका �ेज़ेंटेशन देखा। 

उन्होंने यह भी िलखा है िक मोदी जी जब गुजरात के मुख्य मं�ी थे, तब भी मैंने देखा था 

िक उनको इसकी िवशेष समझ थी।  

(1S-BKS-VKK पर जारी) 

BKS-VKK/1S/3.05 

�ी �काश जावडेकर (�मागत) : उन्होंने कहा िक बाकी सब भलू जाओ, आप ही यह 

काम पूरा करोगे, तब तक केवल 30 करोड़ आधार काड्सर् बांटे गये थे, उन्होंने कहा िक 

130 करोड़ आधार काड्सर् बांटने तक आप ही काम करोगे, यह मेरा आशीव�द है। This 

is the difference of leadership.   
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 महोदय, डायरेक्ट बेिनिफट �ांसफर, िजसका उल्लेख स्व. �ी राजीव गांधी जी 

ने िकया था, उन्होंने कहा था िक सौ �पये में से 15 �पये ही िमलते थे, इसिलए वह 

अपनी नाराजगी �कट करते थे, लेिकन अब सौ के सौ �पये जाते हैं और अब तक 

िकतने �पये गये है, तीन साल में 26 लाख करोड़ �पये गरीबों के खातों में गये हैं, ऐसा 

दुिनया में कहीं भी, िकसी भी देश में नहीं हुआ है। 26 लाख करोड़ �पये - not a small 

amount और उसमें एक िवशेषता यह भी है िक अनेक लाभा�थयों के नाम झठेू थे, 

bogus identity cards बनाना, लाभा�थयों में अपनी बोगस एं�ीज़ करना, यह सब 

पहले होता था,  लेिकन अब ऐसे लाखों झठेू लाभाथ� आधार, जनधन और मोबाइल की 

कने�क्टिवटी के कारण बाहर हो गये हैं और जो इस तरह के लीकेजेज़ थे, व ेखत्म हो 

गये। 

महोदय, गरीब आदमी को कौशल चािहए, नौकरी चािहए, उन्होंने उसका 

उल्लेख करते हुए कहा िक 'स्विनिध योजना' दी, 'मु�ा योजना' के बारे में मैं बताऊंगा।  

उन्हें अच्छी िशक्षा िमले, इसके िलए जो नई नेशनल एजुकेशन पॉिलसी आई है, वह 

समझने के लायक है, अल� चाइल्डहुड एजुकेशन - तीसरी की उ� से लेकर आठवीं की 

उ� तक उसकी कॉ�ग्निटव �स्कल्स, ि�िटकल िंथिंकग और भाषा का पूरा िवकास हो, 

यह उस पॉिलसी में है, उसमें परीक्षा नहीं है, इ�म्तहान नहीं है, पुस्तकें  नहीं हैं, िकताबें 

नहीं हैं। Early childhood education will change Indian education for better in 

coming years.  उसमें जो हायर एजुकेशन है at the higher education end एक 

काम हुआ है िक उसमें फ्ले�क्सिबिलटी दी गई है, उसमें एक साथ दो िड�ी करने की 
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अनुमित िमल गई है और इसके बारे में आदेश भी िनकल गया है। उसके बाद उन्होंने 

फ्ले�क्सिबिलटी में क्या िकया िक जो आपके माक्सर् हैं, आपने एक साल काम िकया, 

अगले एक साल आपको घर में मदद करने की ज�रत है, तो आप छु�ी ले सकते हैं, 

तीसरे वषर् में िजन्हें आना है, वे आ सकते हैं। 

इसके अलावा यिद कोई इंजीिनयिंरग का स्टूडेंट है और उसे म्यिूज़क का पैशन 

है, तो उसे ऐसे 25 परसेंट ऑप्शन के सब्जेक्ट्स लेने की च्वाइस भी नई राष्�ीय िशक्षा 

नीित में िमली है। इस तरह से ऐसे बहुत से काम हैं। कुछ बड़े फैसले िलए गए, िजनका 

डा. ल�मण जी ने उल्लेख िकया जैसे धारा 370 खत्म की गई, इसीिलए लाल चौक में 

झंडा फहरा सके। कम से कम इसका मान करना चािहए। पहले कुछ िदन तो िववाद था 

िक झंडा फहरायेंगे िक नहीं फहरायेंगे, लेिकन मुझे याद है, जब डा. मुरली मनोहर 

जोशी जी गये थे, तब की सरकार ने आ�ह िकया था िक आप वहा ं मत जाइये, 

atmosphere will get vitiated. लेिकन कैसे िविशएट होगा, भारत में भारत का झंडा 

नहीं फहराओगे, तो कहा ंफहराओगे? 

का�ेंस में हमारे एक िम� माननीय सदस्य, �ी नवीन िंजदल थे। उन्होंने कोटर् में 

एक यािचका की, वह हमेशा हम सबको राष्�ीय ध्वज बाटंते थे। उन्होंने कहा िक 

राष्�ीय ध्वज लगाने की परिमशन िमलनी चािहए। 75 साल हुए, लेिकन परिमशन नहीं 

िमली थी। इसमें केवल एक िनयम बदलना था, िनयम यह था िक केवल सरकारी 

दफ्तरों में 15 अगस्त या 26 जनवरी को झंडा फहराया जाएगा और यिद परमानेंट 
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लगाना है, तो केवल सरकारी ऑिफस में लगाना है और वह भी सूय�दय के बाद लगाना 

है और सूय�स्त के पहले उतारना है, यह सब बंधन था। मोदी जी ने एक िनयम बदल 

िदया, आज लाखों दुकानों पर हम झंडे देख रहे हैं, लाखों वाहनों पर झंडे देख रहे हैं, 

लाखों घरों पर राष्�ीय ध्वज देख रहे हैं। यह देश को तैयार करने का एक तरीका होता 

है, इससे देश �ेम की भावना जागती है।  

(1T/PSV पर जारी) 

PSV-BHS/1T/3.10 

�ी �काश जावडेकर (�मागत) : पािकस्तान में घुस कर जो बालाकोट में स�जकल 

स्�ाइक की गयी, उस पर तो सबूत नहीं माँिगए, उस पर िवश्वास किरए।  बाद में यह 

स्टेटमेंट देना पड़ा।   

सर, एक बड़ी चीज़ यह है िक फेडरिलज्म की �स्पिरट है - राज्यों के साथ न्याय।  

G.S.T. is the only Act which has been prepared, drafted, rates decided and 

rules are made by all the Finance Ministers of all the States and Central 

Government together.   सभी राज्यों ने िमलकर कानून बनाया, सभी राज्यों ने िमल 

कर इसका �ाफ्ट तैयार िकया, िनयम तैयार िकये और रेट्स भी तय िकये।  ऐसा 

जीएसटी में हुआ।  भारत ने पहली दफा इस तरह की एक नये फेडरिलज्म की �स्पिरट 

देखी है।  आईबीसी कानून हुआ, बहुत से बड़े-बड़े फैसले हुए - सभी राज्यों के साथ 

न्याय।  मोदी जी की सरकार में एक महत्वपूणर् बात है - िकसी के साथ अन्याय नहीं और 

िकसी के साथ भेदभाव नहीं।  समिझए िक अगर घर देना है, गैस देनी है, कोई भी 
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बेिनिफट देना है, मु�ा का लोन देना है या कोई इकोनॉिमक बेिनिफट देना है, तो न 

कोई िहन्दू-मुसलमान देखा जाता है, न िरलीजन, न सेक्स, न स्टेट और न ही ऐसा 

कुछ देखा जाता है।   

 मैं बहुत बार केरल में जाता हँू।  केरल में मैंने कुछ चीजें देखी हैं।  लेिकन, ि�टास 

जी, मैं यह केरल का पूरा नहीं बता रहा हँू।  बहुत से सच तो बाद में बतायेंगे, वहीं 

बतायेंगे, यहाँ क्यों बतायेंगे, केरल की लड़ाई केरल में करेंगे, लेिकन मैं दो चीजें 

बताऊँगा।  केरल को under Central assistance, devolution of funds and Central 

schemes के िलए 2009 से 2014 तक, 5 सालों में 70,000 करोड़ �पये िमले और  2017 

से 2022 तक, 5 सालों में 2,30,000 करोड़ �पये िमले।  मैं यह क्यों बता रहा हँू?  केरल 

में हमारा एक भी एमएलए नहीं है, केरल से हमारा एक भी एमपी नहीं है, लेिकन िकसी 

राज्य के साथ इस कारण भेदभाव नहीं हो, सबको न्याय दें, सबको जो देना है, वह दें।   

सर, पी.टी. उषा जी हमारी सदस्या हैं।  उन्होंने देश का नाम रौशन िकया है।  व े

हमारी पहली रनर हैं और हमारी पहली गोल्ड मेडिलस्ट हैं, लेिकन उनकी जो एकेडमी 

है, जो िक सालों से देश में नयी मिहला िखलाड़ी तैयार करती रही है, उस पर भी वहाँ 

कब्जा कर िलया गया।  ...(व्यवधान)... उस पर कब्जा करके, वहाँ जो होस्टल है, 

उसमें लड़िकयाँ रहती हैं, उसको भी हिथयाने की कोिशश होती है।  मुझे िवश्वास है िक 

केरल की सरकार भी इस पर ध्यान देगी।  मैंने कल जॉन ि�टास जी को भी बोला है िक 

इसे ठीक करने की ज�रत है, इसे तुरंत िकया जाए।  
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 सर, तीसरा मं� है - सुशासन।  मैं कुछ नयी चीजें केवल आपकी जानकारी में दे 

रहा हँू।  आपको बहुत सारी बातें मालूम होंगी, लेिकन कुछ नयी इन्फॉम�शन होगी।  मोदी 

जी ने "�गित" नामक एक कायर्�म चलाया।  "�गित" क्या है?  देश में इिरगेशन के, 

रेलवे के, एयरपोटर् के, सड़कों के और बाकी मूलत: इ�ंास्�क्चर डेवलपमेंट के अनेक 

�ोजेक्ट्स का 50 परसेंट काम हो गया, 60 परसेंट काम हो गया या 70 परसेंट काम हो 

गया, उन पर खच� हो गया, लेिकन वहाँ कोई छोटी सी िदक्कत है, इसिलए वह पूरा 

नहीं हुआ, उसका बेिनिफट नहीं िमला।  सर, आप झारखंड और िबहार दोनों को जानते 

हैं।  मैं कुटकु डैम पर गया था।  कुटकु डैम का सब कुछ तैयार था, लेिकन उसमें 

दरवाजे नहीं लगाये गये थे, इसिलए वह �का हुआ था।  उन्होंने ऐसे �ोजेक्ट्स का 

मंथली िरव्यू लेना शु� िकया।  आज तक 30 मीिंटग् स कीं और उसमें 450 केसेज़ िलए।  

उसमें सारे संबंिधत राज्यों के अिधकारी और केन्� के अिधकारी रहते हैं, मोदी जी 

उसमें खुद बैठते हैं और सबके साथ चच� करके िक इसका रास्ता कैसे िनकलेगा और 

�ोजेक्ट कैसे पूरा होगा, मुझे आनन्द है िक आज तक 300 से ज्यादा �ोजेक्ट्स, 15 

लाख करोड़ के इन्वसे्टमेंट, जो डेड पड़े थे, व ेआज पूरे हो गये हैं।  यह काम करके 

िदखाया गया।  यह गुड गवन�स है।  यह पाट� नहीं है, यह वोट बैंक नहीं है, यह कुछ भी 

नहीं है, यह देश के िलए काम करने का एक हुनर है। 

 एलईडी बल्ब्स की भी बात है।  आज हम देखते हैं िक सब जगह एलईडी बल्ब्स 

हैं।  2014 में 9 वॉट के एलईडी बल्ब की कीमत 300 �पये थी।   

(1यू/वीएनके पर जारी) 
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VNK-RL/3.15/1U 

�ी �काश जावडेकर (�मागत) : इसिलए लोग इसको नहीं ले रहे थे। उसके िलए 

उससे ज्यादा अच्छी पचास �पए की �ूब थी। मोदी जी की सरकार में उस समय वहाँ 

पर पीयूष गोयल जी थे, उन्होंने देशी-िवदेशी, सारे उत्पादकों को बुलाया। उन्होंने कहा 

िक हम दो सौ करोड़ एलईडी बल्ब्स लेंगे, अब आप बताइए िक आप यह कस्मटर को 

िकतना सस्ता दीिजएगा? मुझसे अनेक उ�ोजक िमले, उन्होंने कहा िक मैंने ऐसा 

सवाल पहली बार सुना है। पहले तो यह पूछा जाता था िक हम दो सौ करोड़ का ऑडर्र 

देंगे, तो उसमें हमारा क्या होगा? पहले तो इस तरह से पूछने का िरवाज़ था।  इसकी 

जगह पर हमने यह पूछा िक आप जनता को िकतना कम में देंगे। मुझे खुशी है िक the 

best ever, this kind of negotiation brought prices down from Rs. 300 to Rs. 

70. आज एलईडी बल्ब स�र �पए में िमलने लगा। इस तरह से आज इतना बड़ा 

पिरवतर्न हुआ। आज सभी िब�ल्डग्स और घरों में एलईडी बल्ब लगा हुआ है। यह 

पय�वरणपूरक  है तथा इसमें िबजली की खपत कम होती है। इससे िबजली िबल में भी 

बचत होती है। इससे पय�वरण को फायदा होता है, क्योंिक इसमें काबर्न एिमशन कम 

होता है। हमने इसको करके िदखाया।  

सर, अब मैं िडिजटल �ांज़ेक्शन के बारे में बताता हँू। आपके कोई भी िवदेशी िम� 

आएँगे, तो वे भारत में आने पर सबसे पहले यह कहेंगे िक अभी एटीएम पर कोई नहीं जा 

रहा है, वह फोन से ही िबल का भगुतान कर रहा है। यह �ांित है। 'कोिवन' की बात 
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बताता हँू। आप बाहर से आने वाले िकसी भी िम� से कोिवड का स�टिफकेट िदखाने के 

िलए किहए, तो आप देखेंगे िक उसका स�टिफकेट हाथ से िलखा हुआ है, जो िक 

उनको 15 िदनों के बाद िमला है। चाहे अमेिरका हो, इगं्लैंड हो, चीन हो, जापान हो या 

कोई भी देश हो, उसके यहाँ हाथ से िलखा हुआ स�टिफकेट िदया जाता है, वह भी उसे 

15 िदनों के बाद िमलता है, जबिक हमारे यहाँ कोिवड का स�टिफकेट पाँच िमनट के 

अंदर आता है और अगर उसको िडिजलॉकर में डाला, तो िफर िकसी को कुछ िंचता 

करने की ज�रत नहीं है। हमने यह तरक्की करके िदखाई। We are doing now the 

largest digital transaction in the world.  

सर, हमारे यहाँ महाराष्� में एक िदन 'बैल पोला' त्योहार होता है, िजस िदन 

बैलों की पूजा की जाती है। अब शहरों में तो बैल होते नहीं हैं, इसिलए शहर में कोई न 

कोई बैल लेकर आता है। उस िदन बैल को घास देनी होती है, पैसा देना होता है। मैं भी 

नीचे गया, तो मैंने देखा िक बैल के सींगों में क्यूआर कोड लगाया हुआ था। अब देश यहाँ 

तक आ गया है। बैल को जो भी देना है, वह उस क्यूआर कोड के माध्यम से दे दीिजए। 

यह भारत की तरक्की है, िडिजटल �ो�ेस है।  

आज गवनर्मेंट ने 'गवनर्मेंट ई-माक� ट प्लेस' तैयार िकया। इसके माध्यम से चार 

लाख करोड़ से ज्यादा सरकारी काय�लयों में जो कागज, पेंिसल, पेन, टाइपराइटर, 

कंप्यूटर आिद लेना होता है, अब इन सबका ऑक्शन होता है और 15 िदनों में वह आ 

जाता है। पहले की सारी िदक्कतों वाला �ोसेस खत्म हुआ है।   
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हमने कोिवड में अद्भतु काम िकया, इसको दुिनया ने माना। मुझे याद है िक जब 

जनवरी, 2020 में चीन में पहले पेशेंट की मौत हुई, तो कैिबनेट में मोदी जी ने कहा िक 

यह संकट गहरा है, यह हमें भी आएगा और उसी िदन से उनकी ��ष्ट में पक्का था िक 

वैक्सीन तैयार करना एकमा� उपाय है। एक ही देश ऐसा है, िजसने वैक्सीन को �मोट 

करने के िलए, शोध करने के िलए तीन-तीन हजार करोड़ �पए िदए। आज भारत 

एकमा� देश है, िजसके पास आज चार वैक्सीन्स तैयार हैं और ये चारों वैक्सीन्स काम 

कर रही हैं। 

सर, वह समय याद कीिजए, जब हमारी वैक्सीन तैयार हो रही थी, तब फाइज़र 

की वकै्सीन आयी थी, तो उस समय िकतने ही नेता यह कह रहे थे िक फाइज़र की 

वैक्सीन लो। आज देिखए, Pfizer is less effective and with more side-effects. जब 

हमारी कोवकै्सीन आयी, तो अपने यहाँ बैठे हुए अनेक सदस्यों ने भी कहा िक यह तो 

जान को risk में डालने जैसा है, क्योंिक यह टैस्टेड नहीं है। ऐसी तरह-तरह की 

आपि�याँ उठाई गईं, लेिकन मोदी जी ऐसी िटप्पिणयों पर कोई उल्टा उ�र नहीं देते 

हैं। जब उनके वैक्सीनेशन का नंबर आया, तो वे गए और उन्होंने कोवैक्सीन को िलया।   

(1डब्ल्यू/आरके पर जारी) 

DC-RK/1W/3.20 

�ी �काश जावडेकर (�मागत) : उसी िदन से सारी िटप्पिणयाँ बंद हो गई,ं क्योंिक 

�धान मं�ी जी ने खुद वैक्सीन लेकर िदखाया िक अगर आपको ऐसा कहना है िक मेरी 
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िंजदगी खतरे में है, तो किहए, लेिकन मैं कोवैक्सीन लँूगा। कोिवड में पहले अनेक लोगों 

ने बहुत कमेंट्स िकए थे िक क्या थािलयाँ बजा रहे हो, क्या तािलयाँ बजा रहे हो! यह 

आपको भी याद होगा। यह थािलयाँ, तािलयाँ बजाकर ही देश में एक नई �कार की 

जागृित पैदा हुई और उसका पिरणाम यह हुआ िक सारे अमेिरका से लेकर... 

...(व्यवधान)... एक िमनट, एक िमनट ...(व्यवधान)... अमेिरका से लेकर यूरोप तक, 

सब जगह वकै्सीनेशन के िखलाफ �ोटेस्ट हुए, वैक्सीन हैिज़टेंसी िदखी, लेिकन भारत 

एक ऐसा देश है, जहाँ वैक्सीन को लेकर कोई हैिज़टेंसी नहीं िदखी, ब�ल्क वैक्सीन के 

िलए लोगों के क्यू लगे िदखे और सबको मुफ्त वैक्सीन िमली। यह एक महत्वपूणर् बात है 

िक यह भी एक काम िकया गया।  

सर, यह एक और बड़ी अच्छी बात  है  िक हमारी अलग सोच है। आप भलू भी गए 

होंगे िक वषर् 2014 से पहले चाहे कोई भी डॉक्यूमेंट हो, जैसे िकसी बच्चे की परीक्षा का 

िरजल्ट आया है, तो उसकी माकर् शीट हो या िड�ी स�टिफकेट हो, उसे वह कहीं 

नौकरी के िलए देना है, िकसी सरकारी दफ्तर में देना है, तो उसे िकसी-न-िकसी 

ऑिफसर का ठप्पा लेने की ज�रत पड़ती थी। इसके पीछे लॉिजक क्या था? यह 

अटेस्टेशन की �था ि�िटशसर् ने शु� की थी, क्योंिक उनका कहना था िक भारत की 

जनता पर हमारा िवश्वास नहीं है। हमारे अिधकारी का ठप्पा लगेगा, तभी हमें िवश्वास 

होगा। यह उनका कहना था, लेिकन अब इन्होंने सेल्फ अटेस्टेशन कर िदया है, क्योंिक 

मोदी जी की धारणा है िक मेरी 140 करोड़ जनता पर मेरा िवश्वास है, आप अपने साइन 

किरए। इससे सभी िदक्कत, दौड़-धूप खत्म हो गई। यह छोटी चीज़ लगती है, लेिकन 
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छोटी चीज़ लोगों के िलए छोटी नहीं है। इसके साथ ही योग हो, आयुव�द हो, िमलेट्स 

हों, इन्हें दुिनया ने मान िलया है और दुिनया में इनकी चच� और उपयोग हो रहा है। हम 

िवदेशों में जहाँ भी जाते हैं, वहाँ सभी जगहों पर योग क्लासेज़ के बोडर् लगे पाते हैं। सर, 

यह करके िदखाना होता है। हमने 'खेलो इंिडया', 'िफट इिंडया' करके िदखाया है। सर, 

पी. वी. िंसधु ने िकताब में एक लेख िलखा है। उसमें उन्होंने िलखा है िक जब मैंने गोल्ड 

मैडल जीता, तब वहाँ पर मुझे गोल्ड मैडल िमला, भारत का राष्�गान हुआ और मैं मंच 

से उतरी, तभी मेरे अिसस्टेंट आए और उन्होंने कहा िक भारत के �धान मं�ी का फोन 

है। उन्होंने बताया िक मैं ऐसी गद्गद हो गई िक ऐसा �धान मं�ी कभी नहीं देखा। उन्हें 

मंच से उतरते ही तुरंत बधाई दी। इसके साथ ही, िजन िखलािड़यों ने मैच जीते, जो 

िखलाड़ी पदक लाए, उन सब िखलािड़यों को बार-बार अपने घर बुलाना, उनके साथ 

बातचीत करना, नाश्ते पर बुलाना, सम्मान देना, इससे एक मॉरेल िबल्ड अप होता है 

और वह सपो�टव िबल्ड अप कर रहा है।  

सर, हम हर साल प��ी, प� भषूण, प� िवभषूण अवॉड्सर् देते हैं, अच्छे लोगों 

को देते हैं, लेिकन इन्होंने नये �कार के लोग भी खोजे, िजनकी कोई चच� नहीं करता 

था, िजनकी कोई न्यूज़ नहीं आती थी। अगर िकसी की चाय की टपरी है और वह दूर-

दराज़ के गाँव में अच्छा स्कूल चलाता है, तो उसे प��ी िमला। िपछले साल आप भी 

वहाँ मौजूद थे। राष्�पित भवन में 120 साल के सज्जन, िजन्होंने िंजदगी भर लोगों को 

पढ़ाया था, उन्हें प��ी िमला था, तो वे राष्�पित भवन आए थे और नंगे पांव आए थे। 

यह हमें भलूना नहीं चािहए िक ऐसे लोगों का सम्मान भी पहली दफा हो रहा है। 
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 सर, हमारे यहाँ िगफ्ट भी एक �टीन टाइप का िदया जाता था। मैं अनेक 

सरकारी कायर्�मों में जाता था। मैंने देखा था िक पहले एक िटिपकल िगफ्ट देते थे, 

लेिकन मोदी जी ने इसे बदल िदया। 'वन िड�स्�क्ट, वन �ोडक्ट योजना' के अतंगर्त जो 

िजले का अच्छा �ोडक्ट तैयार होता है, िवदेशी मेहमानों को वह िगफ्ट देने का काम 

शु� िकया गया। सर, आज यह एक छोटी चीज़ है। लोग कहेंगे िक यह क्या बात बता 

रहे हैं, लेिकन यह इम्पॉट�ट है। सर, भारत के अनेक आ�टफेक्ट्स चोरी हुए थे। िपछले 

70 साल में केवल 50-100 वापस आए थे, लेिकन मोदी जी के �यास से आज 500 से 

ज्यादा ऐसे दुलर्भ आ�टफेक्ट्स वापस आए हैं और वे यहाँ हैं। 

�ीमती रजनी अशोकराव पािटल : लेिकन कोिहनूर वापस नहीं आया है। 

(1एक्स/डीएस पर आगे) 

 DS-DPS/3.25/1X 

�ी �काश जावडेकर : मैडम, वह भी आएगा और वह आपको भी देखने को िमलेगा। 

...(व्यवधान)... आप वहीं बैिठए, आपको वह देखने को िमलेगा।   

 'अमृत महोत्सव' - सर, िजसने परा�म िकया और िजसका नाम हमने इितहास 

में भी कभी नहीं सुना, उसके बारे में भी अनाउंसमेंट हम हवाई जहाज में जाते समय 

रोज़ सुनते हैं, तो यह एक नई कल्पना है। सर, हमने दूरदशर्न पर ऐसे सीिरयल्स शु� 

िकए, जो real stories of freedom fighters हैं। ऐसे सब लोगों के जीवन पर आधािरत 

सीिरयल्स हर शिनवार और रिववार को �सािरत होते हैं। अमृत काल की कल्पना, 25 

years vision of developed India and a programme for that. आज बजट पर चच� 
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करने की ज�रत नहीं, क्योंिक बजट में इसकी एक बेिसक नींव रखी गई है िक हम 25 

साल कैसे िवकास करेंगे।  'एक भारत, �ेष्ठ भारत' का जो वणर्न िकया गया, उसके बारे 

में मैं बताना चाहता हँू।  यहाँ अभी मेरे कुछ िम� नहीं है, लेिकन मैं बताना चाहता हँू िक  

एक-एक िवश्विव�ालय में सभी �देशों से छा� होते हैं।  हमने यह कायर्�म शु� िकया, 

तािक सभी �देश अपने-अपने डांस, अपनी-अपनी किलनरीज़ तथा अपने-अपने 

फे�स्टवल्स एक साथ सेिल�ेट कर सकें ।  यह िकतनी अच्छी चीज़ है!  भारत की सभी 

भाषाओं के �ित एक आदर भाव!  भारत के सभी राज्यों के �ित आदर भाव!  इसे बढ़ाने 

का यह कायर्�म है और आज यह चल रहा है।   

 अब लास्ट में मेरे दो और मु�े हैं।  सर, जैसा मैंने वणर्न िकया, हमारे यहाँ महँगाई 

6 परसेंट पर है, जबिक बाकी जगह यह 15 और 50 परसेंट पर भी है।  आज पािकस्तान 

की क्या दशा है, वह आप देख रहे हैं और बाकी दुिनया में भी देखा है।  Inflation 

management was not a easy job.  It was the most difficult job.  But, 

continuous monitoring and immediate remedial actions have resulted in 

managing the inflation in a better way in this country.   

Last but not least, सब लोग पूछते हैं िक रोज़गार कहाँ है?  मैं बताता हँू िक 

रोज़गार कहाँ है।   आपके पास लोग आते नहीं, क्योंिक लोग रोज़गार में हैं, वे बेरोज़गार 

नहीं हैं।  सर, मैं आपको बताता हँू िक चार लाख करोड़ �पये का �ोडक्शन िंलक्ड 

इंसेंिटव िदया गया है।  अब तो सेमी कंडक्टर िचप्स भी -- सर, मैं 10 साल पहले 

ताईवान गया था। मैंने ताईवान में देखा िक एक छोटा सा िजला...(व्यवधान)... नहीं, 
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उसके पहले।  आपके समय में भी हम कहीं-कहीं जाते थे।  ताईवान, एक छोटे िजले 

िजतना देश आज पूरी दुिनया के िलए िचप्स बनाने का केन्� बना हुआ है।  हम चाहते हैं 

िक ये िचप्स भी हमारे यहाँ बनें, एक्सपोटर् होने वाले बाकी �ोडक्शंस भी बढ़ें और यहाँ 

मैन्युफैक्चिंरग हब बने।  पहले हम 90 परसेंट मोबाइल फोन इम्पोटर् करते थे, लेिकन 

अब देश में इस्तेमाल होने वाला लगभग सारा मोबाइल फोन यहीं बनता है और उल्टा 

बहुत बड़ी मा�ा में वह एक्सपोटर् भी होता है, यह हमने पहली दफा करके िदखाया है। 

This is the result of PLI.   

सर, मु�ा लोन 34 करोड़ लोगों को िदए गए हैं।   34 करोड़ लोगों को 50,000 

�पये से लेकर 10 लाख �पये तक िमले हैं और उन लोगों ने कुछ न कुछ छोटा-मोटा 

काम शु� िकया।  इस तरह से उनको रोज़गार िमला।  मैं तो ऐसी सैकड़ों जगहों पर 

गया हँू, जहाँ लोगों को 10 लाख �पये िमले और उन्होंने चार-पाँच और लोगों को 

रोज़गार िदया, उनका धंधा अच्छा चला और वह आगे बढ़ता रहा।  सर, उनका एनपीए 

भी नहीं है।  वह बहुत ही कम, केवल 2 या 3 परसेंट ही है।  यह ऐसी स्कीम है।  मैं जब 

बैंक ऑफ महाराष्� में एम्प्लॉयमेंट �मोशन का काम देखता था, तब मैंने महसूस िकया 

िक अगर कोई स्वरोज़गार तैयार करता है, तो उससे वह स्वयं तो एम्प्लॉयड होता ही 

है, उसके साथ में वह एकाध या उससे भी ज्यादा लोगों को नौकिरयाँ, यानी जॉब्स भी 

देता है।  नौकिरयों का मतलब केवल गवनर्मेंट नौकरी नहीं होती, ब�ल्क जॉब्स होती हैं।  

स्वािभमान से, मेहनत करके िजन्दगी का यापन करना, इसका नाम स्वयं रोज़गार होता 

है और वे गरीब लोग अपनी िजन्दगी स्वािभमान से जीते हैं।  इसिलए, अगर 34 करोड़ 
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लोगों को यह लोन िमला है, तो मैं िकसी भी बहस के िलए तैयार हँू िक कम से कम 17 

करोड़ नई जॉब्स तैयार हुई हैं।  यह मैं आपको चैलेंज दे रहा हँू।  

(1वाई/एमज़ैड पर जारी) 

MZ-KGG/3.30/1Y 

�ी �काश जावडेकर (�मागत) : मैं इस पर िडबेट करने के िलए तैयार हंू। महोदय, 

गवनर्मेंट जॉब्स की बात करें तो अभी तीन बार करीब 10-10 लाख अपॉइंटमेंट्स हुए। 

हर साल हो ही रहे हैं। हर महीने करीब 15 लाख इम्प्लॉईज़ �ोिवडेंट फंड के नए 

अकाउन्ट खुल रहे हैं। कुछ जाते हैं, कुछ िरटायर होते हैं तो कुछ नए आते हैं, The net 

increase is 15 lakhs per month and 1.80 crore per year; it is not a small 

achievement. It is the proof of new employment created.  

सर, मेरे िम� लोग ई-�म पोटर्ल को भी देखें। एक ई-�म पोटर्ल है, िजस पर 28 

करोड़ लोगों ने िलखा है िक वे क् या काम कर रहे हैं, वे कैसे जीवनयापन कर रहे हैं। 

उनका पूरा डेटा तैयार है और उनको सोशल िसक्योिरटी बेिनिफट्स भी िमलेंगे, लेिकन 

28 करोड़ लोगों ने िलखा है िक वे कैसे जीवनयापन करते हैं, उनका क्या रोज़गार है। 

उनमें ईपीएफओ वाले नहीं हैं, िजनका �ोिवडेंट फंड है, वे उसमें नहीं हैं। नॉन �ोिवडेंट 

फंड, जॉब्स के बारे में सव� है, आप उसे देख लीिजए। उसे स्वयं लोगों ने भरा है, िकसी 

अन्य ने नहीं भरा है।  
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 सर, वषर् 2014 में इिंडया में करीब 4-5 हज़ार स्टाटर्अप्स थे, आज करीब 80 

हज़ार स्टाटर्अप्स हैं, लाखों लोगों को वे रोज़गार दे रहे हैं। उनके पास नए आइिडयाज़ 

हैं, वे दुिनया में एक्सपोटर् कर रहे हैं।  

 सर, स्टैंडअप इंिडया के तहत शे�ूल्ड कास्ट्स, शे�ूल्ड �ाइब्स और िवमेन 

इंटर�ेन्योसर् को 3 परसेंट ब्याज दर पर एक करोड़ �पये तक का कज़र् without any 

collateral guarantee िदया जाता है। आज करीब ढाई लाख से ज्यादा मिहला उ�मी 

तैयार हुई हैं। These are real stories, inspiring stories of success of India we all 

should be proud of. Last but not the least, Sir, we want an innovation-led 

development because only those countries will prosper which will innovate.   

महोदय, मैं स्टीव जॉब्स को िमला था, उनके साथ दो िदन रहा, उस समय मैं 

महाराष्� का आई.टी. टास्क फोसर् का चेयरमैन था। उस समय आईफोन िनकला नहीं 

था, लेिकन उसका िवज़न �क्लयर था। वे हाथ में लेकर िदखा रहे थे िक मैं ऐसा हैंडसेट 

तैयार कर रहा हंू, जो लोगों की िज़न्दगी बदल देगा, उसमें इतने फीचसर् होंगे। मुझे लगा 

िक वह डे �ीिंमग कर रहा है, लेिकन जो उसने कहा, वह हुआ। महोदय, शोध ऐसे ही 

होते हैं, शोध से ही वले्यु एिडशन होता हैं, शोध से ही �ॉस्पैिरटी आती है। So, India is 

entering into a new phase. मैं िशक्षा मं�ी था, तब हमने Hackathon शु� िकया। 

आज 12 हज़ार स्कूल्स में अटल िंटकिंरग लैब्स हैं। कक्षा 6 से कक्षा 12 तक के छा� 

आ�टिफिशयल इटेंिलजेंस के इ�क्वपमेंट्स, �ी डी ि�िंटग और रोबोिटक्स के साथ 

खेलते हैं, �योग करते हैं और कल्पना करते हैं, िजससे उनमें अिधक िजज्ञासा जागती 
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है, यहीं से शोध की शु�आत होती है। ये शोध अटल िंटकिंरग लैब, िफर Hackathon, 

िफर Grant Challenge और िफर एक इनोवेशन का पूरा कल्चर तैयार करना - आप 

आईआईटीज़ में जाकर इन्क्यूबेशन सेंटसर् देखें िक वे िकतने अच्छे हैं। महोदय, वहां 

मिहलाएं भी आती हैं। मैं जब िशक्षा मं�ी था, एक िदन ऐसा ही िवषय िनकला, 

आईआईटी में केवल 4 परसेंट छा�ाएं थीं, तो मैंने कहा िक इतनी कम छा�ाए ंक्यों हैं, 

उसमें बहुत सारी िदक्कतें थीं, हमने सव� िकया था। उसके बाद हमने Super-numeric 

quota िदया। आज मुझे यह बताते हुए खुशी हो रही है िक आज आईआईटीज़ में 22 

फीसदी छा�ाएं हैं, हमने यह करके िदखाया।  

 सर, यह कहानी िकए हुए काम की है। देश के िलए समपर्ण की है, देश का 

भिवष्य उज्ज्वल करने की है और सबका साथ लेकर आगे चलने की है, धन्यवाद। 

(समाप्त)  

MR. DEPUTY CHAIRMAN: Hon. Members, the Motion that has been moved 

and seconded is: 

 That an Address be presented to the President in the following terms: 

 "That the Members of the Rajya Sabha assembled in this 

Session are deeply grateful to the President for the Address 

which she has been pleased to deliver to both Houses of 

Parliament assembled together on January 31st, 2023." 

(Contd. by SSS/1Z) 
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SSS-DN/1Z/3.35 

MR. DEPUTY CHAIRMAN (CONTD.): There are 119 Amendments to the 

Motion which may be moved at this stage. Amendment (No. 1) by Shri A. A. 

Rahim, Shri Elamaram Kareem, Shri Bikash Ranjan Bhattacharyya, Dr. John 

Brittas, Dr. Kanimozhi NVN Somu.   Are you moving?  

SHRI A. A. RAHIM (Kerala):   Sir, I move: 

1. That at the end of the Motion, the following be added, namely:—  
"but regret that there is no mention in the Address about the 

Government's failure to pass Women Reservation Bill." 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 2 to 7) by Shri A. A. Rahim, 

Shir Elamaram Kareem and Shri Bikash Ranjan Bhattacharyya.  Are you 

moving? 

SHRI A. A. RAHIM (Kerala):  Sir, I move: 

2. That at the end of the Motion, the following be added, namely:—  
"but regret that there is no mention in the Address about the 

failure of the Government to curb the price rise particularly the 

prices of petrol and diesel."  

3. That at the end of the Motion, the following be added, namely:—  
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"but regret that the Address failed to mention about the growing 

unemployment, lakhs of loss of jobs because of the privatization 

and disinvestment of public sectors etc."  

4. That at the end of the Motion, the following be added, namely:— 
"but regret that there is no mention in the Address about the 

deepening recessionary conditions in the Indian economy."  

5. That at the end of the Motion, the following be added, namely:—  
"but regret that there is no mention in the Address about the failure 

of the Government to extend the benefit of MGNREGA to every 

individual job seeker."  

6. That at the end of the Motion, the following be added, namely:— 
"but regret that there is no mention in the Address about the   

Guaranteed MSP for all crops to each farmer of the country."  

7. That at the end of the Motion, the following be added, namely:—  
"but regret that there is no mention in the Address about the 

Government's failure to pass Women Reservation Bill." 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 8 to 17) by Shri Ram Nath 

Thakur.  Are you moving? 

SHRI RAM NATH THAKUR (Bihar):   Sir, I move: 

8. That at the end of the Motion, the following be added, namely:—  
"but regret that the Address does not mention about giving funds 

to the State Government for the census being conducted by the 
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State Government in Bihar." *Original Notice of Amendments 

received in Hindi.  

9. That at the end of the Motion, the following be added, namely:—  
"but regret that the Address does not mention about giving priority 

to run Vande Bharat train to the access of general public of all 

States instead that of selected States."  

10.  That at the end of the Motion, the following be added, namely:—  
"but regret that the Address does not mention about controlling the 

reckless inflation of essential food items."  

11.  That at the end of the Motion, the following be added, namely:—  
"but regret that the Address does not mention about curbing the 

indiscreetly ever-increasing unemployment."  

12.  That at the end of the Motion, the following be added, namely:— 
 "but regret that the Address does not mention about timely release 

of States' share out of the amount received from GST."  

13.  That at the end of the Motion, the following be added, namely:—  
"but regret that the Address does not mention about discontinuing 

the policy of NPAs and write-offs of banks."  

14.  That at the end of the Motion, the following be added, namely:— 
 "but regret that the Address does not mention about bringing a 

binding law to buy as much of the farmers' crops as they want to 

sell at the announced minimum support price."  
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15.  That at the end of the Motion, the following be added, namely:— 

 "but regret that the Address does not mention about stopping the 

privatization of government property."  

16. That at the end of the Motion, the following be added, namely:—  
"but regret that the Address does not mention about removing the 

growing economic inequality in the country."  

17. That at the end of the Motion, the following be added, namely:— 
 "but regret that the Address does not mention about timely 

delivery of fertilizers to the farmers."  

MR. DEPUTY CHAIRMAN: Amendments (Nos. 18 to 23) by Shri Raghav 

Chadha, not present.  Amendment (No. 24) by Shri Raghav Chadha, not 

present.  Amendment (No. 24) by Dr. Ashok Kumar Mittal, not present.  

Amendments (Nos.   25 to 32) by Dr. Ashok Kumar Mittal, not present. 

Amendments (Nos. 33 to 37) by Dr. John Brittas, not present.  

Amendments (Nos. 38 to 44) by Shrimati Jebi Mather Hisham.  Are you 

moving? 

SHRIMATI JEBI MATHER HISHAM (Kerala):  Sir, I move: 

38.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention about the measures to   

compensate the financial loss incurred by the State 

Governments pursuant to the implementation of GST." 
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39.  That at the end of the Motion, the following be added, namely:— 

"but regret that the Address does not mention about the 

measures to safeguard the hard-earned savings of common 

man invested in the Banking/Insurance institutions in the public 

sector."  

40.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about bringing 

Petrol, Diesel within the ambit of GST."  

41.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention about the manufactures of 

Rafale Aircrafts indigenously."  

42.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

conduct of Census without further delay."  

43.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

measures to provide financial assistance to the dependents of 

the 5.3 lakh persons who lost their lives in the Covid 19 

pandemic."  

44.  That at the end of the Motion, the following be added, namely:—  
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"but regret that the Address does not mention about the 

measures to provide means of livelihood to the 75 lakh persons 

who lost their jobs in the Covid 19 pandemic."  

MR. DEPUTY CHAIRMAN: Amendments (Nos. 45 to 54) by Shri M. 

Shanmugam.  Are you moving? 

SHRI M. SHANMUGAM (Tamil Nadu):  Sir, I move: 

45.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the need to 

review the provisions of the Constitution dealing with Role of 

Governors, since it is the colonial legacy and should be done 

away with."  

46.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the need to 

apportion certain percentage of GST collections to the funding 

of various Labour Welfare Boards which were getting cess 

funding through the respective Labour Welfare Acts which were 

subsumed in the GST Act after the introduction of GST."  

47.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the need to 

revive and expedite the works of abandoned Shethusamudram 

Ship canal project which would benefit the economy and 

increase maritime trade for the country."  
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48.  That at the end of the Motion, the following be added, namely:— 

 "but regret that the Address does not mention about providing 

sufficient number of doctors, medical equipments medicines in 

all ESI hospitals in the country."  

49.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about extending 

ESI benefits to workers in the unorganized sector and to extend 

EPF scheme to them."  

50.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about eradicating 

poverty and unemployment and generating more job 

opportunities." 

51.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the need to 

hold bipartisan meetings with the trade unions before finalizing 

the draft rules relating to labour laws."  

52.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the need to 

provide all basic facilities like fixed wages, insurance, risk 

allowance to ASHA and Anganwadi workers immediately, which 

the Parliamentary committee on Labour also recommended."  
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53.  That at the end of the Motion, the following be added, namely:— 

"but regret that the Address does not mention about the need to 

increase the EPF minimum monthly Pension to Rs. 7500 along 

with dearness allowance."  

54.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about providing 

loans at cheap rate of interest to poor, deprived people, 

unemployed youth, marginal farmers and entrepreneurs in the 

MSME sector by banks and financial institutions." 

MR. DEPUTY CHAIRMAN: Amendment (No. 55) by Shri Abdul Wahab, not 

present.   

DR. JOHN. BRITTAS:   Sir, I am present. I was in the lobby. 

�ी उपसभापित :  लॉबी से मूव नहीं होता है।  Amendments (Nos. 56 to 65) by 

Shri Sandosh Kumar P.  Are you moving? 

SHRI SANDOSH KUMAR P (Kerala):   Sir, I move: 

56.  That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not express it's serious 

concern over the delay in passing the legislation on Reservation 

of women in the Parliament and the State Assemblies."  

57.  That at the end of the Motion, the following be added namely:—  
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"but regret that the Address does not express its concern over 

the fact that the New Education Policy will result in increasing 

commercialization of education sector making it impossible to 

get quality education to the children belonged to the poor."  

58.  That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not take note of the 

deteriorating condition of the public health facilities in the 

country compelling the poor patients to avail medical treatment 

from costly private medical institutions."  

59.  That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not express its concern over 

the increasing incidents of crime against women and children in 

the country."  

60.  That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not mention the need to 

recognize the "scheme workers" numbering a crore in the 

country mostly women working under various schemes of the 

Government of India, as workers as per the recommendations of 

the 45th Indian Labour Conference making them eligible for PF, 

ESI and other social security benefits."  

61.  That at the end of the Motion, the following be added namely:—  
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"but regret that the Address does not express its concern over 

the delay in implementation of the One Rank One Pension 

(OROP) for Ex-service men."  

62. That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not mention the need to 

expand the work days to minimum 200 days in a year and to 

increase the remuneration of the workers under the MGNREG 

Scheme and implement similar scheme in urban areas also to 

solve the urban unemployment problem."  

63.  That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not take note of the fact that 

the reduced budget allocation for the MGNREG scheme and the 

number of work days offered under the scheme has come down 

to less than 50 days in a year."  

64. That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not take note of the miseries 

of the migrant workers in the country and the need to provide 

them portable ration cards and provision for social security 

benefits for them."  

65.  That at the end of the Motion, the following be added namely:—  
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"but regret that the Address does not take note of the protest 

action by the government employees and bank employees 

against the New Pension Scheme (NPS) demanding to revert 

back to the Old Pension Scheme(OPS)." 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 66 to 73) by Shri Tiruchi 

Siva.  Are you moving? 

SHRI TIRUCHI SIVA (Tamil Nadu):  Sir, I move: 

66.  That at the end of the Motion, the following be added namely:—  

"but regret that the Address does not mention about the 

exponential rise in inflation and the prices of essential 

commodities which has been affecting the poor and the middle-

class sections of society detrimentally."  

67.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

mortifying conditions of the poor and the concrete necessary 

measures needed to bring them out of this poverty."  

68.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

depreciation of the Indian rupees that has depreciated by 8.8 

percent against the US dollar."  

69. That at the end of the Motion, the following be added, namely:—  
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"but regret that the Address does not mention about the irrational 

increase in the number of billionaires in the country."  

70.  That at the end of the Motion, the following be added, namely:— 

"but regret that the Address does not mention about the 

discontinuation of the Maulana Azad National Fellowship 

(MANF) and the pre-matric scholarship for minority students 

that have affected the dreams of crores of students and youth."  

71.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

staggering issue of unemployment in the country and the 

necessary interventions needed to address this problem."  

72.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the hike in 

petrol prices by 78 times and the hike in Diesel prices by 76 

times with only seven and ten reductions, respectively."  

73.  That at the end of the Motion, the following be added, namely:— 

"but regret that the Address does not mention about the 

hardships faced by farmers including the Government's 

unfulfilled promise of doubling farmers' income by 2022." 
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MR. DEPUTY CHAIRMAN: Amendments (Nos. 74 to 79) by Shri Binoy 

Viswam.  Are you moving? 

SHRI BINOY VISWAM (Kerala):   Sir, I move: 

74.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

Government's inaction to resolve the issue of the dismal women 

labour participation rate of 17.2% as per the latest Quarterly 

Bulletin of Periodic Labour Force Survey (September 2022)."   

75.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about how the 

Government policies have failed to tackle the hunger and 

starvation in the country as India ranks 107th of 121 countries 

with a score indicating serious levels of hunger in the country as 

per Global Hunger Index."  

76.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about how the 

Government has failed to initiate a new urban employment 

scheme in the name of Bhagat Singh to tackle the issue of 

widespread urban unemployment across the country."  

77.  That at the end of the Motion, the following be added, namely:— 
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"but regret that the Address does not mention about the 

Government's failure to allocate adquate funds to ensure the 

implementation of the MGNREGA scheme and the various 

barriers created that prevent MGNREGA workers from receiving 

a living wage."  

78.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

Government's failure to allocate adequate funds for important 

schemes that support victims of gender based violence in India 

such as the Beti Bachao Beti Padhao Scheme, Ujjawala 

Scheme, One Stop Centres and Women's Helpline."  

79.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

Government's failure to take steps to improve the air quality the 

metropolitan cities of India even though the National Clean Air 

Programme has been in place since 2019." 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 80 to 89) by Shri R. 

Girirajan, not present.  Amendments (Nos. 90 to 98) by Dr. Kanimozhi NVN 

Somu.  Are you moving? 

DR. KANIMOZHI NVN SOMU (Tamil Nadu):   Sir, I move: 

90.  That at the end of Motion, the following be added, namely:—  
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"but regret that there is no mention in the Address about the 

construction of Sethusamudram Ship Canal Project.''  

91.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about the 

construction of AIIMS at Madurai in Tamil Nadu.''  

92.  That at the end of the Motion, the following be added, namely:—  

''but regret that there is no mention in the Address about the 

expansion of Madurai Airport in Tamil Nadu as an International 

Terminal.''  

93.  That at the end of the Motion, the following be added, namely:—  

''but regret that there is no mention in the Address about the 

execution of the inter linking of Rivers particularly the linking of 

peninsular rivers.''  

94.  That at the end of the Motion, the following be added, namely:— 

"but regret that there is no mention in the Address about the 

Government's failure to review the Centre-State relations as per 

the demands of the State Governments."  

95.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about the 

union Government to increase the MSP and double the income 

of farmers in the country." 
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 96.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about the 

failure of the Government to curb the unprecedented rise in 

prices of all essential commodities."  

97.  That at the end of the Motion, the following be added, namely:— 

''but regret that there is no mention in the Address about the loss of 20 

crore jobs and the Government’s failure to tackle the huges 

unemployment problem in the country."  

98.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address fails to mention innumerable cases 

of suicide by the farmers during last few years in various parts of 

the country." 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 99 to 106) by Prof. Manoj 

Kumar Jha.  Are you moving? 

�ो. मनोज कुमार झा (िबहार) : उपसभापित महोदय, मैं �स्ताव करता हंू:   

99.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

increasing cases of caste-based violence against the dalit, tribal 

and minority communities in the country."  

100.  That at the end of the Motion, the following be added, namely:—  
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"but regret that the Address does not mention about the 

shrinking employment opportunities in the public sector and the 

lack of representation of Scheduled Castes, Scheduled Tribes 

and OBCs in the private sector education and employment ."  

101.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

nationwide protests that erupted after the introduction of the 

Agneepath scheme for armed forces recruitment, which also 

highlighted rising unemployment in the country."  

102.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

inflation in both global and Indian economy which remained very 

high in the year 2022-2023, and the impact it had on the poor 

households of India."  

103.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the rising 

out of pocket expenditure on health in India and the number of 

people pushed into poverty due to expensive healthcare."  

104.  That at the end of the Motion, the following be added, namely:—  
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"but regret that the Address does not mention about the 

promotion of the spirit of tolerance, cooperation and religious 

harmony in the country."  

105.  That at the end of the Motion, the following be added, namely:— 

 "but regret that the Address does not mention about the status 

of migrant workers in the country and the Government's plans 

for the welfare of migrant workers in the year 2023-2024 ."  

106.  That at the end of the Motion, the following be added, namely:—  

"but regret that the Address does not mention about the 

magnitude of income inequality and disproportionate distribution 

of wealth and property in India and the steps that are being 

taken by the Government to reduce it." 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 107 to 113) by Shri K. C. 

Venugopal.  Are you moving?   

SHRI K. C. VENUGOPAL (Kerala):   Sir, I move: 

107.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about special 

programme/ policy for eradication of poverty in rural areas and 

to improve economic status of rural population who were 

pushed to poverty post Covid-19."  

108.  That at the end of the Motion, the following be added, namely:—  
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"but regret that there is no mention in the Address about any 

effective mechanism for monitoring and controlling the crime 

against women and children."  

109.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about 

establishing a permanent effective mechanism to uplift the 

middle class of India who are burdened with uncontrolled price 

hike and inflation."  

110.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about a 

special package to solve the issue of unemployment and to fill 

up vacancies in Government and public sector undertakings in a 

time bound manner."  

111.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about any 

alternative to PMGKAY to help the poor households struggling 

from the fallout of Covid-19."  

112.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about any 

effective mechanism for controlling the crime against SCs and 

STs and further upliftment of the backward community." 
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113.  That at the end of the Motion, the following be added, namely:—  

"but regret that there is no mention in the Address about any 

measures for improving the digital infrastructure and make digital 

services accessible to all. 

MR. DEPUTY CHAIRMAN: Amendments (Nos. 114 to 116) by Shri Javed Ali 

Khan, not present. Amendments (Nos. 117 to 119) by Dr. V. Sivadasan, not 

present.   

(Ends)  

MR. DEPUTY CHAIRMAN: The motion and the Amendments are moved. 

The two are now open for discussion.  Now, Shri Digvijaya Singh.  

The questions were proposed. 

(MR. CHAIRMAN in the Chair) 

�ी िद�ग्वजय िंसह (मध्य �देश) :  उपसभापित महोदय, मैं आपका आभारी हंू िक 

आपने मुझे बोलने का अवसर िदया।  महामिहम राष्�पित जी के अिभभाषण की शु�आत 

भारत में 'अमृत काल' �वेश के बारे में चच� से हुई।  महोदय, यह 'अमृत काल' िकसके 

िलए है?  यह 'अमृत काल' उन लोगों के िलए है, जो पहले से अमृत पी रहे हैं।  इस देश 

की जो सपंि� है, उसमें केवल 21 लोगों के पास 70 करोड़ लोगों की सपंि� के बराबर 

की सपंि� है।  यह 'अमृत काल' उनके िलए है।                            (2A/PRB पर आगे) 
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PRB-NBR/2A/3.40 

�ी िद�ग्वजय िंसह (�मागत) :  यह अमृत काल उनके िलए है... 

MR. CHAIRMAN: I am sure the hon. Member, who is a very senior Member 

and senior politician of the country, may be called upon to authenticate 

some documents.   

SHRI DIGVIJAYA SINGH: Of course, yes. I will. I shall. ...(Interruptions)...  

MR. CHAIRMAN: I know. ...(Interruptions)... 

SHRI DIGVIJAYA SINGH: Sir, I came to the legislature in 1977. 

...(Interruptions)... 

SHRI JAIRAM RAMESH: Sir, how can he be... ...(Interruptions)... 

�ी सभापित :  आप और हम तो पड़ोसी हैं। 

SHRI DIGVIJAYA SINGH: Sir, I came to legislature in 1977. 

...(Interruptions)... 

MR. CHAIRMAN: I know. 

SHRI DIGVIJAYA SINGH: So, please don’t doubt my... ...(Interruptions)... 

�ी सभापित :  सर, अपना िरश्ता पुराना और बहुत गहरा है।     

SHRI JAIRAM RAMESH: How can you ask him to submit statistics? 

...(Interruptions)... 
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MR. CHAIRMAN: He can handle it. ...(Interruptions)... He can handle it. 

...(Interruptions)... 

�ी िद�ग्वजय िंसह :  इसीिलए मैं आपको यह कह रहा हंू िक आपको यह पूछने की 

आवश्यकता नहीं थी।  आपको मुझ पर िवश्वास होना चािहए, भले ही मोदी जी को न 

हो।  माननीय सभापित महोदय, कोिवड के समय 121 �ितशत �ोथ हुई है।  यह िकन 

लोगों की हुई है - जो अमृत काल का फायदा उठा रहे हैं, उनकी �ोथ हुई है।  माननीय 

सभापित महोदय, 50 �ितशत लोग, जो व्यवसाय करते हैं, व े 64 �ितशत जीएसटी 

भरते हैं, लेिकन 10 �ितशत अमृत काल के लोग, जो अमृत पी रहे हैं, व े केवल 3 

�ितशत जीएसटी दे रहे हैं।  अब आप समझ जाइए िक अमृत काल िकसके िलए है।   

 माननीय सभापित महोदय, जैसा िक राहुल गांधी जी ने 2014-15 में कहा था, यह 

सूट-बूट की सरकार है।  यह अमृत काल उन सूट-बूट के लोगों के िलए है।  गरीब के 

िलए इस राष्�पित अिभभाषण में कोई संकेत नहीं है।  2014 में पूरे देश को मोदी जी से 

बड़ी अपेक्षाए ंथीं।  40 वायदे िकए गए, अनेक वायदे िकए गए, वे पूरे नहीं हुए।  िकसानों 

की आमदनी दुगनी कर देंगे, सबको पक्का मकान दे देंगे और 15 लाख का जुमला खुद 

अिमत शाह जी कह चुके हैं, तो मुझे कहने की ज�रत नहीं हैं।    

 माननीय सभापित महोदय, 2014 और 2022 के बीच में इस देश के वही सूट-बूट 

के अमृत काल के नुमाइन्दे, जो अमृत पी रहे हैं, उनका 66.50 लाख करोड़ का कज� 

माफ हुआ है।  आजकल माननीय अडाणी जी के बारे में काफी कुछ कहा जा रहा है।  व े

�ेंिंडग अडाणी हो रहे हैं।  84 हज़ार करोड़ का कज� तो उनका भी माफ हुआ, लेिकन 
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जो िवष पी रहे हैं, उनमें से िकसानों का कोई कज� माफ नहीं हुआ, गरीबों का कज� 

माफ नहीं हुआ।  यहां तक िक मु�ा की बात करते हैं, मु�ा के िहत�ािहयों का एक पैसा 

कज� भी माफ नहीं हुआ।  अब इस अमृत पीने वालों में और कौन लोग हैं?  �ॉप 

इंश्योरेंस स्कीम के �ाइवटेाइज़ेशन में, �धानमं�ी फसल बीमा योजना में, िकतना 

�ीिमयम िलया गया - 1,26,000 करोड़ �ीिमयम कलेक्ट िकया गया।  िरलीफ िकतना 

िकया गया - 87,320, यानी 40 हज़ार करोड़ िवष पीने वालों की जेब से िनकालकर 

अमृत पीने वालों की जेब में पहंुच गया।  माननीय मोदी जी के भाषण देने की शैली और 

एक कहावत है - 

" मुख में मीठे बोल हैं, �दय कपट का भाव, 
मानव में अब है नहीं, सच सुनने का चाव।" 
 

मोदी जी की नीित है, अब मैं झूठ बोलंूगा, तो आप कहेंगे िक पा�लयामेंटरी नहीं है, 

इसिलए असत्य, असत्य बोलो, जोर से बोलो, बार-बार बोलो।   

(2B/GS पर जारी) 

GS-USY/2B/3.45 

�ी िद�ग्वजय िंसह (�मागत) : यह खुद मोदी जी कह चुके हैं और उसका पूरा पालन 

भी वे कर रहे हैं। माननीय आडवाणी जी ने मोदी जी के िलए सही कहा था िक अच्छे 

इवेंट मैनेजर हैं। उनको कोई मौका िमल जाए, तो इवेंट करना है। वे जीएसटी का 

िवरोध करते रहे, लेिकन जब जीएसटी लगा, तो उसके िलए भी उन्होंने इवेंट िकया। 

आधी रात को सभा बुलाई गई और कहा िक नये युग में हम  लोग  �वेश कर रहे हैं।  
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* 

 

...(व्यवधान)... 
 

�ी सभापित : माननीय सदस्य, एक िमनट। मैं माननीय सदस्य को जानकारी देना 

चाहता हंू िक स्वांग खास तौर पर हिरयाणा में एक बहुत महत्वपूणर् कला है।  

�ी िद�ग्वजय िंसह : सर, इसीिलए मैं कह रहा हंू। इसीिलए मैं िनवदेन कर रहा हंू। 

�ी सभापित :  माननीय सदस्य, उसमें वह कुछ नहीं बता रहे हैं। मैं इसिलए कह रहा हंू 

िक ...(व्यवधान)... 

�ी जयराम रमेश : सर, आप बार-बार क्यों टोक रहे हैं? ...(व्यवधान)... 

�ी सभापित : आप सुिनए।...(व्यवधान)... 

�ी जयराम रमेश : सर, आप उनको बोलने दीिजए। ...(व्यवधान)... 

�ी िद�ग्वजय िंसह : * 

MR. CHAIRMAN:   Hon. Member, ...(Interruptions)...  

SHRI DIGVIJAYA SINGH:   If I don’t yield, Sir. ...(Interruptions)...  

 

 

 

------------------------------------------------------------ 
*Expunged as ordered by the Chair. 
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SHRI JAIRAM RAMESH:   Sir, he is not yielding.  ...(Interruptions)... आप 

उन्हें बोलने नहीं दे रहे हैं। आप बोलने नहीं दे रहे हैं। ...(व्यवधान)... 

MR. CHAIRMAN:   Let me make it very clear to Shri Jairam Ramesh that he 

must read the rules.  If I am on my feet, everyone has to yield.  

...(Interruptions)...  

SHRI JAIRAM RAMESH:   Sir, you are constantly interrupting him.  

...(Interruptions)...  

MR. CHAIRMAN:  I may tell you that he is one of the very senior politicians 

of the country.  He does not need anybody’s support.  ...(Interruptions)... 

This is my suggestion.  ...(Interruptions)... Let me tell you my difficulty.  

...(Interruptions)... Once I was there at Surajkund Mela.  We had several 

diplomats there.  All the SCO countries were there.  There were 40 

countries.  And, I reflected on swang.  And, I gave all its virtues.  Now, this 

virtue, which you seem to have innovated, escaped my attention.    This is 

what I was saying.  ...(Interruptions)...  

SHRI DIGVIJAYA SINGH:   Sir, I compliment you.  ...(Interruptions)...  

Bigger swang rachiyata than Modiji. My compliments to you, Sir. 

...(Interruptions)...  
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SHRI G.V.L. NARASIMHA RAO: Sir, I have a point of order under Rule 238.  

In the observations made by Shri Digvijaya Singh, some offensive 

expressions have been used.  I request that these words be expunged from 

the records.  ...(Interruptions)...  

MR. CHAIRMAN:  Go ahead; go ahead. ...(Interruptions)...  

SHRI DIGVIJAYA SINGH:   Thank you very much, Sir.  मैं आपसे अनुरोध करता 

हंू िक राज्य सभा के �ल्स में से 267 को हटा दीिजए। आप िकसिलए इसे रखते हैं? जब 

आपको लेना ही नहीं है, तो इस �ल की आवश्यकता क्या है? िंहडनबगर् िरपोटर् से जो 

मु�े सामने आये हैं, आज उनकी िवश्व में चच� हो रही है, लेिकन हम चच� नहीं कर 

सकते। अगर हम उन मु�ों को यहाँ नहीं उठा सकते, तो हम उनको कहां उठायेंगे? 

माननीय सभापित महोदय, अगर उनको सदन में नहीं उठायेंगे, तो कहां पर उठायेंगे? 

माननीय सभापित महोदय, �ल 267 में हमने मांग की, कई सदस्यों ने मांग की, 

लगातार मांग की और लगातार चार िदन तक सदन नहीं चल पाया। आिखर क्यों नहीं 

चल पाया, हमारी जेपीसी की मांग थी, क्या जेपीसी की मांग हम लोग पहली बार कर 

रहे थे? मैं आपको बताना चाहता हंू िक सात बार जेपीसी के िलए अलग-अलग िवषयों 

पर चच� हुई है। ऐसे ही शेयर बाजार के घोटालों के मामले में चच� हुई है। हषर्द मेहता 

के घोटाले के मामले में क्या जेपीसी की चच� नहीं हुई, क्या केतन पािरख के मामले में 

जेपीसी की चच� नहीं हुई? 

(एलपी/2सी पर जारी) 
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LP-PK/3.50/2C 

�ी िद�ग्वजय िंसह (�मागत) : सभापित महोदय, क्या जेपीसी नहीं दी गई थी? इस 

पर क्या आपि� थी? हमारी मांग में ऐसी क्या खराबी थी िक आपने जेपीसी को स्वीकार 

नहीं करने िदया? आज यह मौका है िक �धान मं�ी जी जवाब दें। अगर उनमें साहस है 

- *  आप नेता की बात करते हैं, नीित की बात करते हैं, नीयत की बात करते हैं, 

माननीय सभापित महोदय, मोदी जी िदखते बड़े श�क्तशाली हैं, लेिकन अंदर से क्या हैं 

- यह गुजरात वाले जानते हैं और हम लोग जानते हैं। अगर उनमें साहस है, तो जेपीसी 

अनाउंस करें,  हम लोग उसका स्वागत करेंगे। आज दूध का दूध, पानी का पानी होने 

दीिजए। आप क्यों डरते हैं?  

�ी सभापित : माननीय सदस्य, आपने एक �श्न उठाया िक �ल 267 के तहत ..(व्यवधान).. 

SHRI DIGIVJAYA SINGH: Sir, I am not casting aspersions.  

�ी जयराम रमेश : सर, उन्हें बोलने दीिजए। ..(व्यवधान).. 

SHRI DIGIVJAYA SINGH: Sir, I am not casting aspersions.  

AN HON. MEMBER: This is too much. 

MR. CHAIRMAN: I am responding for a simple reason, that the hon. Member has, 

in specific terms, indicated about my  ruling under rule 267.  …(Interruptions).. 

 
 
------------------------------------------------------------ 
*Expunged as ordered by the Chair. 
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SHRI JAIRAM RAMESH: Sir, please don’t interrupt….(Interruptions)… 

MR. CHAIRMAN: Take your seat.  ..(Interruptions).. Rule 267. 

…(Interruptions).. That ruling, hon. Member, is very categorical.  Not a single 

..(Interruptions)..  Take your seat.   Hon. Member may be informed, all my 

rulings on  Rule 267, to which you have indulgently made a reference, carry  

a rationale.  And, notices have not been accepted for a simple premise 

indicated in this House that the notices were not in order.  As a matter of 

fact, the hon. Members who gave notice deprived me the opportunity of 

going into the  text of it because the hon. Members, in spite  of my 

categorical ruling, did not fulfil the requirements that were essential to  Rule 

267.   ..(Interruptions)..  

SHRI JAIRAM RAMESH: Sir, please let him finish. 

MR. CHAIRMAN: Therefore,…(Interruptions)..   One second.   Therefore, the  

suggestion of the hon. Member that this rule should not be in the Rules 

Book  perhaps needs reconsideration. …(Interruptions).. 

SHRI DIGVIJAYA SINGH: Sir, I  appreciate your sensitivity on this issue.  As 

Dr. K. Keshava Rao  had mentioned in his letter to you that kindly tell us 

where we have gone wrong. I would request you, Sir, on behalf of the 
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Members, kindly  frame a format on which Rule 267 has to be presented.  

We will do it. ..(Interruptions).. 

MR. CHAIRMAN: Hon. Members,  on three occasions…. 

SHRI DIGVIJAYA SINGH: Sir, you are extremely a sincere person. 

MR. CHAIRMAN:  Hon. Member has raised a very  good issue, a pertinent 

issue that they must know.  You will be surprised, Sir..…(Interruptions).. 

SHRI JAIRAM RAMESH: Sir, please let him finish.  

MR. CHAIRMAN: If the hon. Member would go through the debates, I have 

on three occasions, indicated four steps that are essential.  If you would 

want, I can indicate right now.   And, for the benefit of Members, I have 

done it in the Chamber and also in the House.  Mr. Siva was there.   So, 

leave it at that. 

SHRI JAIRAM RAMESH: Sir, please let him finish. …(Interruptions).. Please 

don’t interrupt him, Sir.  

MR. CHAIRMAN:  Don’t use this language.  The Chair never interrupts. 

SHRI DIGVIJAYA SINGH: Sir, extremely kind of you… 

SHRI JAIRAM RAMESH: Sir, you can reply later.  Please don’t interrupt him.  

MR. CHAIRMAN: I neither have to reply nor do I interrupt. 

SHRI DIGVIJAYA SINGH: Okay, Sir.  I will go beyond that. 



104 
Uncorrected/Not for publication-07.02.2023 

 
MR. CHAIRMAN: I am sure you are aware of it. 

SHRI JAIRAM RAMESH: I am sorry, Sir, you are..(Interruptions).. 

MR. CHAIRMAN: No, no.  You should be aware of it.  

SHRI DIGVIJAYA SINGH: Let me come on the issue  why a joint 

parliamentary committee is essential.  

SHRI G.V.L. NARASIMHA RAO: Sir, I am on a point of order. 

…(Interruptions).. 

SHRI K.C. VENUGOPAL: Sir, what is this?  …(Interruptions).. 

SHRI DIGVIJAYA SINGH: Sir, now, I am not yielding.  …(Interruptions).. 

SHRI G.V.L. NARASIMHA RAO: Sir, Rule 15. 

SHRI DIGVIJAYA SINGH: Sir, I will yield to you;  I am not yielding to him.  

MR. CHAIRMAN: May I seek your guidance? On a point of order, are you 

required to yield? 

SHRI DIGVIJAYA SINGH: Sir, I am not yielding.  It is my right. 

MR. CHAIRMAN: Is a Member required to yield on a point of order? 

SHRI DIGVIJAYA SINGH: Yes, Sir.  

MR. CHAIRMAN: No, Sir.   Go ahead. 

SHRI G.V.L. NARASIMHA RAO:  It is Rule No. 15, Sir. We are discussing 

the President’s Address and message to the Council.  
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SHRI K.C.VENUGOPAL:  What is this, Sir?  ….((Interruptions)… 

SHRI G.V.L. NARASIMHA RAO:  The scope of the debate… 

SHRI K.C.VENUGOPAL:  What is this, Sir?  ….((Interruptions)… 

SHRI G.V.L. NARASIMHA RAO:  Sir, he has no business…(Interruptions).. 

(Followed by PB/2D) 

PB-MKG/2D/3.55 

MR. CHAIRMAN:  Please hear the hon. Member in silence.  

...(Interruptions)... Observe silence. ...(Interruptions)... Hear the hon. 

Member in silence. ...(Interruptions)... Please. ...(Interruptions)... Go 

ahead, go ahead. ...(Interruptions)... Take your seat.  ...(Interruptions)...  

SHRI DIGVIJAYA SINGH: I would request you, Sir. It may hurt my fellow 

Members, obviously, I am in the Opposition. Whatever I speak, I stand on 

my facts and I stand on what I say because I have never withdrawn my 

statement as yet during my political life.  

िंहडनबगर् िरपोटर् का एक जो िवषय आया है, अन्तरराष्�ीय अथर्व्यवस्था में 

िवदेशों में आज चच� है िक िकतना बड़ा घोटाला हुआ है, लेिकन हमारी िजतनी 

रेग्युलेटरी अथॉिरटीज़ हैं, उनमें से न सेबी आगे आई है और ई.डी., आई.टी., 

सी.बी.आई., आप जानते हैं िक सरकार का िकस �कार के हिथयार का उपयोग हो 

रहा है, उसके बारे में आप छोड़ दीिजए, लेिकन सेवन विक� ग डेज़ में 2 लाख, 60 हजार 
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करोड़ �पये का इन्वसे्टसर् का नुकसान हुआ है, क्या इस पर भी हम लोग चच� नहीं 

करेंगे?  

 माननीय सभापित महोदय, आज इस देश में िजस �कार के हालात हैं, उसके 

बारे में िंहडनबगर् िरपोटर् में िकस �कार शेयसर् में मेिनपुलेशन हो रहा है, उनकी िरपोटर् 

के चार-पांच िबन्दु मैं अं�ेजी में पढ़ रहा हंू:  

1. Business practices: The report claims that Adani has a history of 

controversial business practices, including environmental violations and 

fraud. It also accuses the company of using its political connections to win 

favourable treatment from the Indian Government.  

2. Corporate governance: Hindenburg Research claims that Adani’s 

corporate governance is lacking and that the company is controlled by its 

founder, Mr. so and so, to the detriment of minority shareholders.  

3. Financial performance: The report argues that Adani’s financial 

performance is overstated and that the company has a poor track record of 

delivering on its promises. It also claims that Adani has a history of 

overstating its earnings and high debt levels. ...(Interruptions)... 

4. Port business: Adani’s port business is a significant part of its operations 

and the report claims that the company has used its political connections to 

gain unfair advantages in the industry. ...(Interruptions)...  
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5. Environmental concerns: Hindenburg Research claims that Adani 

has a history of environmental violations and that the company’s 

proposed Carmichael coal mine in Australia is a major environmental 

risk. 

 Sir, with such allegations, the Government of India must come 

out with a clear report, a clear statement, 'how far this is correct'. Why 

the SEBI, why the Regulatory Authorities are not coming out with a 

statement?  That silence is something which cast aspersions on the 

interest, the crony capitalism of the BJP and the partnership of the 

powers that be and the company concerned.  

 सर, जो 130 �पये का शेयर था, वह कोिवड के समय 4,000 �पये का हो 

गया। सभापित महोदय, यह कहां का पैसा आया, इसकी जाचं तो होनी चािहए। 

आिखर 900 �ितशत शेयर बाजार में जो वृि� हो रही है, यह िकसका पैसा है, 

िकसके पास पैसा था। जावडेकर जी कोिवड की अभी बड़ी बात कर रहे थे, 

आजकल रोज़गार की बात कर रहे हैं, लेिकन बेरोज़गारी हम लोगों को सता रही 

है, आपको भी सता रही  है, हमें  भी  सता  रही  है।  माननीय  सभापित  महोदय,  
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कोिवड के समय जब सबकी सम्पि� घट रही थी, इन लोगों के पास 130 �पये का 

शेयर 4,000 �पये तक कैसे पहंुच गया, इसकी क्या जांच नहीं होनी चािहए? 

इसमें िकसका पैसा आया, कहां से आया, कब आया, इसकी जांच तो होनी चािहए 

िक नहीं होनी चािहए और िफर जो िनकला तो िकस-िकस का िनकला, कैसे 

िनकला, इसकी जाचं तो होनी चािहए िक नहीं होनी चािहए? सभापित महोदय, 

आप भी बहुत विरष्ठ और अच्छे वकील हैं, माने हुए वकील हैं, आपको तो कम से 

कम हमारी पैरवी करनी चािहए। आपकी पहंुच �धान मं�ी जी तक है, हमारी नहीं 

है, हम उनसे िमलना भी नहीं चाहेंगे, क्योंिक उनसे हमें कोई उम्मीद भी नहीं है, 

लेिकन कम से कम आप तो उनको समझाइये।  

(एकेजी/2ई पर जारी) 
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AKG-SKC/2E/4.00 

�ी िद�ग्वजय िंसह (�मागत) : न�ा जी िवराजमान हैं।  न�ा जी, आप तो भाजपा के 

अध्यक्ष हैं, आप क्यों नहीं बात करते?  मोदी जी की सरकार की ऐसी कौन सी बात 

िबगड़ जाएगी, जब जेपीसी में तथ्य सामने आ जाएँगे?  आप तथ्यों को क्यों छुपा रहे हैं?   

 इसी के साथ-साथ, 7 विक� ग डेज़ में कंपनी को लगभग 100 से 120 िबिलयन 

डॉलसर् का घाटा हुआ है।  इस मामले में बैंक, �ेिडट स्युइस ने मना कर िदया िक हम 

आपको मान्यता नहीं देते, न आपके बॉण्ड को मान्यता देते हैं।  अंतरराष्�ीय के्ष� में 

माननीय मोदी जी बड़े संवेदनशील हैं।  उनकी इमेज अतंरराष्�ीय के्ष� में नहीं िबगड़नी 

चािहए, हमको भी िंचता है, उनको तो िंचता है ही, हम चाहते हैं िक वे अंतरराष्�ीय के्ष� 

में िशखर पर रहें, सव�च्च पद पर पहँुचें, लेिकन इस िरपोटर् में जो बात आ गई है, 

िजसने उनकी बदनामी कराई है, यह पूरे देश का सवाल है, देश की अथर्व्यवस्था का 

सवाल है, इसकी जाँच में क्या िदक्कत है?  इसकी जाँच होनी चािहए, दूध का दूध, 

पानी का पानी होना चािहए।   

 मैं आगे बताना चाहता हँू िक अमेिरकी शेयर बाजार में डाउ जोंस ने अडाणी जी 

की कंपनी को सस्टेनेिबिलटी इंडेक्स से हटा िदया है।  अब बताइए िक जब मोदी जी 

िवदेश जाएँगे, वे िवदेश जाते रहते हैं, जब वे बड़े-बड़े उ�ोगपितयों से चच� करेंगे, तो 

क्या यह बात सामने नहीं आएगी िक आपके देश में क्या हो रहा है?   

  माननीय सभापित महोदय, इसी के साथ-साथ, मैं िनवेदन करना चाहता हँू िक 

एक जमर्न अखबार है - 'अंटजाइगर', उसने कहा है, 'Politician Modi and 
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businessman Adani have made a fairytale career in lock step.'  यानी इस 

पाटर्नरिशप की अभतूपूवर् �गित हुई है।  कौन सी पाटर्नरिशप?  मोदी और अडाणी।  यह 

है क्या, इसका जवाब तो देना चािहए।  सरकार बैठी हुई है, सरकार के �वक्ता हैं, 

स्पोक्सपसर्न्स हैं, वे जवाब क्यों नहीं देते?  सभापित महोदय, अंतरराष्�ीय के्ष� में 

उनकी इमेज खराब हो रही है, इस बात का उल्लेख आज पूरी दुिनया कर रही है।  

फोब्सर् ने 1 फरवरी को लंबी िरपोटर् दी और कहा िक िकस �कार से खुद ने ही खुद के 

शेयर खरीदे।  खुद के शेयर खुद ने कैसे खरीदे, इसका उल्लेख फोब्सर् ने िकया।  साथ 

में िजन दो कंपिनयों के साथ िमल कर अकाउंिंटग �ॉड और स्टॉक माक� ट में हेराफेरी 

का इल्जाम लगाया गया है, दोनों अडाणी �ुप के एफपीओ में अंडरराइटर बताई जाती 

हैं।  क्या ये हैं?  ये कौन सी कंपिनयाँ हैं?  एक है - इलारा कैिपटल �ाइवटे िलिमटेड 

और दूसरी है - मोनाकर्  नेटवथर् कैिपटल।  अब यहाँ कहते हैं िक कुछ गड़बड़ नहीं हुई, 

लेिकन बोिरस जॉनसन, यूनाइटेड िंकगडम के भतूपूवर् �धान मं�ी, उनके सगे भाई, जो 

जॉनसन, जो इलारा कैिपटल इनवेस्टमेंट कंपनी में डायरेक्टर थे, उन्होंने इस्तीफा क्यों 

िदया?  इसके क्या कारण थे?  वह भी िंहडनबगर् िरपोटर् आने के बाद उन्होंने इस्तीफा 

क्यों िदया?  माननीय सभापित महोदय, इसकी जाँच तो होनी चािहए।  िवदेशों में चच� 

हो रही है, िवदेशों में जाँच हो रही है, लेिकन जहाँ �ॉड हुआ है, वहाँ हम लोग चच� नहीं 

कर सकते, यह आपका ...(समय की घंटी)... सभापित महोदय, मैं आपसे अनुरोध 

करना चाहता हँू िक अनेक मु�े हैं, क्या-क्या बताए,ँ लेिकन बात साफ है ... 

MR. CHAIRMAN:  Your Party has given you twenty-five minutes. 
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SHRI JAIRAM RAMESH:  Sir, we are giving him more time. In spite of the 

interruptions, we are giving him more time. 

MR. CHAIRMAN:  All right.  How much more time are you giving him? 

...(Interruptions)... 

SHRI JAIRAM RAMESH:  Sir, he has lost a lot of time.  

MR. CHAIRMAN:  Indicate the time.  

SHRI JAIRAM RAMESH:  We are giving him ten minutes more. 

MR. CHAIRMAN:  Okay.  You may go ahead for another ten minutes. 

SHRI JAIRAM RAMESH:  Sir, it is ten minutes, not including their 

interruptions. 

MR. CHAIRMAN:  I think the hon. Member has to be a little composed. 

SHRI JAIRAM RAMESH:  Sir, they are not allowing him to speak.  

MR. CHAIRMAN:  It should not become a chronic problem. 

SHRI DIGVIJAYA SINGH:  Sir, the nation wants to know -- हमारा एक चैनल 

है, जो केवल अपनी बात सुनाता है, दूसरों की नहीं सुनता -- who is Chan Chung 

Ling? Who is he?  Is he Chinese or Taiwanese?  Is he a partner of Mr. 

Adani? The nation wants to know, would they allow JPC? 

(CONTD. BY HK/2F)  
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HK-SCH/2F/4.05 

�ी िद�ग्वजय िंसह (�मागत) : सर, इसमें पेज नम्बर-3 पर पैरा-6 में िलखा है िक आज 

भारत में ईमानदार का सम्मान करने वाली सरकार है। कहना कुछ और करना कुछ! 

अगर यह बात सही है, अगर वाकई में आप ईमानदार हैं, तो हम आपसे पूछना चाहते हैं 

िक इन्होंने ब्लैक मनी लाने के िलए एसआईटी का गठन करने की घोषणा की थी, 

लेिकन आज तक उसकी िरपोटर् क्यों नहीं आई? पनामा िरपोट्सर् के अंदर अभी तक 

कोई जांच क्यों नहीं हुई? न खाऊँगा, न खाने दंूगा, यह िकसके िलए है? क्या यह 

दूसरों के िलए ही है या खुद के िलए भी है?  

माननीय सभापित महोदय, मैं आपसे अनुरोध करना चाहता हंू, एचएएल के बारे 

में माननीय �धान मं�ी जी ने कल काफी बातें कहीं। मैं आपके माध्यम से �धान मं�ी जी 

का ध्यान आक�षत करना चाहता हंू, राफेल की खरीद में डॉ. मनमोहन िंसह जी की 

सरकार के समय में क्या समझौता हुआ था? समझौता यह हुआ था िक 108 िवमान 

खरीदे जाएगें, िजनमें से अिधकांश िवमानों का िनम�ण एचएएल में होगा। मेरा यह 

आरोप है िक माननीय �धान मं�ी जी ने िबना रक्षा मं�ी की सलाह के, िबना िव� मं�ी 

की सलाह के, िबना गवन�स का जो �ल्स ऑफ �ोसीजर है, उसको मानते हुए, 36 

राफेल हवाई जहाज़ डायरेक्ट्ली खरीद िलए। मैं आपके माध्यम से उनसे पूछना चाहता 

हंू, is it true that the then Defence Minister and the air force leadership were 

kept out of the loop before the Prime Minister announced the deal from 

France in April, 2015?  My second question to him is: When did the Chief of 
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the Air Staff issue the Services Qualitative Requirement (SQR) for 36 Rafale?  

Please specify the date, month and year.  My next question is: When was 

the date of the Categorisation Committee meeting that discussed the SQR 

for 36 Rafale?  My last question is: When did the Defence Acquisition 

Council (DAC) approve the recommendations of the Categorisation 

Committee and certify the Acceptance of Necessity (AoN) for 36 Rafale? ये 

राष्� की सुरक्षा के �श्न हैं और इन सुरक्षा के �श्नों में �ष्टाचार का आरोप है। यह बात 

मैं खुद नहीं कह रहा हंू, आपके ही माननीय भतूपूवर् संसद सदस्य, �ी सु�मण्यम स्वामी 

जी ने इस बात पर �श्न िचह्न लगाया था। क्या राफेल के बारे में भी आप लोग हमें नहीं 

बताएंगे? �ष्टाचार का यह जो पूरा एक वातावरण बन गया है, अमृत पीने वालों का जो 

�ोनी कैिपटिलज् म़ आज इस देश में पनप रहा है, आप हमको उसके बारे में चच� तो 

करने दीिजए। सभापित महोदय, आप हमारे साथ इतना न्याय तो किरए।  

इसके बारे में दो-तीन बातें मैं और कहना चाहता हंू। एससी/एसटी की बड़ी बात 

हुई है, लेिकन �ाइबल सब-प्लान समाप्त, एससी कम्पोनेंट प्लान समाप्त और आप 

कहते हैं िक हमने एक एसटी को राष्�पित बना िदया! महामिहम भतूपूवर् राष्�पित 

कोिवन्द साहब शे�ूल्ड कास्ट थे, 0

∗ 

                                        
∗ Expunged as ordered by the Chair. 
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क्या पेसा कानून लागू हो गया? क्या �ाइबल सब-प्लान वापस आ जाएगा, यह बात हम 

जानना चाहते हैं।   

MR. CHAIRMAN: I think the hon. Member has made a reflection.  He needs 

to revisit it.   

SHRI DIGVIJAYA SINGH: Sorry.  I take my words back. I withdraw them.  I 

appeal to her to kindly look at this issue of restoring the Tribal Sub-Plan in 

the interest of the tribals.  Sir, Sonam Wangchuk supported BJP in the last 

elections.  He went on a hunger strike.  He was kept in house confinement.  

What was he asking for?  He was asking for the Sixth Schedule which is the 

right of the tribals.  It is part of the Constitution.  Why are you denying that?  

Will the hon. Prime Minister give the Sixth Schedule to the tribals of Ladakh?  

I demand that there should be Sixth Schedule and Fifth Schedule 

implementation throughout the country in all Scheduled Areas.   

(Contd. by KSK/2G)  

BKS-KSK/4.10/2G 

�ी िद�ग्वजय िंसह (�मागत) :  सर, अंत में, हमारे परम िम� �ी जावडेकर जी  

तेलंगाना की सभा में बोल रहे थे या यहां बोले थे, हम तय नहीं कर पाये। मैं इतना कहना 

चाहता हंू िक कश्मीर में हम लोग गये, वहां झंडा फहराया, हम बफर्  िगरते वक्त में  गये।  
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जावडेकर जी, मैं आपको बताना चाहता हंू िक जब हम लोग अनंतनाग पहंुचे, तो आपके 

पुिलस अफसरों ने हमें बताया िक हमको उम्मीद नहीं थी िक इतने लोग आ जाएगें, हमें 

लगता था िक शायद दो-तीन हजार लोग आएंगे, लेिकन वहां कश्मीर के 25 हजार  

लोग भारत जोड़ो या�ा के स्वागत के िलए खड़े थे। आपके �ारा यह कहा जा रहा है िक 

हमारा शासन ऐसा था, यिद आपका शासन ऐसा था, तो आप भी पदया�ा करके िदखा 

दीिजए, अिमत शाह जी और �धान मं�ी जी, आप भी पदया�ा करके िदखा दीिजए 

और अगर आपका शासन इतना ही अच्छा है, तो आप चुनाव क्यों नहीं कराते, आप 

चुनाव कराइये, आप चुनाव क्यों नहीं कराते? िदल्ली में जश्न हो गया, आप चुनाव 

कराकर िदखा दीिजए। बात वही है िक यह केवल भाषणबाज़ी है। धारा 370 का क्या 

असर है, आपकी भारतीय जनता पाट� के जो लोग जम्मू में रहते हैं, आप उनसे पूछ 

लीिजए। जो उनका जमीन पर हक था, जो उनका नौकरी पर हक था, वह आपने धारा 

370 हटाकर छीन िलया। आज वे रेस्टोरेशन ऑफ 35 ए की मांग करते हैं, इस बारे में 

िवचार करने की आवश्यकता है।  

 अपनी बात को कन्क्लूड करते हुए माननीय सभापित महोदय, मैं आपसे अनुरोध 

करना चाहता हंू िक जावडेकर जी ने कहा - सबका साथ, सबका िवकास, सबका 

िवश्वास और अब सबका �यास, लेिकन लगता नहीं है िक हालात इस तरह के हैं।  

 अंत में जो पैरा 81 है, "आइये, अपने लोकतं� को समृ� करते हुए हम उस वेद-

वाक्य को आत्मसात करें, िजसमें कहा गया है..., महोदय, मैं संस्कृत का ज्ञाता नहीं हंू। 

�ी सभापित : आगे आप देख लीिजए, मैंने पढ़ा है।  
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�ी िद�ग्वजय िंसह : मैं आपको इसका अथर् बता देता हंू - "हम सब एक साथ कदम से 

कदम िमलाकर चलें, हमारे संकल्प स्वरों में एकता का �वाह हो और हमारे अतं:करण 

एक-दूसरे से जुड़े हों।" यही भारत का संस्कार, संस्कृित और सनातन धमर् है, िजसे िक 

माननीय मोदी जी ने आज समाप्त करके रख िदया और इसीिलए भारत जोड़ो या�ा 

िनकाली गई थी िक भारत सबका है, हम सबका है और हम सब िमलकर रहना चाहते 

हैं, िहन्दू, मु�स्लम, िसख, ईसाई हम सबका भारत है, इसीिलए हम कहना चाहते हैं िक 

हमारी भारत जोड़ो या�ा में आप लोग भी शािमल होने से क्यों कतराते हैं, आप सब भी 

आकर भारत जोड़ो या�ा में शािमल होते, तािक यह देश मजबूत हो सके, धन्यवाद। 

(समाप्त) 

MR. CHAIRMAN:  Hon. Members, I am expunging the observations that 

were, in flow, imparted for the hon. President.  

SHRI DIGVIJAYA SINGH:  I have already withdrawn that.  

MR. CHAIRMAN:  Yes, I know.  I said, 'in flow'.   

SHRI DIGVIJAYA SINGH:   As I have already withdrawn that, you need not 

delete it.  There is a difference between withdrawal and deletion.   

MR. CHAIRMAN:  No, they were very severe, as a matter of fact.  They were 

very severe.  And, secondly, I share the anguish of many in the country that 

we created a history of sorts.  There have been walkouts.  There have been 

something in the House when the hon. President addresses the Joint 
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Session of the Parliament, but it was for the first time in our country that 

political parties proclaimed a boycott, and around the time, the hon. 

President was addressing, orchestrated campaign was going on.  

...(Interruptions)...  Let us have respect for the highest constitutional office 

in every sense of the term.  Now, Shri Derek O'Brien. ...(Interruptions)... 

SHRI DIGVIJAYA SINGH:  Sir, disruption is a normal parliamentary practice. 

...(Interruptions)... When Shri Arun Jaitley was the Leader of the 

Opposition, he had said that the disruption of the House is a normal 

parliamentary procedure.  ...(Interruptions)... 

MR. CHAIRMAN:  Hon. Member, I have carefully studied.  I will deliberate 

with you also.   In the entire history of this country, a proclaimed boycott of 

the President's Address has not taken place.  ...(Interruptions)... 

SHRI DIGVIJAYA SINGH:   Who has boycotted? ...(Interruptions)... 

MR. CHAIRMAN:  One second...(Interruptions)...  

SHRI DIGVIJAYA SINGH:  You have denied us the right to have a 

discussion under Rule 267. ....(Interruptions)...  This is the least we could 

do when we are participating. ...(Interruptions)... 
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MR. CHAIRMAN:  I have given a ruling...(Interruptions)...and you know it 

more than anyone else that it is binding. ...(Interruptions)...  Shri Derek 

O'Brien. ...(Interruptions)... 

SHRI DIGVIJAYA SINGH:  Sir, we have certainly not boycotted. 

...(Interruptions)... 

MR. CHAIRMAN:  Mr. Derek O'Brien. ...(Interruptions)... 

SHRI DIGVIJAYA SINGH:  Sir, we have objection to your remark.  We have 

not boycotted the President's Address. ...(Interruptions)... 

(Followed by 2H - GSP) 

GSP-PSV/2H/4.15 

MR. CHAIRMAN: Perhaps the hon. Member has not... 

AN HON. MEMBER: Understood. 

MR. CHAIRMAN: No, I will never say that.  Understanding of Mr. Digvijaya 

Singh is beyond question. 

SHRI DIGVIJAYA SINGH: Thank you, Sir. 

MR. CHAIRMAN: He has understood but perhaps not paid attention to what 

I said.  I said that two political parties... 

SHRI PRAMOD TIWARI: Who are they? 
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MR. CHAIRMAN: Two political parties announced boycott of the President's 

Address. 

SHRI JAIRAM RAMESH: What has that got to do with his speech?   

MR. CHAIRMAN: Can you take your seat? 

SHRI JAIRAM RAMESH: What has that got to do with his speech?   When 

they speak, you can raise this issue. 

MR. CHAIRMAN: Mr. Jairam Ramesh, I am reflecting on the respect that we 

need to pay to the hon. President.   

SHRI JAIRAM RAMESH:  We all do that. ...(Interruptions)... 

MR. CHAIRMAN: I do not want to ...(Interruptions)...  Please take your 

seat.  ...(Interruptions)... Take your seat.  ...(Interruptions)... Take your 

seat.  ...(Interruptions)... I think, something has to be done about the seat 

also.  Every time, you rise.  Don't do it. 

SHRI K.C. VENUGOPAL: What is this, Sir?  This is not fair. 

...(Interruptions)... 

SHRI JAIRAM RAMESH: What is this, Sir?  ...(Interruptions)... Especially, 

when the Chair is ...(Interruptions)... This is unfair.  ...(Interruptions)... I 

have never seen this happening. ...(Interruptions)... 



120 
Uncorrected/Not for publication-07.02.2023 

 
MR. CHAIRMAN: If you examine the Indian Constitution, you will find, 

Parliament consists of the President and the two Houses.  Since the hon. 

Member has said so, examine our Parliamentary proceedings and you will 

find it.   A proclaimed boycott and the kind of orchestrated campaign 

outside around the time the hon. President, first tribal woman to hold this 

high office, was addressing the Joint Session certainly cannot be 

countenanced.   And, what Shri Digvijaya Singh has done is that in a flow 

he immediately withdrew.  This is sublimity.  This is parliamentary 

experience.  We do not cling to issues that suddenly drop, and, therefore, I 

had to say that these remarks are expunged.  They need not be there.  Now, 

Shri Derek O'Brien.  You have twenty minutes. 

SHRI DEREK O'BRIEN (WEST BENGAL): Sir, three Members have spoken 

on the Motion of Thanks on the President's Address.  Of these three, two 

Members have been from the Ruling party.  They spoke for 92 minutes and 

the opposition interrupted them not once.  One Member has spoken from 

the Opposition for thirty minutes and his speech was interrupted seven 

times.   This is the statistics.  Leave that away.   

I am today on the Address by the President of India.  The first quote 

from this Address is the subject of the five-six minutes of my speech.  I 
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quote, "The long-felt urge to be rid of this scourge of mega scams and 

corruption".   The hon. President of India said this and we all know, as is the 

tradition, the President of India does not write the speeches, the 

Government writes this speech.  Let me say this with all honour to the 

President.   

 Let me start from the first issue 'mega scams'.  Sir, institutions have 

been weakened; ED, CBI, SEBI.  Here is a big scam happening; some say 

one lakh, two lakh, we are not getting into the number.   Will the 

Government of India use the draconian PMLA, the Prevention of Money 

Laundering Act?  Will they use it?  They use it to very efficiently to hound the 

opposition, to put Lookout Notices and even to topple Governments.  There 

is a big interesting statistics.  Till date, 5,422 money laundering cases have 

been registered and 98 per cent of them have been registered in the last 

nine years.  Interestingly, only one per cent, 25 people have been convicted 

by the ED.  You cannot have one rule for the opposition and your opponents 

and you cannot have other rule for your friends and cronies?  No Sir, you 

cannot. 
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 Now, let us come to LIC.  My previous speaker has done me a service. 

He has explained so much about LIC, SBI and the Adani story because a lot 

of money of the poor and the middle class is at risk. 

(Contd. by SK/2J) 

SK-VNK/2J/4.20 

SHRI DEREK O'BRIEN (contd.):  Whose job is this to be the watchdog?  It 

is the job of the Government and the institutions.  The point today is that this 

Government has weakened institutions consistently over the last 8-9 years.  

I can talk about Parliament; I can talk about RBI; I can talk about SEBI, 

everyone.  I only want to give you one example.  There is a Preamble which 

we all are familiar with, the great Preamble of our Constitution.  Sir, SEBI 

also has a preamble, and the SEBI preamble is mandated to protect the 

interests of investors and securities, to promote the development of the 

securities market and to regulate the securities market.   Why was SEBI 

sleeping?  Why the inaction?  I would urge this Government to read section 

11 (4) of SEBI.  You are very eager to put look out notices, the 98 per cent 

for your political notices.  Have you considered a look out notice in the last 

ten days?  Think about it.  Sir, these are big issues of corruption.  But on the 

Motion of Thanks, we can also talk about the not-so-well-known issues.   
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The BJP do write some good slogans.  We like those slogans.  A slogan is 

used by the Prime Minister is 'na khaoonga na khaane doonga'.  We need to 

ponder about this slogan, Sir.  I never thought the day when I would come 

from the Trinamool Congress and start quoting BJP slogans.  Let us now 

take other three-four scams.  Then we all be discussing the bigger one.  In 

Meghalaya, there is one smart meter scam, the second is rice scam and the 

third is police vehicle scam, and there are scams, scams, scams! The BJP 

is in the Government.  But one of the most interesting ones which we have 

found was the Assembly dome scam.  By these standards, it is only a small 

change, two-three hundred crores, chillar.  The Meghalaya Legislative 

Assembly, a BJP Government-ruled State, was constructed and the entire 

dome sadly crushed.  But the most interesting thing about this scam is this.  

Look at this partnership.  Guess who built the Meghalaya dome.  It is the 

Uttar Pradesh Nirman Nigam Ltd.  This is true federalism in the worst 

possible sense.  Who is responsible, Sir?   

 Now, let us come to another point.  Mr. Modi, the Prime Minister, was 

the Chief Minister.  We know that.  It hurts and pains me how a Chief 

Minister who became the Prime Minister can start the economic blockade of 

States, how he can be against the federalism, how he can squeeze the state 
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of funds.  Look at MNREGA.  In Bengal, it was a total of Rs. 10,153 crores.  

Now, they paid a few hundred crores.  MNREGA is now at a five years' low 

of 42 days work per household.  Many years ago, the current Prime Minister 

did not like MNREGA.  He called it a gadda khodne ka scheme.  Today, it is 

down to 42 days.  There is another issue about MNREGA.  This is a simple 

issue, a real issue, on the ground.  The Act made mandatory for officials to 

upload labourers' photographs twice a day.  That is completely impractical.  

Because the connectivity is low, the attendance will go low, and what will 

happen is that the Union Government will have to spend less money on 

MNREGA.  Sir, listen to the statistics.  If you take nine crore active workers 

who are working hundred days a year, the total expense will be three lakh 

crores of rupees.  Instead, Rs. 73,000 crores have been allocated by this 

Government.  There is so much to talk about how anti-federal this 

Government is.  Let us take the example of cess and surcharge.  At one 

time, the Union Government would take 10 per cent of cess and surcharge.  

Now, that number is 20 per cent.        

(Contd. by YSR/2K) 
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YSR-RK/4.25/2K 

SHRI DEREK O'BRIEN (Contd.):  Look at States' spend on education and 

health.  States are spending 60-80 per cent.  Not the Union.   

 Sir, another completely anti-constitutional story is a double-engine 

sarkar.   It is anti-constitutional.  You vote for me in this State because I am 

running the Centre.  It doesn't work, Sir.  This is anti-constitutional.  We are 

talking about diversity.  The last one on this is the borrowing to the State --  

3.5 per cent.  But look at the fine print -- 0.5 per cent has to be electricity 

reform.  That's the condition.   

 Sir, for all the complaints about price, the Opposition is saying 'price 

rise'.   Full cream milk has gone up by 33 per cent.  Toned milk has gone up 

by 36 per cent.  And the Opposition is saying price is going up, price is 

going up.  But they have been successful on a few selected share prices.  

That they have managed to take up.  The same story is with fuel prices.  

Two-wheeler prices jumped by 40 per cent. 

 Clause 2D at page 1 of the Rashtrapati's Address talks about women.  

Two crore women quit the work force in the last five years.  It talks about 

youth.  The youth don't want slogans.  Four crore people are unemployed 

today.  These are young people.   These are CMIE data, Sir.   
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 Sir, we talked about institutions.  I am on one of the great institutions 

which is being weakened.  And before I say anything about the institution I 

am all praise for those independent journalists, the young men and women, 

who despite all the pressures from the media owners are  still going and 

trying to do their very best for journalism.  There is an old Zulu proverb.  

Today, even the Opposition's voice is not amplified.  Media owners have 

their agenda.  There is an old Zulu proverb.  I think this is the first time a Zulu 

proverb is being quoted in Parliament.  Here is the problem with the media 

owners.  A dog with a bone in its mouth can't bark.  Enough said, Sir.  ... 

(Time-bell rings.)...  What is this bell going on? 

MR. CHAIRMAN:  Yes, 20 minutes.   

SHRI DEREK O'BRIEN:  Sir, it is ten minutes less.  ...(Interruptions)...     

MR. CHAIRMAN:  No.  ...(Interruptions)...  You started at 4.17. 

SHRI DEREK O'BRIEN:  Thank you, Sir.  I have 20 minutes.  And I have 

spoken for ten minutes.  

MR. CHAIRMAN: You have spoken for more than that.  Is it only your 

prerogative to make omissions?  It is mine also.   

SHRI DEREK O'BRIEN:  Sir, it's okay.  No problem.  

MR. CHAIRMAN:  I can equally correct.  ...(Interruptions)... 
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SHRI DEREK O'BRIEN: Sir, we all make mistakes.  ...(Interruptions)... 

MR. CHAIRMAN:  I can equally correct.  ...(Interruptions)...  We have an old 

relationship.  It goes back to West Bengal.  Go ahead. 

SHRI DEREK O'BRIEN:  Sir, give me a minute because breaking a 

flow...(Interruptions)... 

MR. CHAIRMAN:  You will get extra minute for it. 

SHRI DEREK O'BRIEN:  Sir, you know what breaking a flow is.  We didn't 

even once disturb anybody.  My old friend Prakash Javadekar made a good 

speech. 

MR. CHAIRMAN:  I can tell you sometimes ...(Interruptions)...  One second.  

Sometimes a speaker gets energized when he is interrupted.  And I know it 

out of personal experience.  He will bear me out.  The Chief Minister of 

Rajasthan, who happened to be the Chairman here, if he were in the 

Assembly, one interruption would mean twenty more minutes uninterrupted 

it would go.  So take the interruption as a recipe and nectar.  Go ahead.  Go 

ahead. 

SHRI DEREK O'BRIEN:  Sir, I am allergic to nectar or Amrit Kaal of any 

kind.  Sir, we were talking about the media.  And we have all respect for 

those journalists.  I was making a point because the media from a friendly 
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country, a public broadcaster from a friendly country wants to show 

something.  They have done some work based on research.  We know 

which documentary we are talking about.  There again, chapo.  In fact, 

today, I spoke about the media owners.  Look at the kind of journalism 

today we are coming up. I should not call it journalism.  It is media owners' 

reporting.  What is the big news after the Budget?  

(Contd. by VKK/2L) 

VKK-DS/2L/4.30 

SHRI DEREK O'BRIEN (Contd.): The big data point was, 124 times the 

Prime Minister banged the desk in Lok Sabha. Trinamool Congress are 

more on these figures; we want to give you some real numbers from 

MNREGA, from jobs, from SC/ST budget, etc.  But you are telling us that 

124 times desk was banged.   

 Sir, I come back to the Speech. It says, "Let us fulfil the oath of the 

Constitution." I want to read Article 25 of that Constitution.  It says that all 

persons are equally entitled to freedom of conscience and the right freely to 

profess, practise and propagate religion.  What is going on? And for too 

long, we have kept quiet. Why? Polarize or don't speak.  What is happening 

in the churches in Assam? Why have they been burnt in Meghalaya, in Uttar 



129 
Uncorrected/Not for publication-07.02.2023 

 
Pradesh and in Karnataka? You didn't even spare Mother Teresa when you 

shut the FCRA account.  So, read Article 25 of the Constitution.  In Jammu 

and Kashmir, bulldozing is happening there for the last so many weeks.   

There are 5-6 phrases which this Address does not contain.  Two of the 

BJP speakers were celebrating and it is good.  Congratulations to the lady 

Member from Nagaland. We are very happy to have you here.  She is the 

first lady MP from Nagaland.  The other one is the athlete, whom I never 

called by her name. I have made a deal with her that I would not call her by 

her name. I just call her 'legend' because she is a legend.  Why don't the 

lady from Nagaland and the legend ask this Government next week, if they 

so love women, to bring the Women's Reservation Bill in the Parliament.  

Bring it and we will pass it in two days' time.  I don't want to do Beti 

Bachao, Beti Padhao because then I will tell you what the Wrestling 

Federation and what your MPs do to the women.  Next, missing in the 

speech is the fuel price.  There is not a word about fuel price; not a word 

about inflation.  Then comes doubling farmers' income.  Keep repeating a 

lie!  At least, take the help of the Chief Minister of West Bengal. She 

promised to double farmers' income when she came to power in 2011.  She 

did it.  She made it treble.  Now, you shifted the goalpost and made it to 
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2027.  Then, about migrant workers' crisis, there is not even a line.  We 

warned you on demonetization.  You didn't only demonetize the currency; 

you demonied India and its migrant workers. And there is another phrase 

about which not a word is mentioned in the Address.  What happened? It is 

the smart cities.  There is not a single word.   

 Sir, now, I come to my last point today.  We have two other speakers. 

I quote from this one here, the last page of the Speech.  I quote, "A Bharat 

whose diversity is even more vivid and whose unity becomes even more 

unshakeable." These are powerful words in this Address.  In the last 23 

years since we have been here, it is the tradition of my Party that we speak 

strongly against the Government, but we never boycotted; I don't think any 

of us ever boycotted the President's Address.  So, please don't go there. 

And we don't ever move or press a motion on the President's Address.  We 

understand that the Government writes and the President speaks.  But 

listen to these powerful lines from the President's Address.  It says, "A 

Bharat whose diversity is even more vivid and whose unity becomes even 

more unshakeable." What no political party, not the Trinamool Congress, 

not my friends from DMK or CPM or Congress or Aam Aadmi Party or SP or 

BSP could do, somebody did.                                        (Contd. by BHS/2M) 
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BHS-MZ/2M/4.35 

SHRI DEREK O' BRIEN (Contd.):  I will read this line once.  All of us, what 

we could not do, somebody did and this is the crux.  "A Bharat whose 

diversity is even more vivid and whose unity becomes even more 

unshakeable."  These lines were turned into a film before these lines were 

written. Well done Siddharth Anand, well done India's biggest global 

ambassadors, well done those of you who made Pathaan.  What we could 

not do, Shah Rukh Khan and Dimple Kapadia and John Abraham have 

shown this country.  We learn from them.  I would tell this Government; 

don't mess with India's biggest global ambassadors.  (Time-bell rings.)  You 

asked them to boycott Bollywood.  They showed you one film with a 

beautiful message.  Thank you, Sir.  Thank you very much.  

…(Interruptions)…  Deepika Padukone; sorry!  …(Interruptions)…      

MR. CHAIRMAN:  I know.  …(Interruptions)…     

SHRI DEREK O' BRIEN: Sir, I said……(Interruptions)…   

MR. CHAIRMAN:  Corrected, corrected, corrected!  …(Interruptions)…   

SHRI DEREK O' BRIEN:  No, no.  …(Interruptions)…  Sir, this is very 

important.  …(Interruptions)…  I used to be a big fan of Dimple Kapadia.  I am 

still a big fan of Dimple Kapadia and Deepika.  On a serious note, all of us 
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here have a lot to learn because sometimes they get it so right and that was 

a powerful message.  Thank you, Sir, for giving me time today.  Thank you.  

(Ends) 

MR. CHAIRMAN:  Mr. Derek, the friendly country broadcaster, you referred 

to, could not find support from the Prime Minister of that friendly country.  

…(Interruptions)…  Shri Tiruchi Siva.  …(Interruptions)…  Yes, yes; you said 

so.  Sir, bear with my interventions.  They are not very long.   

SHRI TIRUCHI SIVA (Tamil Nadu):  Sir, Article 87 of the Constitution 

provides the two instances the hon. President will address both the Houses 

of Parliament.  One is after the General Election, the first Session and, after 

that, the first Session of every year.  Sir, the President's Speech is nothing 

but it highlights the Government's policy priorities and its plan for the 

upcoming year. As a convention, there is Motion of Thanks to the President 

for her Address to both the Houses of Parliament.  Along with that, I would 

like to thank her for having addressed and I would like to congratulate her for 

one reason.  She has read out the policy note of the Government without 

omitting, without deleting, without including anything to her wish. She has 

set a role model unlike what has happened in the State of Tamil Nadu, what 

the Executive Head of the State, the Governor has done.  The President has 
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read out the Speech as it was given to her.  So, she has set a very good role 

model and I would like to thank and congratulate her.   

Sir, it is nine years that this Government has come to power.  In one 

more year, they have to relook at what has happened and we too go back 

and see what all has happened.  What has been in this country and what is 

now in this country is a very big thing to compare.  What was diversity and 

inclusion is now adversity and exclusion.  Earlier, it was unity, and now, it is 

uniformity.  Federalism and secularism are eroded.  Free speech is 

undermined and dissent is criminalized.  In democracy, dissent is one of the 

basic features.  As Albert Camus, the French philosopher and Nobel 

Laureate has observed, democracy is not a law of the majority, it is the 

protection of the minority.  So many apprehensions are looming on the 

linguistic and religious minorities in this country.  These are not just 

accusations we are leveling against.  What have we experienced all these 

years?  This Government, to be very precise, I would say, is an embodiment 

of pro-rich policies and anti-poor activities. I would like to quote the 

President's Address; from point number 2.         

 

(Contd. by RL/2N)  
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RL-DN/4.40/2N 

SHRI TIRUCHI SIVA (CONTD.): Sir, it starts, "By 2047, we have to build a 

Bharat, which is self-reliant and also able to fulfill its humanitarian 

obligations.  A Bharat which has no poverty and where the middle class is 

also prosperous. A Bharat whose youth and women power will be at the 

forefront to give direction to the society and the nation, and whose youth are 

well ahead of time." What we understand from it is that we have not realized 

all these things in the past years.  We are celebrating, what you call that 

Amrit Kaal or something, 75th year of Independence. We have not realized it.  

The target is set for the next 25 years.  We boast that we are the 5th 

economic power in the world but the situation is that poverty is yet to be 

eradicated and the middle class is to be prosperous.  Humanitarian 

obligations are yet to be realized.  Let me say as to what all we have 

experienced in this Government.  Number one is that petrol and diesel 

prices were hiked by 78 times during this regime and 14 times only between 

this year.  The Government has earned a revenue of Rs. 8 lakh crore rupees 

between 2018 and 2021 only through petrol and diesel price hikes.  How was 

it spent?   Then, another thing comes. In a reply to an RTI which very clearly 

says that rupees two lakh crores' bad loans were waived off in 2020 and 
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2021.  The total write off of loans were over Rs. 11.6 lakhs and most of which 

are only during these 9 years.  We are basically an agricultural country.  For 

example, BJP in its manifesto promised that the income of the farmers 

would be doubled.  But, what has happened is that it has not doubled rather 

the price of DAP has increased from Rs. 1,200 to Rs. 1,350.  The price of 

urea has not increased but the quantity has been reduced from 50 

Kilograms to 45 Kilograms.  Sir, I am very sorry to say that we are all very 

much shocked at the incident, what happened in Turkey yesterday.  An un-

expected earthquake has taken away the lives of 4,500 people.  Of course, 

we all expressed our grief. But, in this country, in 2020 only, 5,579 farmers 

had committed suicides.  That is 15 farmers per day and we call ourselves 

an agricultural country.  This country withstood the economic recession in 

the past and even now only because of the agricultural sector and the public 

sector.  These two are targeted in this country.  All policies and all things 

that they are doing are in favour of only the pro-rich people, that is, the 

corporates.   India's reserves have fallen down from 633.6 billion dollars to 

545.6 billion dollars as of 16th September, 2022.  What all has been done;   

the Government has done all these things.  Another thing is inflation, which 

is very, very important.  In May, 2022, the Ministry of Finance released a 
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monthly review document which said that the inflation has lesser impact on 

the low income strata than that of the richest.  It was during that time that 

the inflation reached the highest of 7.95 per cent which is 95 months' high 

than ever before and the rupee valued depreciation, 80 rupees to a dollar.  

Any person who does not know even much economics know very well that 

the depreciation of value of the money directly impacts the inflation and the 

devastating ramifications will be felt only by the poor and the middle class.  

We felt it.  One more thing, Sir, which would be shocking is this.   

(CONTD. BY DC/2O) 

DC-PRB/2O/4.45 

SHRI TIRUCHI SIVA (CONTD.): Again, they say that our GDP is going high 

and all.  Forty  per cent of the wealth generated in this country is owned  by 

one per cent of the population and only three per cent of the wealth trickles 

down to 50 per cent of the population.  When the President's Address 

speaks much about women and youth, I would like to say, women 

population has increased--Dr. Laxman, who moved the Motion said very 

proudly and Mr. Javadekar, my friend, also mentioned about it--and I would 

like to add one more thing that the enrolment of women in higher education 

is more than men, that is, 27.9 per cent, but the women employment has 
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fallen down from 24 per cent to 18 per cent.  In the world, India constitutes 

more youth population where unemployment prevails more.  Another thing, 

as I would like to second my friend, Mr. Derek who said, quoting the 

President's Address, that the long felt urge to be rid of the scourge of mega 

scams and corruption in Government schemes is now being realized.  That 

is what everyone spoke and Mr. Digvijaya Singh also said. Sir, for the past 

three-four days, the Parliament did not function.  Of course, everyone felt, 

you felt very much for it.  It was not deliberate.  It is not our intention.  We 

want the Parliament to function smoothly and the responsibility does not lie 

only with the opposition benches, it is also with the Treasury benches.  Sir, 

you observed to the rules.  You told that our notices were not in order.  You 

asked me to come and meet you in your Chamber, I met you.  You gave me 

some directions.  Then I rectified and sent a notice.  I did not receive 

anything whether it was in form or not up to your expectation.  Sir, leave 

alone our notices and your rulings.  What is the Government doing?  Should 

they not take cognizance of a big industry company, that is, Adani which is 

being talked by the media, which is being discussed on TV, papers and 

everything? What is the Government doing?  Why should they not come 

forward?  When the situation is privatization, and liberalization, and it has 
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impacted India economically and morally, should not the Government come 

forward? What did we ask for?  It is a JPC, a joint parliamentary committee 

to go into the issue.  It is a process in the democracy.  Why are you not for 

it?  Why are you not able to do that?  So the Government is not coming 

forward.  He asked as to what the SEBI is doing and what the other 

agencies are doing.  That apart, it is the Government which has to come 

forward.  When we are asking for a JPC, they should have met you in the 

Chamber or coordinated with the opposition parties and said, "Yes, we can 

resolve the issue; let the Parliament sit." They cannot just go out and meet 

the media and say, "The opposition parties are eating tax-payers' money, 

they are not allowing the Parliament to run".  It is not the question of levelling 

accusations against us.  They should resolve the issue.  The country is very 

much concerned about what has happened because of one corporate, 

which is supposed to have been favoured many a time  by the Government.  

I think, if at all, we have to bring out something, it can be done only by an 

introspection into that by a JPC.  So, that has been happening here and 

now we are telling these number of things which are happening.  Sir, the 

Government has earned Rs. 4.86 lakh crores in three years by way of selling 

the public sector undertakings fully and partly.  It is Rs. 4.86 lakh crores.  
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What for?  Sir, the public sector undertakings are considered to be the 

temples of economy.  Why are you so much concerned?  I will give you two 

examples.  Yes, within my time, I will confine myself to it.  There are two 

things that have not come to limelight.  One is Videocon.  Videocon is a well-

known company which has become bankrupt, but it has 

borrowed...(Interruptions)... 

MR. CHAIRMAN: Hon. Members, please. ...(Interruptions)...  Hon. 

Members. ...(Interruptions)... 

SHRI TIRUCHI SIVA: I am talking about your Government.   

MR. CHAIRMAN: Please.  

SHRI TIRUCHI SIVA: Sir, they don't bother whatever we speak. They don't 

take Parliament into serious consideration.  They don't listen to us.  They 

don't bother what we say. ...(Interruptions)... This is the first ever 

experience in all these two decades' experience; a party which does not 

bother about the Parliament and the debates and the observations made by 

the opposition.   

(Contd. by DPS/2P) 
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DPS-GS/2P/4.50 

SHRI TIRUCHI SIVA (CONTD.):  How serious they are?  We are serious.  I 

don’t understand Hindi.  I listen to the translation and listen to what they 

speak.   

MR. CHAIRMAN:  Please confine to the subject.  

SHRI TIRUCHI SIVA: Sir, it has borrowed to the tune of Rs.65,000 crores 

from various banks.  So, it has become bankrupt.  There is no other go than 

to sell that organization and give to the banks.  The issue went to National 

Company Law Tribunal (NCLT) and it has adjudicated the case.  In what 

manner!  It has decided and said that it can be sold to a certain company.  If 

you want, I can tell the name.  It is the Twin Star Technologies, which is 

subsidiary company of Vedanta or some company.  That is not the concern.  

Do you know for how much?  Rs.3,000 crores!  It is Rs.65,000 crores of 

loans to the banks but the NCLT has told that it can be sold at Rs.3,000 

crores of rupees.  Who are the sufferers?  The banks.  If the banks suffer, 

either the Government should go to the rescue or the people will ultimately 

be paying for it.  Then, the banks appealed for it in NCLT (A), the appellate 

authority.  And, it is before them.  This is one thing.  It is about the private 

organization but the sufferers are the banks.  Sir, another one is the Central 
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Electronics Limited (CEL).  This is a very, very important one.  It earns a 

profit of Rs.730 crores per year.  This organization, CEL, earns a profit of 

Rs.730 crores per year and it has orders for more than Rs.1,500 crores.  It 

has been sold to a private company for just Rs.250 crores.  It has an 

infrastructure; it has an asset of more than Rs.440 crores; it pays a dividend 

profit to the Government of Rs.700 crores and it has orders also.  It is not 

like some other organizations or PSUs, that they suffer because of lack of 

orders.  It has orders for Rs.1,500 crores.  Why should it be sold?  That too 

at this rate!  Just for Rs.250 crores, Sir, and the company which bought this, 

has nothing to do with the electronics.  That is a strange thing.  It is only an 

interior decorator company which doesn’t know electronics.  Kindly 

enlighten us.  Let the Government tell us.  You are selling, coming to the 

rescue of a private organization and the banks are the sufferers.  And, now 

you are selling a profit making public sector organization, -- I don’t want to 

say, -- at a cost which is not at all acceptable.  So, they are victimizing.   Let 

me conclude my speech.  There is one small but interesting incident.  There 

is a college hostel where in the canteen, every day upma is being served to 

the students.   

SHRI JAIRAM RAMESH:   Sir, there is no Cabinet Minister in the House.  
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MR. CHAIRMAN:  Mr. Siva, conclude. 

SHRI TIRUCHI SIVA:  We are used to all this, Mr. Jairam Ramesh.  Sir, you 

are to protect us.  A Cabinet Minister must be here, some Cabinet Minister.  

In a college hostel, every day upma is being served.  The students get 

agitated.  They raise a hue and cry.  They said, 'we don’t want upma'.  The 

wardens find no other option.  He says, 'no, okay.  I will get your views.  You 

vote for what you want'.  And, Sir, that is very, very interesting.  Everyone 

must be interested because I should be perfect in the statistics.  The voting 

was counted.  Seven per cent of the students have voted for bread and 

omelette; thirteen per cent have voted for poori; eighteen per cent for aloo 

paratha; nineteen per cent for masala dosa; twenty per cent for idli and 

twenty-three per cent for upma.  Again, it was upma.  That is, Sir, 2019.   

(Contd. by KGG/2Q) 

KGG-LP/2Q/4.55 

SHRI TIRUCHI SIVA (contd.): Because all these students were not united 

and had different opinions, again Upma came to the canteen! For 2024, Sir, 

our leader Mr. Stalin is spearheading; we all have joined hands and 

discussed. All the students will come together and Upma will be out of the 

canteen. The only thing is, we have to come together and we are coming 
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together. Sir, enough of what we had from your side with what we suffered 

because of demonetization, how you deprived the States of their rights and 

took the GST decision as the people and the States have suffered, and how 

federalism has been affected! All your laws are either draconian, anti-

federal, anti-secular or anti-minority. Enough of the apprehensions of the 

linguistic and the religious minorities had in this country. When you are 

spending thousands of crores to enrich a language or to revive a language, 

Sanskrit, which is spoken or known only to a few thousands, you are 

victimizing classical languages like Tamil and other languages. Enough of 

everything.  

 Sir, 2024 will give a verdict. The franchise and the situation will be 

changing and it will be a federal one, protecting the secularism, upholding 

the constitutional values. The countdown of this Government has started.  

 Thank you very much, Sir. 

(Ends) 

MR. CHAIRMAN: Shri Sanjay Singh is not present; Dr. Sasmit Patra.  

...(Interruptions)... 

डा. स�स्मत पा�ा : माननीय सभापित महोदय, बीजू जनता दल की तरफ से और हमारे 

नेता, मुख्य मं�ी माननीय �ी नवीन पटनायक की तरफ से ..(व्यवधान)... 
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�ी जयराम रमेश : सभापित जी, यहाँ पर कैिबनेट मं�ी मौजूद नहीं हैं। ..(व्यवधान)... 

डा. स�स्मत पा�ा : सर, ऐसे नहीं बोल सकते हैं। ..(व्यवधान)...Sir, you have to 

reset my time. ...(Interruptions)... 

SHRI JAIRAM RAMESH: The House is not in order. ...(Interruptions)... The 

Cabinet Minister is also not here. ...(Interruptions)... 

MR. CHAIRMAN: Dr. Sasmit Patra, please.  

डा. स�स्मत पा�ा (ओिडशा) : माननीय सभापित महोदय, मैं अपनी पाट� बीजू जनता 

दल की तरफ से और मेरे नेता, मुख्य मं�ी माननीय �ी नवीन पटनायक की तरफ से 

राष्�पित के अिभभाषण पर धन्यवाद �स्ताव का समथर्न करते हुए अपने िवचार रखता 

हंू।  

मान्यवर, मेरा पहला यह िवषय है िक राष्�पित के अिभभाषण के पैरा�ाफ नं. 30 

पर माननीया राष्�पित जी ने एक बड़ा संुदर िवषय रखा है और यह मेरे िलए खास कर 

गवर् का िवषय भी है। मान्यवर, यह मेरे िलए गवर् का िवषय क्यों है? यह मेरे िलए गवर् का 

िवषय इसिलए है, क्योंिक ओिडशा की बेटी आज राष्�पित हैं, इसिलए यह ओिडशा का 

गवर् है, भारत का गवर् है, राष्� का गवर् है और हम सभी के िलए गवर् का िवषय है। 

माननीय राष्�पित महोदया ने बड़े संुदर तरीके से बोला है, “A major achievement of 

my Government has been the empowerment of women...”  और नारी श�क्त के 

बारे में कहा है। यह बहुत खूबसूरत िवषय है और मैं इस पर उनका समथर्न करता हंू। पर 

मान्यवर, जब नारी श�क्त की बात आती है, तो मेरे �दय में कहीं न कहीं एक सवाल 
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आता है िक आज िवमेन िरज़व�शन िबल कहाँ है? जब एक मिहला राष्�पित, राष्�पित 

भवन में हैं, तब वह िबल आज इस सदन में क्यों नहीं है? मान्यवर, दस साल बीत गए 

हैं, और िकतने साल चािहए होंगे? माननीया राष्�पित जी के होते हुए, पहली आिदवासी 

सं�दाय से आती हुई माननीया राष्�पित जी के होते हुए क्या हम मिहला आरक्षण िबल 

को पािरत नहीं कर सकते? मेरे िदल में यह सवाल है। मैं यह सोचता हंू और सरकार के 

सामने वह सवाल रखना चाहंूगा। इस सदन में जब भी मिहला आरक्षण िबल आएगा, तब 

बीजू जनता दल और मेरे नेता �ी नवीन पटनायक उसके समथर्न में सामने खड़े होंगे - 

मैं सदन को यह वादा, यह आश्वासन बीजू जनता दल की तरफ से देता हंू।  

 महोदय, मेरा दूसरा िवषय पैरा�ाफ 21 से है। महामिहम राष्�पित जी ने 

'�धानमं�ी गरीब कल्याण अ� योजना' के बारे में कहा है। यह बहुत खूबसूरत िवषय है। 

“I am happy that my government has decided to implement the PM Garib 

Kalyan Anna Yojana in line with the changing circumstances.”  मान्यवर, अगर 

'�धानमं�ी गरीब कल्याण अ� योजना' इतनी अच्छी थी, तो कें � सरकार ने इस साल 

'�धानमं�ी गरीब कल्याण अ� योजना' बंद क्यों कर दी? अब आप कहेंगे िक 

'�धानमं�ी गरीब कल्याण अ� योजना' तो चल रही है। मान्यवर, नेशनल फूड 

िसक्युिरटी एक्ट, जो 5 िकलो चावल का था, उसका नामकरण '�धानमं�ी गरीब 

कल्याण अ� योजना' कर िदया गया और जो 5 िकलो ज्यादा िदया जा रहा था, यानी 

टोटल 10 िकलो, वह 5 िकलो बंद कर  िदया गया है।                   (MKG/2R पर जारी) 
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MKG-SSS/5.00/2R 

डा. स�स्मत पा�ा (�मागत) : आज जब बोरी लेकर एक गरीब आदमी जाता है और 

जब वह पांच िकलो की जगह पर 10 िकलो मांगता है, बोलता है िक हमें दस िकलो 

दीिजए तो क्या जवाब होगा? मान्यवर, बीजू जनता दल की तरफ से और हमारे नेता 

नवीन पटनायक जी की तरफ से हमारी यह मांग रही है िक गरीब कल्याण अ� योजना 

को िफर से लागू िकया जाये।  

 महामिहम राष्�पित जी के पैरा�ाफ नं. 65 पर अभी आते हैं। उन्होंने कहा है: 

"After the formation of my Government, on an average, 11,000 houses were 

built every day for the poor in India, under the Awas Yojana." ‘�धान मं�ी 

आवास योजना’ बड़ी खूबसूरत योजना है। मान्यवर, हाउिंसग फॉर ऑल होना चािहए, 

सबको घर िमलना चािहए तो एक सवाल मेरे िदल में आ रहा है िक ओिडशा के सात 

लाख लोग आज उससे वंिचत क्यों हैं? आज ओिडशा के सात लाख लोग वेट कर रहे 

हैं, अपेक्षा में हैं िक हमें �धानमं�ी आवास योजना में घर िमलेगा, वह कब िमलेगा? क्या 

गरीबों का समथर्न नहीं होना चािहए, गरीबों का िवकास नहीं होना चािहए? जो कहा है, 

अच्छा कहा है िक हाउिंसग फॉर ऑल होना चािहए, तब ओिडशा के हर एक गरीब के 

िसर पर छत होनी चािहए। यह बात बीजू जनता दल और माननीय मुख्य मं�ी �ी नवीन 

पटनायक जी की हमेशा रही है िक जब तक ओिडशा में आिखरी छत नहीं लग जाये, 

तब तक हमारी यह िडमांड चलती रहेगी।  
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 अब िकसानों के िवषय पर आते हैं। पैरा�ाफ नं. 25 पर महामिहम राष्�पित जी ने 

बहुत सुन्दर बोला है: "Eleven crore small farmers of the country are also on the 

priority list of my Government." यह िकसानों के बारे में है। डेढ़ गुना एम.एस.पी. 

कहां गया, िकसानों की दोगुनी आय कहां गई, स्वामीनाथन कमीशन की िरपोटर् के बारे 

में क्या हुआ? पैडी �ोक्योरमेंट के बारे में जानकर आपको आश्चयर् होगा िक पारबॉइल्ड 

राइस जो वहां पर हम लोग खाते हैं, उसका �ोक्योरमेंट एफ.सी.आई. ने िबल्कुल बन्द 

कर िदया है। फूड स�ब्सडी में हमारा 14,000 �पया अभी भी पेंिंडग है। ये वास्तिवकताए ं

हैं, हम ज�र अच्छी-अच्छी बातें सुनना चाहते हैं और अच्छी-अच्छी बातें बोलना चाहते 

हैं, पर वास्तिवकताओं के बारे में भी चच� होनी चािहए, ओिडशा जैसे राज्य के बारे में भी 

चच� होनी चािहए। यह िकसानों के बारे में हमारी मांग रही है। 

 अब हम आिदवासी भाई-बहनों के बारे में आते हैं। महामिहम राष्�पित जी 

ओिडशा से आती हैं, हमारी आिदवासी बहन हैं और यह हमारे िलए गवर् का िवषय है। 

उन्होंने बहुत खूबसूरती से इस बारे में पैरा नं. 26 में कहा: "My Government has 

taken unprecedented decisions for the pride of the tribal communities." 

मान्यवर, बहुत खूबसूरत िवषय है, पर िपछले 40 सालों से 169 कम्युिनटीज़ ओिडशा में 

आज भी इन्तज़ार कर रही हैं िक कब उनको ओिडशा की एस.टी. िलस्ट में शािमल 

िकया जायेगा। मैं इस सरकार या उस सरकार पर कोई टीका-िटप्पणी नहीं कर रहा हंू, 

40 साल में कई सरकारें आईं, कई सरकारें गई,ं लेिकन ये जो 169 कम्युिनटीज़, 169 

सम्�दाय हैं, जो �ाइबल के हक से विंचत हैं, क्या उनको अिधकार नहीं िमलना चािहए, 
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जबिक यह कई बार िरकमंड हो चुका है, इस पर कई बार चच� और आलोचना हो चुकी 

है। आिदवासी सम्�दाय के हमारे भाई-बहन ओिडशा में हो, मंुडारी और भिूमज भाषा में 

बात करते हैं। िपछले 15-20 सालों से हमारी कंिसस्टेंटली िडमांड रही है िक उनको 

एट्थ शै�ूल ऑफ िद इंिडयन काँस्टी�ूशन में लाया जाये, लेिकन साल के बाद साल 

आ रहे हैं, चच� के बाद चच�ए ंहो रही हैं, लेिकन आज हमारे आिदवासी भाई-बहनों के 

िलए हमारा �दय रोता है तो हो, मंुडारी और भिूमज भाषा को भी इसमें शािमल करना 

चािहए। जैसे संथाली भाषा को आपने एट्थ शै�ूल में स्थान िदया है तो उनको क्यों 

नहीं िदया? उनको भी देना चािहए।  

 मान्यवर, तेंदु लीफ के ऊपर 18 �ितशत जी.एस.टी. लगाया गया है। माननीय 

मुख्य मं�ी �ी नवीन पटनायक जी बार-बार िच�ी िलख रहे हैं, कह रहे हैं िक इसे 

हटाइये, क्योंिक जो तेंदु प�ा उठाने जाता है, वह गरीब और आिदवासी भाई-बहन है, 

उसके पास मूलधन कुछ नहीं होता, वह केवल तेंदु प�े से अपना गुज़ारा करता है। अब 

18 �ितशत जी.एस.टी. लगाने के बाद उसके पास क्या रहेगा? क्या यह एक मु�ा नहीं 

है? इस पर सोचने की आवश्यकता है और मेरे नेता माननीय मुख्य मं�ी जी का यह 

आवेग है, इसिलए इस पर िवचार िकया जाये।  

 मान्यवर, मेरे बाद चार और स्पीकसर् हैं, समय कम है, मैं इतना ही कहकर अपनी 

बात खत्म क�ंगा िक ओिडशा इस पूरे भारतवषर् में एक ऐसा राज्य है, िजसके कोयले से 

पूरा देश चमकता है, िजसके खिनज से पूरा देश आगे बढ़ता है, िजसके 20,000 करोड़ 

हर साल देने से रेलव े की आमदनी बढ़ती है। हम बार-बार यह िडमांड कर रहे हैं, 
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माननीय मुख्य मं�ी �ी नवीन पटनायक जी यह िडमांड कर रहे हैं िक ओिडशा को 

स्पेशल फोकस स्टेट का दज� िदया जाये। इसका मतलब क्या है, साइक्लोन आता है 

तो हमारे घर टूटते हैं, हमारे खेत-खिलहान बरबाद होते हैं तो जब साइक्लोन आये या 

कोई भी िवपि� आये तो तीन साल के िलए 90:10 का जो शेयिंरग पैटनर् है, उसमें 

दीिजए, 60:40 या 50:50 में मत दीिजए।  

(एकेजी/2एस पर जारी) 

NBR-AKG/2S/5.05 

डा. स�स्मत पा�ा (�मागत) : यह मौिलक िवषय है।  सर, मेरे 8 िमनट्स कम्प्  लीट हो 

चुके हैं।  मैं आपके सामने िनवेदन करता हँू िक महामिहम राष्�पित जी के अिभभाषण 

का तो हम सब लोग समथर्न कर रहे हैं; व ेहमारे ओिडशा की बेटी हैं, यह हमारे िलए 

गवर् का िवषय है, पर साथ में ओिडशा का िवकास और इस देश के हर राज्य का िवकास 

होना चािहए।  आपका बहुत-बहुत धन्यवाद। 

(समाप्त) 

�ी सभापित : �ी िव. िवजयसाई रे�ी जी। 

SHRI V. VIJAYASAI REDDY (Andhra Pradesh): I thank you hon. Chairman, 

Sir.  On behalf of the people of Andhra Pradesh and our hon. Chief Minister, 

Shri Y.S. Jagan Mohan Reddy Garu, I thank the hon. President for her 

Address to both the Houses of Parliament and we support it. 
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 Sir, hon. President spoke about India at 100 and gave us a very 

optimistic view for the next 25 years and called it ‘Amrit Kaal.’  Sir, I would 

like to bring to your notice that the BJP Government should ensure that 

Amrit Kaal is not only to them but also for the States, especially those States 

which have been unjustly bifurcated with an ulterior motive. 

 Sir, I come to the Special Category Status – my friend, Mr. Jairam 

Ramesh is not there.  When the Special Category Status... 

MR. CHAIRMAN: He is here. 

SHRI V. VIJAYASAI REDDY: Yes.  He is very important.  He is responsible 

for everything. 

SHRI JAIRAM RAMESH: Sir, he must have said something. 

MR. CHAIRMAN: No, no.  He was referring to your name and you just 

walked in; a perfect timing. Go ahead, Mr. Reddy. 

SHRI V. VIJAYASAI REDDY: Sir, the Special Category Status... 

SHRI JAIRAM RAMESH: Sir, he must have said ‘unjust bifurcation of 

Andhra Pradesh.’  He must have said, ‘unjust bifurcation.’ 

SHRI V. VIJAYASAI REDDY: He has agreed to it several times. 

MR. CHAIRMAN: No.  We must appreciate his sharpness of anticipation.  

He was not here.  He anticipates well. 
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SHRI V. VIJAYASAI REDDY: Sir, the Special Category Status was 

promised in 2014 when the Congress Party was in power and the BJP was 

in opposition.  The Bill was passed by closing the doors of the Lok Sabha 

and there was discussion in the Rajya Sabha.  Hon. Venkaiah Naiduji was in 

the opposition.  And, when there was a demand that the Special Category 

Status should be for a period of five years, Venkaiah Naiduji had demanded, 

being in the opposition BJP Benches, it is not for five years, but it should be 

for ten years.  And, the Congress Party also agreed to that.  The President 

at that time was Shri Pranab Mukherjee and the Chairman of the Rajya 

Sabha was Dr. Hamid Ansariji.  Now, they are not there and then Venkaiah 

Naiduji had come.  Now, you are the Chairman and Vice-President of the 

country and also new President has come, but the position of Andhra 

Pradesh remains the same. There is no change.  And, there is no Special 

Category Status. They have conveniently forgotten.  The BJP also has 

conveniently forgotten by leaving the State of Andhra Pradesh in lurch.   

 Sir, you being the Chairman of the Rajya Sabha, I request you one 

thing.  It is very important that the then Prime Minister of this country, Dr. 

Manmohan Singhji, on the floor of this House – Rameshji was present – 
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assured that the Special Category Status would be granted and it was also 

recorded by the Secretary-General. 

MR. CHAIRMAN: What is your request to me? 

SHRI V. VIJAYASAI REDDY: I am addressing you only. 

MR. CHAIRMAN: Indicate it categorically and mention the rule under which 

you are saying so. 

SHRI V. VIJAYASAI REDDY: Sir, the assurance was registered.  It was 

recorded.  And, I wanted to know what has happened to that assurance.  I 

also wanted to know what the Committee on Assurances is doing on that.  

Nothing!  Sir, nobody is able to ensure it till now!  Sir, as the Chairman of the 

Rajya Sabha, being in the Chair, I request your goodself that the assurance 

given by the then hon. Prime Minister should be implemented in letter and 

spirit, because the sovereign Government is a continuous entity, a 

continuous body.  Parties may come to power and parties may go.  Mr. 

Jairam Rameshji may be here as a Member of Parliament today and I also 

may be Member of Parliament today.  But, I may not be an MP for the next 

year or next term.  He may also not be an MP for the next term. 

(FOLLOWED BY USY/2T) 
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USY/2T/5.10 

MR. CHAIRMAN:  Let us wish that you all will be back.  ...(Interruptions)... 

Let us think positively.  ...(Interruptions)...  

SHRI V. VIJAYASAI REDDY: Sir, now the BJP is in power.  It does not 

mean that the BJP will remain in power for forever.  ...(Interruptions)...  The 

BJP may go like the Congress Party.  The Congress Party had made this 

promise, but it never fulfilled its promise.  So, from the Treasury Benches, 

they have gone to the Opposition Benches for the same reason.  

...(Interruptions)...  I am not supporting.  I am criticizing BJP.  

...(Interruptions)... I am criticizing BJP.  ...(Interruptions)...  Sir, the lack of 

Special Category Status for Andhra Pradesh is a combined failure of the 

Congress Party and the BJP. ...(Interruptions)... Both are responsible for 

the pathetic state of Andhra Pradesh.  It was unjustified bifurcation.  

Injustice has been done to the people of Andhra Pradesh by both the parties 

– the BJP as well as the Congress party.  That is the reason that in 2014 

elections, the Congress Party, with just one per cent vote share, was wiped 

out in Andhra Pradesh.  Similarly, the BJP had got just 0.5 per cent vote 

share.  This was the judgement that the people of Andhra Pradesh had 

given to both the national parties.   
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 Sir, our job, as a ruling party in Andhra Pradesh, is not to forget the 

promises that had been made by both the national parties.  We continuously 

remind them and fight ad nauseam for the Special Category status.  We will 

not allow the issue to be put on the backburner.  The BJP says that it is a 

history now.  We will not allow it to go to the history.  We will continue 

fighting for the Special Category status.  It is the right of the people of 

Andhra Pradesh.  And, we shall have it.  We will ensure that we get the 

Special Category Status.   

 Sir, next is the issue of capital.  Why to have two capitals or three 

capitals?  The objective is decentralization.  There should not be 

concentration of power.  All the regions of the State should be developed at 

par with other regions.  There should not be underdevelopment of any 

region, as compared to other regions.  Unfortunately, through judicial 

overreach, I am emphasizing it, the people of Andhra Pradesh are being 

denied the benefit of decentralization of development.  ...(Interruptions)...  

MR. CHAIRMAN:  Hon. Member, we must be extremely careful 

...(Interruptions)...  

SHRI V. VIJAYASAI REDDY:  I am very much careful, Sir.  What I have 

stated is ...(Interruptions)...  
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MR. CHAIRMAN: Then, please authenticate it.  ...(Interruptions)... What 

kind of judicial overreach you are referring to?  ...(Interruptions)... I am very 

firm that our three institutions – Judiciary, Legislature and Executive – must 

act in tandem and togetherness.  ...(Interruptions)...  

SHRI V. VIJAYASAI REDDY:  I am coming to that point, Sir.  

...(Interruptions)...  

MR. CHAIRMAN:  If you say that because of judicial overreach 

...(Interruptions)... It is, in some sense, stigmatic also.  ...(Interruptions)...  

So, please substantiate it.  On what premise, with what judgement of the 

Judiciary you are making this reflection.  ...(Interruptions)...  

SHRI V. VIJAYASAI REDDY:  Sir, the matter is sub judice.  And, I will come 

to that point.  On Constitution basis ...(Interruptions)...  

MR. CHAIRMAN:  But, you authenticate it by placing the document on 

record.  ...(Interruptions)...  

SHRI V. VIJAYASAI REDDY:  I am coming to that point, Sir. I am coming to 

that.  There are four points in that.  I will explain all four of them.  And, that is 

the reason.  ...(Interruptions)...  

MR. CHAIRMAN:  But, what is the document?  ...(Interruptions)...  
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SHRI V. VIJAYASAI REDDY: I will submit to you, Sir.  ...(Interruptions)... 

What is the basis on which it has been challenged, I will come to that.  I will 

address it.  ...(Interruptions)...  

MR. CHAIRMAN:  Hon. Member, let me make myself clear.  All I am 

indicating is that during your address, you had referred to the judicial 

overreach as the cause. ...(Interruptions)...   

SHRI V. VIJAYASAI REDDY:  Yes, Sir. ...(Interruptions)...  

MR. CHAIRMAN:  Now, I call upon you to lay that document, duly 

authenticated, on the Table of the House, which can substantiate your 

assertion that this happened because of the judicial overreach.  

...(Interruptions)...  

SHRI V. VIJAYASAI REDDY:  Sir, one Public Interest Litigation has been 

filed by somebody saying that the State is not empowered to decide where 

the capital of the State should be located.   I will come to that PIL.  And, it 

has been adjudicated by the High Court.  Now, it is pending before the 

Supreme Court, which is likely to come up for hearing in the next few days.   

 There are four points, which I would like to bring to your notice.  As 

per Article 154, read with Article 163, the executive power of the State rests 

with the Government.       (Contd. by 2u – PK) 
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PK-BKS/2U/5.15 

SHRI V. VIJAYASAI REDDY (CONTD.):  The power to decide the capital, 

capital city, is purely an executive matter falling solely within the… 

MR. CHAIRMAN: Are  you reading Article 154? 

SHRI V. VIJAYASAI REDDY:  Yes, Sir,   Article 154 read with Article 163. 

Please refer to that, Sir. It is purely a State subject and State can decide 

which city should be the capital and where the capital is to be located.   

MR. CHAIRMAN: Hon. Member, Article 154  has not been correctly quoted 

by you.  

SHRI V. VIJAYASAI REDDY: Yes, Sir.  

MR. CHAIRMAN: It has not been correctly quoted.  

SHRI V. VIJAYASAI REDDY: Sir, Article 154 and Article 163. 

MR. CHAIRMAN: No. You have not correctly quoted Article 154. 

SHRI V. VIJAYASAI REDDY: Sir, Article 154 read with Article 163. 

Sir, allow me to speak; otherwise, deduct the time what you are taking from 

mine.  It is an executive matter falling solely within the domain of the State 

Government.  Neither the Central Government nor  the Judiciary can 

encroach upon the State powers  that are vested with the State Government 

by virtue of the Constitution.  Then, coming to the Directive Principles of 
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State Policy, Article 38 instructs the States to remove the regional 

inequalities within the State.   We have decided, our Government has 

decided to have judicial capital on one side and executive capital on one 

side.   In fact, the Home Ministry, the hon. Home Minister,  in a reply to the 

Lok Sabha Question, on 4th February, 2020, stated that it is for the State to 

decide the capital within its territory, whichever is the territory.  Where  their 

capital is to be located, it is for the State Government to decide.  So, the 

Central Government is very clear on that.   Hence, the Centre has also 

endorsed the validity of this judicial capital and also the executive capital.   

Sir, why to discriminate Andhra Pradesh?  Jairam Rameshji,  please answer 

this.  ..(Interruptions)..   Take Uttar Pradesh.   What is the capital of Uttar 

Pradesh?  It is Lucknow.   Where is the High Court located?   It is Allahabad.    

What about Chhattisgarh?   What is the capital of Chhattisgarh?   It is 

Raipur.  Where is the High Court located?  It is Bilaspur.   Why to 

discriminate Andhra Pradesh?  I can very well compare Andhra Pradesh with 

that of the other States which have been following the dual capital system.    

There are three capitals.   

 Coming to the metro,  in the Address by the hon. President, Madam 

has stated…   Sir, you have given me 20 minutes; only 12 minutes are over.   
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In Madam’s Address,  the President has stated that the metro network 

increased  more than three times  in the past eight years, with  metro 

projects underway, say, 27 projects.   Sir, I would like to mention about the 

budgetary allocation.  They have given  budgetary allocation for Bengaluru 

metro.  We appreciate it.  There is a 20 per cent contribution from the 

Central Government for Bengaluru metro.   We are not objecting;  we really 

appreciate it.   When it comes to Andhra Pradesh,  why this step-motherly 

treatment to Andhra Pradesh?  ….(Interruptions)…. 

SHRI G.V.L. NARASIMHA RAO: Sir,…(Interruptions)…  

SHRI V. VIJAYASAI REDDY :  Please, I am not yielding to you. 

…(Interruptions)..  Shri G.V.L. Narasimha Rao has no right to intervene 

unless I allow him.   When it comes to Andhra Pradesh Vizag 

metro….(Interruptions)…  I can also  disrupt you when you are speaking. 

MR. CHAIRMAN: Hon. Members, please observe decorum.  

SHRI V. VIJAYASAI REDDY:  G.V.L. Narasimha Raoji, I know what interest 

you have.  Don’t  disturb me.  

MR. CHAIRMAN:   Please address the Chair. 

SHRI V. VIJAYASAI REDDY :  When it comes to Andhra Pradesh, no point 

of order, Sir.   At this point of time, no point of order.   Sir, when it comes to 
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Andhra Pradesh, Vizag metro is not being funded by the Centre.    The 

Centre is giving step-motherly treatment for Vizag.  …(Interruptions)…  

SHRI G.V.L. NARASIMHA RAO: Sir, I have a point of order.  

SHRI V. VIJAYASAI REDDY:  Jairam Rameshji, who has… 

MR. CHAIRMAN:  One second, he has a point of order.  Let us listen to him. 

SHRI V. VIJAYASAI REDDY:  What is the Rule? 

MR. CHAIRMAN: I am asking him.   Under which Rule?  Please indicate the 

rule under which you are raising  a point of order. 

SHRI G.V.L. NARASIMHA RAO: Sir, first is, Rule 238, sub-rule (ii). 

One is, he is making a personal charge against me.  He has said, “I know 

what interest you have”.    I have no interest; so, he should substantiate or 

apologise.  Secondly….(Interruptions)… 

MR. CHAIRMAN: Please sit down. 

(Followed by PB/2W) 

PB-PSV/2W/5.20 

SHRI V. VIJAYASAI REDDY: Sir, I stand by my allegation. There is nothing 

to hide. I stand by my allegation. ...(Interruptions)... 

 Sir, when it comes to Andhra Pradesh, I can assertively say that BJP is 

giving it a step-motherly treatment. I will tell you the reason. Sir, Jairam 
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Rameshji, who claimed that he had drafted the A.P. Reorganization ... 

...(Interruptions)... He told me that he had authored the A.P. Reorganization 

Act.  

MR. CHAIRMAN:  No, he told you. But has he really authored it? 

...(Interruptions)... This is between two of you. ...(Interruptions)...  

SHRI V. VIJAYASAI REDDY: Sir, kindly refer to Schedule 13 and Point No. 

12 of A.P. Reorganization Act.  

MR. CHAIRMAN:  But your premise is wrong. He doesn't concede, and he 

tells you that he authored it.  

SHRI V. VIJAYASAI REDDY: Sir, he told me that he had authored it; and if 

he is going back on his words, I don't know. ...(Interruptions)...  

MR. CHAIRMAN: Be extra careful with Shri Jairam Ramesh.   

...(Interruptions)...  

SHRI V. VIJAYASAI REDDY: Sir, Schedule 13, Point No. 12 of A.P. 

Reorganization Act, which has been authored by the Congress Party, talked 

not just about Vizag Metro, it talked about the Vijayawada-Guntur-Tenali 

Metro, Urban Development Authority.  It is an enactment. So, nobody can 

object, nobody can deny it.  GVL cannot deny it.  Sir, I am telling you.  It is a 

statutory obligation on the part of the BJP Government to implement 
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whatever decisions they have taken because Government is a continuous 

body, continuous entity, sovereign entity.   

 Sir, Vizag Metro is not being funded by the Central Government.  As 

they are giving 20 per cent to other States, I request the Central Government 

to give even 20 per cent of the project cost which the State Government has 

submitted for 76.9 kilometres metro facility at the rate of 20 per cent. 

...(Time-bell)...  

 Sir, you have given twenty minutes.  

MR. CHAIRMAN:  No, I have not given. You can take the entire 26 minutes, 

if you want, for your party.  

SHRI V. VIJAYASAI REDDY:  Yes, Sir.   

MR. CHAIRMAN: Fine. Go ahead. Go ahead.  

SHRI V. VIJAYASAI REDDY: I am going to utilize it.  

MR. CHAIRMAN: Go ahead.  

SHRI V. VIJAYASAI REDDY: Yes, Sir.  I have a lot more things to say about 

Congress Party and BJP. ...(Interruptions)...  

MR. CHAIRMAN:  You have twenty-six minutes. ...(Interruptions)...  

SHRI V. VIJAYASAI REDDY:  No. no. ...(Interruptions)... He is my friend.  
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Sir, for the first time, there is mounting trade deficit, which is very, very 

important. Now, my Andhra issues have gone.  I am coming to the national 

issues.  

 The first is trade deficit. For the first time in the history, the India's 

trade deficit has ballooned to 191 billion in Financial Year, 2022, an 

astronomical 86 per cent increase over the previous year.  Sir, for the 

current fiscal year, between April to December, the trade deficit reached 118 

billion, which is double of the last year's figure, a comparison of same 

period, Sir.  

 The question now is, why do these numbers matter and why is this a 

matter of concern to India and to the people of India? Sir, one-fifth of the 

India's GDP is on account of exports. But the rising imports, apart from  

exports, have hampered the GDP growth.  Secondly, Sir, while the exports 

have shown the growth of 45 per cent, the imports have shown the growth 

of 55 per cent.  It means, imports are much higher than the exports. Sir, also 

the import-to-GDP-ratio is 24 per cent, much higher than export-to-GDP-

ratio, which is 21 per cent. These figures are really alarming. Also, Sir, this 

means that export-driven growth in GDP is being negated, offset, by the 

rising imports, which the Government of India should take into cognizance, 
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and appropriate steps have to be taken in this regard. Sir, what is the 

factor? Why is it a cause of concern?  Sir, it is the Chinese factor. The reality 

is that much of these imports are coming from China.  For the first time, 

India's trade deficit with China crossed 100 billion mark in 2022, an increase 

of 45 per cent in 2021, and 20 per cent of India's imports are from China 

alone.  

(Contd. by 2x/SKC)   

SKC-VNK/2X/5.25 

SHRI V. VIJAYASAI REDDY (contd.):  China accounts for 40 per cent of 

India's total trade deficit.  Of the total trade deficit, 40 per cent trade deficit 

is on account of imports from China.  

Sir, I now come to rising unemployment.  Hon. Member from BJP 

spoke about employment.  I would like to place some facts before your 

good self, Sir.  One is the huge mismatch between our working age 

population and actual labour force.  The working age population and the 

rate of actual labour force participation is very important and it is a measure 

that needs to be taken into consideration.  The total working age population 

is 65 per cent and the labour force participation is 42 per cent. Where is 65 

per cent and where is 42 per cent? Every year one crore people enter the 
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working age population but only 42 lakhs actually enter the labour force and 

thus, just 42 per cent contribute to the economy.  This is really alarming.  Let 

us compare that with other countries.  In Vietnam, it is 74 per cent, China, 

68 per cent and Bangladesh, 57 per cent, whereas in India it is 42 per cent.  

Even aging countries, including Germany and Japan, at 63 per cent and 62 

per cent, are doing well.  The current GDP growth of seven per cent, as 

given by Madam Finance Minister, is definitely not sufficient to create 

enough jobs to absorb the lakhs of youth who enter the labour market every 

year.  The Government's response is definitely not encouraging on this 

issue.  I differ with the hon. Member who seconded the Motion.  To give 

some examples, the budgetary allocation for NREGA has been slashed by 

33 per cent.  One in every four Central Government jobs remains vacant with 

total vacancies nearing ten lakhs.  He talked about the ten lakh vacancies, 

but he has not offered any solution.  A very, very important point -- India still 

does not have a national employment policy.  Where is the policy to fill up 

these ten lakh vacancies?  Let the BJP explain to this august House, what 

the policy of filling up the vacancies is. 

SHRI BINOY VISWAM:  Let them explain. 
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SHRI V. VIJAYASAI REDDY:  Sir, let me now talk about declining women 

safety.  Mr. Derek spoke about women's reservation.  We too agree with 

that.  Let the Government bring legislation for women's reservation.  We will 

support the Women Reservation Bill.  Sir, in the Presidential Address, the 

hon. President has addressed women.  She has mentioned women 20 times 

with heavy emphasis on naari shakti and women's empowerment, but there 

is no mention about naari suraksha or women's safety.  This is very, very 

important.  More than four lakh crimes against women were reported, the 

highest in the past six years.  The National Commission for Women received 

about 31,000 cases of crime against women, the highest in the last eight 

years.  Even the justice system is failing women.  The pendency of cases 

involving crimes against women has reached 95 per cent while the 

conviction rate is only 26 per cent.  This highlights the need to have more 

women Judges in our judiciary. Not just in the Legislature, we also need 

reservation for women in the Judiciary.  More women Judges ought to be 

there.  There is a strong need to reserve posts for women at all levels in the 

Judiciary.  One important point -- we have had women Presidents, women 

Prime Ministers and women Speakers, but we still don't have a woman CJI. 

This is the state of women in this country.  (CONTD. BY HK/2Y) 
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HK-RK/2Y/5.30 

SHRI V. VIJAYASAI REDDY (Contd.): This is the state of affairs of women 

in this country.  My last point is on the Backward Classes, which is very 

important.  Even after 75 years of Independence, Backward Classes have 

been striving hard to have equal opportunity and also for socio-economic 

upliftment.  In this country, almost 50 per cent of the population belong to 

the backward communities.  In fact, our Chief Minister, Y.S. Jagan Mohan 

Reddy Garu, believes that there has to be reservation in proportion of 

population for Backward Classes.  It means that Backward Classes should 

be given 50 per cent reservation, whether it is in accordance with the 

judgement of the Supreme Court or our policy to have reservation for 

Backward Classes in proportion of population.  There is no caste census.  

Caste enumeration is very important.  Last time, it was done in 1931.  In fact, 

YSRCP is in favour of caste economic census because the data is very 

important to decide the benefits that are to be conferred on the Backward 

Classes.  So far, there is no reservation for Backward Classes except the 27 

per cent in the States.  At par with the Scheduled Castes and the Scheduled 

Tribes, the Backward Classes also should be given constitutional legality for 
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reservation.  With these words, I support the President's Address.  I am 

thankful to you, Sir, for the opportunity you have given.  Thank you. 

(Ends) 

MR. CHAIRMAN: Dr. K. Keshava Rao; not present.  Prof. Manoj Kumar Jha.  

PROF. MANOJ KUMAR JHA:  Sir, I will speak tomorrow.  I have given a 

note.   

MR. CHAIRMAN:  Dr. John Brittas. 

DR. JOHN BRITTAS (Kerala): Thank you, Sir.  I have respect for the hon. 

President but also I sympathise with her because she had to speak on 

behalf of this Government which has fudged on multiple fronts.  There is one 

issue which is raging the country, but that is a holy cow for many of us.  Of 

course, cow, gau mata, will be trumpeting.  But there is a bigger cow, holy 

cow, in this country who is none other than Adani.  You don't want us to 

discuss Adani, the fiasco, the scandal that is rocking the entire world.  I 

gave three amendments with regard to this great episode.  None of these 

amendments were accepted.  Unfortunately, let me submit that similar 

amendments moved in the Lok Sabha were co-opted and admitted.  Is this 

body away from discussing those cardinal issues affecting the economy, 

affecting the integrity of this nation and affecting the goodwill of this great 
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country?  I would charge this Government.  For the first time in the history of 

India, this Government is using patriotism and nationalism for protecting 

black money.  That is the charge I am going to make.  They are making this 

as a shield.  Can you imagine that a CFO of a company, in the backdrop of 

National Flag, talking about the nationalism that his company needs to be 

protected in the name of patriotism?  Can you ever imagine it in this 

country?  Please understand that the gentleman who spoke about the 

nationalism is an Australian citizen, not even Indian citizen. 

(Contd. by KSK/2Z) 

KSK/DS/5.35/2Z 

DR. JOHN BRITTAS (CONTD.):   Sir, on this Hindenburg issue, I am sure 

that if at all Javadekarji had advised Adani, he would have bought 

Hindenburg rather than NDTV.  He should have gone by his advice.  

Javadekarji is out of the Cabinet now.  He no longer advises these people.  I 

am sure about it.  But, this is not a new thing.  Please don't think that 

Hindenburg revelation is a new thing.  Before that, since 2016 onwards, 

there have been three exposes.  You are a legal luminary, Sir.  There have 

been three exposes - Panama Papers, Paradise Papers and Pandora 

Papers.  In two of these papers, which dealt with the shell companies, which 



170 
Uncorrected/Not for publication - 07.02.2023 

 
dealt with black money, there was explicit reference to a gentleman 

associated with Adani.   What did they do?  जावडेकर जी, आपने क्या िकया है?  

आपने इस मोशन को सपोटर् करते हुए यहाँ एक घंटा भाषण िदया है।  See, you came 

to power in the name of curbing black money.  आपने जुमला िदया है।  आपने 

क्या बोला है?  आपने वादा िकया है that you will put Rs.15 lakhs in the accounts 

of the Indian citizens. क्या ऐसा हुआ है?  And, I will tell you that as per the 

latest statistics, the black money stashed in the Swiss Banks has doubled in 

eight years' time.  So, now, if at all you want to fulfil your promise, please 

put Rs.30 lakhs in the account of each Indian.   

 I have an analogy.  I am seriously telling you.  I hope that the Congress 

Members would not take objection to it.  During the 1980s, there was a 

Government which came to power with three-fourth majority, but the so-

called charges of a nexus between a business house and the then 

Government was a Waterloo for that Government.   History is going to replay 

again.  They should actually read the writing on the wall.  Mr. Adani is going 

to take them down.  Please take corrective steps.  Even for little less than 

two crore rupees, there was an investigation by a Judge in 1957.  Think 

about the LIC shares in Mudra.  We have a great history of ensuring 

transparency and accountability in this country.  Why is this Government 
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shying away, running away, from the genuine demand of a JPC?  I ask 

Javadekarji as to why they are not instituting an inquiry.   

Nowadays, Javadekarji is seen in Kerala.  I am sure that his chappal 

will be worn out.  उनको केरल से पाँच सीट्स चािहए।  There should be limit to 

this greed.  He is behaving like Adani there.  यह �ीड है।   Sir, I will tell you 

one thing.  He is attacking the Christians, Muslims here and then he is 

conducting outreach in Kerala, 'outreach'!  वह आउटरीच क्या है? He is 

climbing stairs of Bishop's house in Kerala.  उनके िडप्टी राधा मोहन दास 

अ�वाल हैं। ...(व्यवधान)...  ये मेरे जीजा जी हैं। I am sure that nothing is going to 

happen.  First of all, they should apologise to Kerala.  आप लोगों ने केरल की 

िकतनी बदनामी की!   They have even called Kerala as Somalia.  They called 

Kerala a hotbed of terrorism.  We will never ever lampoon a State.  (Time-

bell rings.) 

SHRI JAIRAM RAMESH:  Who said it? 

DR. JOHN BRITTAS:  The Prime Minister said it.   Just because three-four 

of those people, who have looted the banks and went out of this country, 

are Gujaratis, will we ever insult a State like Gujarat?  We will never do that.  

We consider Gujarat as a State which has contributed to the great freedom 

movement.    (Time-bell rings.)  Sir, I have two more minutes.  
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MR. CHAIRMAN:  No. 

DR. JOHN BRITTAS:  Sir, my leader has told me to speak for two more 

minutes.   They want to tweak the history of Kerala.  They want to even 

replace Mahabali, who was the Maharaja of equality and peace, with 

Vamana.  They want to even tweak culture of Kerala.  Do they think that they 

can survive there?  Not even an inch of space will be yielded to Javadekarji.  

He should buy two pairs of chappal again and come to Kerala.  कुछ नहीं 

होगा।  

(3ए/जीएसपी पर जारी) 

GSP-MZ/5.40/3A 

डा. जॉन ि�टास (�मागत): कुछ नहीं होगा I Sir, let me talk about the issue of 

source of black money.  There are two things.  There is something called 

round-tripping.  Mr. Jairam Ramesh would know it.   In the round-tripping, 

they take money from the public sector banks to tax havens and then it 

comes as part of investment.  An enquiry is needed in this regard.  What if 

the funds behind the shell companies are source of money provided by the 

enemy countries?  There is a possibility like that.  In order to ensure that our 

economic system is safe and secure, our strategic infrastructure is not 
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hijacked by enemy countries, you should ensure that the money that is 

coming to India is safe and secure.  (Time-bell rings) 

I am winding up, Sir.  Viewing it from retrospective effect, last time, 

you interrupted me.  So, I will take one more minute.  I have one more 

suggestion to make.   Let me speak on the issue of Adani's FPO.  Sir, these 

people use their influence to make sure that high income people put in their 

money there.  That was lack of confidence in this Government.  Only 11 per 

cent of the retailers put in their money there.  If Adani's employees do not 

trust him, do you expect the opposition to trust Adani?  Sir, 45 per cent was 

not subscribed by the employees of Adani, and, you want us to believe and 

trust this business house.  My only submission is that this Government has 

to come forward with a proper enquiry to ensure that our economy is safe.  

Thank you.   

(Ends) 

MR. CHAIRMAN: Dr. M. Thambidurai. 

DR. M. THAMBIDURAI (Tamil Nadu): Thank you, Mr. Chairman, Sir.  On 

behalf of my AIADMK party and on behalf of my Party's General Secretary, 

Edappadi Palaniswami, I support the motion, the Motion of Thanks on the 

President's Address, moved by Dr. Laxman and which has been seconded 
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by Shri Prakash Javadekar.  Sir, hon. Members have raised many issues 

asking the Government as to what has been done.  The Government 

headed by Prime Minister, Shri Narendra Modi has been in power for nine 

years and they have delivered what people expected them to.   That is why, 

in the Address, the President said, "India, which once looked at others for 

solutions to most of its problems, is today emerging as a provider of 

solutions for the issues faced by the world."   That is the image which as a 

leader and the Prime Minister, Modi ji, has brought to this country.  This is 

image of the India, not only politically but economically also, which our 

country has developed and it is being appreciated.   

 Many Members have spoken about women empowerment.  I recall 

that as the Law Minister in 1998, on behalf of the NDA Government led by 

Prime Minister, Atal Bihari Vajpayee, I introduced the Bill for reservation of 

women in Parliament and Assembly.  That was the policy of the NDA 

Government.  It is the pride, privilege and priority of the NDA Government.  

My request is that this has to be done because this is very important.   As 

the House knows very well, as the Law Minister, I introduced that Bill at that 

time. 
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 Sir, on the issue of corruption, the President's Address says that 

dynasty rule and corruption must end as these are the biggest dangers to 

the democracy of this country.  Many Members have spoken about 

corruption.  I want to ask the House and the hon. Minister as to what 

happened to the previous 2G-spectrum scandal.  What is the status of that?  

(Contd. by SK/3B)  

SK-DN/3B/5.45 

DR. M. THAMBIDURAI (contd.):  Sir, what I am telling is that the lower court 

has given some kind of a judgement, but the appeal is still pending in the 

court.  ...(Interruptions)...  That appeal is not yet over.  ...(Interruptions)...  

Therefore, I am requesting the Government to speed up the case and see 

that a proper judgement is given.  ...(Interruptions)... 

MR. CHAIRMAN:  One second.  Yes, Mr. Wilson.   

SHRI P. WILSON:  Sir, regarding the 2G spectrum case, all have been 

acquitted.  The judge himself has said, "I opened the door.  I kept the doors 

for so many years, but the prosecution has not presented any evidence with 

regard to that case."   

MR. CHAIRMAN:  All Members must bear in mind that when it comes to 

judicial proceedings and judicial proceedings that are sub judice, we must 
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be extremely careful, and in the garb of making an assertion or raising a 

point of order, let us avoid it.  I would urge the Members to kindly reflect 

seriously the constitutional provisions and the rules in this regard.  I have, on 

three occasions, indicated today that there have been transgressions.  Let 

us avoid it.  Yes, hon. Member. 

DR. M. THAMBIDURAI:  Sir, I accept what you said, but I only said about 

the position of that case.  Even though, as they said, they have got relief 

from the lower court, but the case is still there in the High Court.  That has to 

be expedited.  That is all what I said.  What is wrong in that?  

...(Interruptions)... 

MR. CHAIRMAN:  Please continue.  ...(Interruptions)... 

DR. M. THAMBIDURAI:  Then, Sir, the hon. Prime Minister, during his nine-

year tenure, has opened many medical colleges.  It is the policy of this 

Government that each district must have a medical college.  In Tamil Nadu, 

a historical event took place when Shri Edappadi Palaniswami, during his 

four-year tenure as Chief Minister, started 23 medical colleges.  As he said, 

the Central Government opened 11 colleges.  It was a historical instance.  

...(Interruptions)...  I am telling what our AIADMK Government did.  This is 

the Council of States.  I have to tell certain things when I am telling what our 
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Government has done.  Many people are saying what they want to say.  I also 

have a right to say.   

Then, Sir, when pandemic situation came, our hon. Prime Minister 

helped a lot.  So many vaccinations were done.  At that time, our former Chief 

Minister, Shri Edappadi Palaniswami, took a lot of measures and saw that all 

the poor got the vaccination and relief.  For example, in Tamil Nadu, whenever 

Pongal festival come, we generally give some kind of a gift to the public.  

Earlier, an amount of Rs. 2,500 was given per family.  The present Government 

has reduced this amount to Rs. 1,000.  They have not been able to fulfil so 

many promises.  ...(Interruptions)...  Recently, our hon. Member, Shri Tiruchi 

Siva, spoke regarding petrol and diesel prices.  Everybody is concerned about 

the petrol and diesel prices.  The Government, which is now ruling in Tamil 

Nadu, promised to reduce the prices of petrol and diesel.  But they have not 

done it.  ...(Interruptions)... They talked about price rise.  ...(Interruptions)...  

Only the Central Government cannot control the price rise.  The State 

Governments also have to play their role. ...(Interruptions)... 

MR. CHAIRMAN:  Please conclude. ...(Interruptions)... 

DR. M. THAMBIDURAI:  They have not reduced it.  One second, Sir.  I am just 

concluding.  On GST, he said that they have taken away the rights of the 
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States.  Sir, who brought the GST?  It is not the BJP Government.  It was 

brought by the Congress Government, and DMK was a part of that 

Government. 

(Contd. by YSR/3C)  
YSR-PRB/5.50/3C 

DR. M. THAMBIDURAI (Contd.):  They only brought the GST.  Now they are 

saying that the powers have been taken away.  The AIADMK Government 

opposed the NEET examination.   

MR. CHAIRMAN:  Shri Surendra Singh Nagar.  ...(Time-bell rings.)...  Shri 

Surendra Singh Nagar.  ...(Interruptions)...  

DR. M. THAMBIDURAI:  The NEET examination was conducted in 2012 by the 

Government at that time.  The DMK Party was part of the Government.   

MR. CHAIRMAN:   Please.  ...(Interruptions)...  Okay, Dr. Thambidurai, you 

have said it.   

DR. M. THAMBIDURAI:  I support Modi ji's measures.  We're part of the NDA.  

We are still continuing.  We appreciate the Government.  On behalf of the 

AIADMK Party and Shri Edappadi K. Palaniswami, I am supporting the Motion 

of Thanks on the President's Address. 

(Ends) 

MR. CHAIRMAN:  Dr. Surendra Singh Nagar. 
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SHRI SURENDRA SINGH NAGAR:  Sir, I am not a doctor.  I am only Surendra 

Singh Nagar.   

MR. CHAIRMAN:  Then you will become one.  ...(Interruptions)...  Keep on 

trying, you will become one.   There is a club of doctors here led by Manoj 

Kumar Jha ji and Dr. Brittas.   

�ी जयराम रमेश :  सर, आपने मुझे बार-बार डॉक्टर कहा है।  मैं डॉक्टर नहीं हंू। 

�ी सभापित :  सर, मैंने आपके बारे में कई गलितयां की हैं, एक थोड़े ही की है, लगातार 

कर रहा हंू।  

�ी सुरेन्� िंसह नागर :  लेिकन आजकल व ेएडवाइस डॉक्टरों वाली भी दे रहे हैं।   

MR. CHAIRMAN:  Ever since my wife became a doctor, I am having an 

obsession with 'doctor'. 

�ी सुरेन्� िंसह नागर (उ�र �देश) :  महोदय, आज हम देश की �थम आिदवासी मिहला 

के पहले अिभभाषण पर चच� कर रहे हैं और उसमें मुझे भी भाग लेने का अवसर िमल रहा 

है, यह मेरे िलए गवर् की बात है।  सभापित जी, राष्�पित जी का अिभभाषण हुआ, कुछ दलों 

ने, िजनकी इच्छा या सपना इस देश में राष्�ीय दल बनने का है, व ेलोग राष्�ीय दल बनने 

का सपना देख रहे हैं, व े देश के आिदवासी, शे�ूल्ड कास्ट्स, शे�ूल्ड �ाइब्स और 

िपछड़ों को साथ लेकर इस देश में राष्�ीय पाट� बनने का सपना देख रहे हैं, उन्होंने देश 

की पहली आिदवासी राष्�पित के अिभभाषण का बिहष्कार िकया।  यह आिदवासी, िपछड़े 
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और गरीबों के �ित उनकी मानिसकता �द�शत करता है।  सभापित जी, राष्�पित के 

अिभभाषण को कुछ लोगों ने घोषणा प� भी कहा है।  इस िवषय पर मैं बाद में आऊंगा।   

 सभापित जी, मुझे उ�र �देश और स्टेट की राजनीित में दो बार एमएलसी रहने का 

मौका िमला।  मैं 2009 में इस देश की लोक सभा में चुनकर आया।  

�ी जयराम रमेश :  कौन सी पाट� से? 

�ी सुरेन्� िंसह नागर :  िजस तरह से आप समझौते बदलते हैं, उस पर ध्यान रखना।  

आपका यह भी पता नहीं लगता िक िकस से कब समझौता कर लेते हैं।  आजकल आप 

लोग ि�पुरा में सीपीएम के साथ हैं।  दूसरों पर िटप्पणी करने से पहले थोड़ा अपने बारे में 

भी िवचार करें। 

MR. CHAIRMAN: Please address the Chair. 

�ी सुरेन्� िंसह नागर :  जब मैं 2009 में देश की लोक सभा में चुनकर गया, तो मेरे मन में 

भी उत्सुकता थी िक मैं देश की लोक सभा में चुनकर जा रहा हंू।  मेरा सपना भी था,  मुझे 

उम्मीद भी थी िक जब देश की लोक सभा में कायर्वाही होगी, जब देश की लोक सभा में 

नीितयां बनेंगी, उन पर चच� होगी, तो उनमें मुझे भी भाग लेने का मौका िमलेगा।  मैं कह 

सकता हंू िक 2009 से 2014 का जो लोक सभा का पीिरयड था, कोई स� ऐसा नहीं था 

और वह हमारे िलए, इस देश के िलए दुभ�ग्यपूणर् है, िजसमें घोटाले की चच� न हुई हो, 

िजसमें डबल िडिजट महंगाई को लेकर चच� न हुई हो।  आप लोग िरकॉडर् िनकाल 

लीिजएगा, मैं कोई असत्य बात नहीं कह रहा हंू।   जब-जब स� चला, हम उम्मीद के साथ 
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आते थे।  कॉमनवलै्थ, कोयला, टेिलकॉम, पनडुब्बी - इतने सारे घोटाले और मेरा पांच वषर् 

का जो पूरा कायर्काल था, वह इन घोटालों और महंगाई की चच� में िनकल गया। 

(3D/GS पर जारी)   

 VKK-GS/3D/5.55 

�ी सुरेन्� िंसह नागर (�मागत) : जो उस समय की सरकार थी, जो यूपीए की सरकार 

थी । मुझे सबसे बड़ी िनराशा हुई िक जो हमारे देश का यूथ है, खास तौर से जो युवा वगर् है, 

उसका इन घोटालों के कारण, इस महंगाई के कारण और तत्कालीन सरकार की जो 

परफॉम�स थी, उसको लेकर देश का जो राजनैितक नेतृत्व था, उस राजनैितक नेतृत्व के 

�ित अिवश्वास पैदा हो गया।  इस देश में यह दौर आया था। इस देश में 2014 के इलेक्शन 

से पहले एक िनणर्य भारतीय जनता पाट� ने िलया और तत्कालीन गुजरात के मुख्य मं�ी 

�ी नरेन्� मोदी जी को इस देश के �धान मं�ी पद का उम्मीदवार बनाया। उस समय लोगों 

में एक उम्मीद जगी और खास तौर से �ष्टाचार को लेकर और अन्य चीज़ों को लेकर एक 

उम्मीद जगी। उस समय के �धान मं�ी पद के उम्मीदवार �ी नरेन्� मोदी जी ने इस देश 

के सामने अपना िवज़न रखा िक व े इस देश को कैसे आगे लेकर जायेंगे और उन्होंने 

�ष्टाचार को लेकर ज़ीरो टॉलरेंस पॉिलसी की चच� की। मैं गवर् के साथ कह सकता हंू िक 

उसी का पिरणाम है, ज़ीरो टॉलरेंस पॉिलसी का पिरणाम है िक आज इस देश के यूथ में 

और आम व्य�क्त में इस देश के राजनैितक नेतृत्व में िवश्वास पैदा करने का काम �ी नरेन्� 

मोदी जी ने िकया है। इस देश में 2014 और 2019 में स्पष्ट बहुमत की सरकार इस बात का 
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पिरणाम है िक जो वादा नरेन्� मोदी जी ने �ष्टाचार को लेकर ज़ीरो टॉलरेंस पॉिलसी को 

लेकर िकया था, उस पर इस देश की जनता ने अपनी मुहर लगाने का काम िकया है।  

 हमारे साथी अभी यहां पर नहीं हैं, �ी देरेक ओ�ाईन चले गये, व ेहमारे िम� हैं। 

सभापित जी, आपको भी रहने का मौका िमला, आपको  भी वहां का लम्बा अनुभव है। 

उन्होंने �ष्टाचार के संबंध में बड़ी-बड़ी बातें कही हैं।  उन्होंने तरह-तरह के घोटालों की 

बात कही है। अच्छा होता, जो बंगाल में हो रहा है, उस पर भी व ेिवचार कर लेते। वह एक 

ऐसा �देश है, िजसके मं�ी जेल में हैं, अब मैं नाम तो लंूगा नहीं। इस देश में शारदा स्कैम 

के बारे में कौन नहीं जानता है। आप आज ऐसी जगह पर हैं, आपका इस पर कुछ बोलना 

भी ठीक नहीं है। हम 'मनरेगा' जैसी योजना की बातें करते हैं। उसके घोटाले की बात होती 

है। गौ-माता, िजसमें हमारी आस्था है, िजसे हम माता मानते हैं, अगर उसकी तस्करी कहीं 

ज्यादा होती है, तो वह बंगाल में होती है। कोयले का तो 2009 से लेकर 2014 तक का िज� 

मैंने िकया, लेिकन बंगाल में तो अभी तक कोयला चल रहा है। उसके घोटाले की बात हो 

रही है। अच्छा होता िक उन्होंने जो िवषय उठाये हैं, िजन घोटालों की बात कही है, �ी 

नरेन्� मोदी जी की 9 वषर् की सरकार में िकसी घोटाले का आरोप नहीं है, लेिकन िजस 

�देश से व ेआते हैं, उस �देश में मं�ी से लेकर दस घोटाले हुए हैं, इसका बंगाल सबसे 

बड़ा उदाहरण है।  

 माननीय सभापित जी, जब नरेन्� मोदी जी इस देश के �धान मं�ी बने, तो उन्होंने 

इस देश के सामने एक िवज़न रखा और उनका मानना था िक अगर भारत को बदलना है, 

तो उसके िलए न्यू एज इन्�ास्�क्चर हमें ि�एट करना है। यह उनकी एक सोच थी और 
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अगर िकसी भी देश में इन्�ास्�क्चर अच्छा है, आपका बुिनयादी ढांचा अच्छा है, तो उस 

देश की अथर्व्यवस्था को आगे बढ़ाने में बहुत मदद िमलेगी।  

(एलपी/3ई पर जारी) 

LP-BHS/6.00/3E 

�ी सुरेन्� िंसह नागर (�मागत) : और यही कारण है िक िजस इन्�ास्�क्चर पर नरेन्� 

मोदी जी की सरकार ने काम िकया, िजसके िलए इस बजट में 10 लाख करोड़ �पये 

आविंटत िकए, उसी का कारण है िक 10वें नंबर पर जो 2009 से 2014 वाले लोग छोड़कर 

गए थे, इस देश की अथर्व्यवस्था, आज इसी नीित के कारण 5वें नंबर पर है। अगर मैं 

घोषणाओं की बात क�ं ...(व्यवधान).. 

MR. CHAIRMAN: One second.  Hon. Members, time had been allocated for 

discussion on the Motion of Thanks on the Address of the hon. President. 

During the last three days, since we had lost time that was earmarked for this 

purpose, if the House agrees, the discussion today may continue up to 8 p.m.  

…(Interruptions)…   

SHRI JAIRAM RAMESH:  No, Sir.  …(Interruptions)…  Sir, I would make a 

request to you that let us start tomorrow at 11 o' clock.  Start the debate, 

resume it at 11 o' clock tomorrow.  …(Interruptions)…   

MR. CHAIRMAN:  One second.  …(Interruptions)…  Hon. Minister.   
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THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY 

AFFAIRS (SHRI V. MURALEEDHARAN):  Sir, the convention in the House has 

been that the Motion of Thanks on the President's Address is taken up as the 

first item after the Joint Session and the President's Address is there.  But as 

your Excellency mentioned that we lost three days, now, we will have to 

complete the Business and finish the discussion.   

MR. CHAIRMAN:  What is your suggestion to his indication that tomorrow we 

start at 11 o' clock? 

SHRI V. MURALEEDHARAN: We have no issue.  …(Interruptions)…  Sir, we 

have no issue.  …(Interruptions)…   

SHRI JAIRAM RAMESH:  So, we can start at 11 o' clock tomorrow.  

…(Interruptions)…   

MR. CHAIRMAN:  The House stands adjourned to meet tomorrow at 11 a.m.   

--- 

The House then adjourned at two minutes past six of the clock till eleven of the 
clock on Wednesday, the 8th February, 2023.    
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